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LOK SABHA dant:( with, India" and  distributed
. ) . foep. ai s i 10 mll'ﬂon postal snbscrlpllon forms
Tuesd.ay’ August 2, 19_68/Smbaﬂﬂ 11, an over 'Belglum thmugh the coope-

1888 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS
Ald From Belgium

*180. Shri Bhagwat JHa Azad:
Shri M. L. Dwivedi:
Shri §, C. Samanta:
Shri Sobodh Hansda:

Will the Minister of Food, Agr:-
culltlrt. Community Development
and Cooperation be pleased to state:

‘Solidarity  with
India’ campaign Wwas started in
Belgium in May, 1966 issuing 10
million forms through shops asking
Belgigns to give at least 50 francs
each for India; and

. (b) whether this campaign tb paint
India in such mlsera‘ble conditlon
was done with the prevmns consul-
tation of Government?

(a) whether a

The Minister of Siate !nqille Minis-
try of , A nltm ommugity
lopinpnl aﬂc Cdoperation. (Shri

Goﬂnﬂ;_ Meriop): (a) The Belgian
Government, through the Belgian
Committee for Campaign against

Hunger observed a “day of solidarity
with India” on the lst, Jupe, 1966, for
raising funds mainly to ﬁnance pro-
jects meant to incredise the odtput of
Indian agriculture. This committee
opened 4 Postal Aecount of “Sdli-

ratmn of shops, ﬂepnrtmer;‘tal stores,
1arge ﬁrrqs advertising agencfes ete.
On each fo!‘m was printed a reguest
to deposit a sum of 50 Belgian francs
to the Postal Account in favour of
India.

(b) No, Sir. The
organised entirely at the initiative
of the Government of Bélgium.
Arcording to the reports received by
the Government, the Belgian Govern-
ment made efforts at each stage to
avoid painting a sensational picture
of conditions in India . and to focus
the attention of the Belgjan public
on the long-term needs of the Indian
economy, particularly in the agri-
cultural sector.

Shri Bhagwat Jha Azad: Does the
Government regard tHat to distribute
a form to every Belgian asking for
depositing a mere pittance of 50
frangs is anything other than paint-

campaign was

-ing India in a miserable céondition in

that country? Why has not the
Government protested against it by
saying that this is riot so?

Shrl Indrifit Gupta: They are
proud bf it.

'l'he Minlste.t ol l'00|l, A.l'l‘li:‘lllt‘ll.l’e,
Comu.nity _Dévelopment . and Co-
oper:uon (Slu-l_ C. Suhmmnia_m}_:
The question of protest does not arise
particularly when it is done by a
friendly country with & friendly
motive, We have pointed out to our
Embassies to contaet the fereign
Governments and to ensure, that
such litid pictures of the conditions
in India should riot be depicted for
the purpose of collections.

Shri Bhagwat Jha Azad: Will the
Governmefit of Indld refect this
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offer of a mere pittance by saying
that we will not accept such charity,
what is called, the shameless thing,
from them?

Oral Answers

Shri C. Subramamiam: I do not
know whether it will be proper to
reject this. We will certainly take
into consideration what <*he hon.
Member has mentioned when an
offer is made. So far no offer has
been made with regard to this
amount.

=t wolwro fidt: wemw Ry,
& s vt § B wan wrea e
¥ At oft 3 dafmw 7@ ¥ 3@
TE AT # A 5 I ga A B ea
2 wx fF a8 T 7 O g ¥ AT

-

Fafoam ¥ =T T 97 = w7, ¢
wrE T F vy, I fege ¥ v
¥ fag e &% 3 ?; afz &, A
| At § f afew g A ;v oafa-
T oY

werw wgeg: fafrex ama &
e disad)

it wX fag: dofomw & W &
AT FET & ¢

Shri S. C. Samanta: The hon.
_ Minister just now said that under
the Campaign against Hunger, the
Belgian Government asked Belgians
to give money for India. May I
know whether, wunder this pro-
gramme, any money was collected
by them for any other country?

Shri C. Subramaniam: I am sorry
1 have no information. I can say
that not only this year but even in
the past there used to be collections
under such programmes for the de-
velopment of under-developed coun-
tries in which India was also included.

Shri Subodh Hansda: TUnder this
Campaign against Hunger, why is it
that all the +propaganda was only
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towards India? Has it not pulled
down the status of the Indian people?

Shri C. Sgbramaniam: Perhaps,
they took into account the conditions
that prevailed during the current
year in which there was large-scale
drought, But my impression is that
these drives are made in regard to
the other countries also.

=t A : W1 AAT @A T8
T FY T F F T FE W a0
¥ ot fFar gom WA W qar an
AR §, S W #7 feew g A
dafomw @ fadl gt 77% ¥ W@
T Ft faen &, AR g 7 i
¥ fems aww F Ig=y A faar g

Shri C. Subramaniam: I do not
think that this should be taken as
begging for anything. In the world
community, wherever distress arises,
there is now a spontaneous response
to help those areas. For example,
We in our own country try to help
another part of the country when it
is in distress. We have collected for
other countries also whenever dis-
tress occurred there. Therefore,
when help is offered in conditions of
distress and scarcity, it does not
mean that it is begging. 1 should
think that this is a recognition of the
fact that a world community cons-
cience is developing that no part of
the human community should be
allowed to suffer.

Shri Indrajit Gupta: A little while
ago, the hon. Minister said in con-
tradiction to what he is saying now—
he implied—that certain lurid pie-
tures had been painted abroad about
India’s condition.

Shri C. Subramaniam: No, no; it
was the other way.

Shri Indrajit Gupta: He said that
he was trying to correct the lurid
picture or something like that. The
other hon. members also heard him.
1 would like to know whether he
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has got any information as to whom
he considers responsible for circulat-
ing this lurid picture as a result of
which not only in Belgium but in
many other countries—Latin America
and Europe—school children and
other people have been giving volun-

tarily small donations from their
pocket money in order to help
Indians who are supposed to be

dying in millions out of starvation.
Is the Government not responstble
in any way for that?

Shri C. Subramaniam: I might say
with all respect and humility that
discussions in this House also contri-
bute to the spread of the idea that
there are starvation deaths and all
those things associated with famine
and acute scarcity. We cannot prevent
that. Therefore, from that point of
view, when a friendly government
makes a drive like this, we cannot
say that they are doing something
wrong. But, on the other hand, we
have impressed upon the Govern-
ments and we have sent specific
communications that they sheuld not
paint lurid pictures, Generally they
have accepted our suggestion.

Shri Hem Barua: Is it not a fact
that this image about India being a
starving, famine-stricken country has
been created by the statements made
from time to time by our Ministers
depicting such a picture?

Shri C. Subramaniam: On the
other hand I think I mentioned in
this House that in an assembly of
all the ambassadors I pointed out
that the exaggerated pictures of
starvation deaths etc. that are depict-
ed in the foreign press in their res-
pective countries should be stopped
and they all agreed and to my know-
ledge most of them have sent com-
munications to their governments in
this regard.

aefa w1 aweT s
+
*181. st fagzaT sag:
St geR ¥ ST
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=t Teame fag:
=t TR

1 am, Ffw, amafas faew
AT AFFTLHAT qg IO FT F@M G}
fF:

(%) #ar 39%T &= 15 W/E, 10-
66 & “FTelt”’ g @ ¥ wEfOw
qUER #1 MT faomm T & 5 a2
W g Feeafq feeet ¥ fadet 2w
B nif I EE v o

(=) afz g, at a7 57 AT &7
JT FT TE & AR
() =@ =g ¥ W= 9% feas
axfi e fedr mr &7
The Deputy Minister in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Shinde): (a) Yes, Sir.

(b) The report in the *“Shakshi”
about smuggling outside the country
was of an indefinite nature which
could not form the basis for initiat-
ing an enquiry.

(¢) Does not arise,

=it fegeas s« ofw, | oA
FTT FY 57 T1T F1 907 £ fir amefr ¥
foiie swifoa gf Y, 99% 918 3B -
T &\ & ag ST Sgan g O
FHIC 7 I9 @i & a1 ¥ |8 qi=
#¥ ; afe gi, @t ag wiw fFw &7 &1 47
A ga1 741 frssd faserr ; afe 4gY,
a1 FEI 79 A 9% fRe smaT a7
gt frag e o &7

st gtz 7w fad: swfar
et 7 fret @ &1

Shri Shinde: This pertains to .the
period, April-May. In April-May,
there was no restriction on the move-
ment of vanaspati- from Delhi to
outside areas. So the term ‘smug-
gling’ used by Shakshi has ng rele-
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vance in this regard. Moreover,
Delhi has no border with any foreign
country. This, T say, is' only with
reference to Delhi administered
areas as such. )

st fadsax swawe: swq, F707 9T-
X H TA a1 F1 AEAFr & fF foed
dv wfgai & aveafa ST W F1H FaAT
9 AT & WIT TAFT FTET FAC—ATATCN
& & &; afr g, o 3w frafa =
gaA ¥ fow aww < 7 7@ fFar g ?

Shri Shinde: As far as Delhi is
concerned, the supply of vanaspati
to the tune of 2200 tonnes is heing
made regularly. There was some
pressure in the months of April and
May and some shortages were
reported Now the marriage season
is 'over “and moréover, the Delbi
Administration has taken steps to put
restrictions on = the movement of
vanaspati from Delhi +to outside
areas, We have alsp agreed to those
measures l’qu the supply pogition
is qulte easy and mpost, of, the vanas-
pati which is  received from the
producers is d:str:’buteg to fair price
shops and consumer co-operative
stores at informally fixed prices.

st g W FEAW: WAAA T4
ot 7 aaar @ 5 o7 aeofa €Y awx
& wE Ty wfqeen A 2, ey
7z 9 fag gt & f o™ 3veafa
AE AT 97, IHE A1 A9 Sfqam
st | &Y & s | rear g F S,
Tt 5 wifeerm ) S w@r § ag
I ATET AMT &, FAT FLHL F JAHY
& %t ¢ fF smar & ar @ s g
WX ag wraT g 4 AW fag @}, @
Ta% I AT A A T Y 7,

Shri Shinde: Regular exports from
the cbuntry have beén stopped from
last year. ‘1 was referring to the
Delhi '~ administered area only,
because the reporf in the Shakshi
referred only to Délhi. Al that time,
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that is, in the months of April and
May, the prices in the adjaining
States namely Pupjab and UF were
slightly higher, So, naturally, there
was, heavier movement from Delhi
to outside areas but not to any out-
side. cpuntries. )

Shn S. N. Chaturvedi: May 1
know whlether any enquiry was made
from the, editor or the manager of
the ~Shakshi itself "regarding the
basis on which they had published
this information or news item in
their paper?

Shri Shinde; The Delhi Adminis-
tration was exnected to go into hese
matters and rake ' ‘enguiries. = We
got ‘the mformahon from the Delhi
Aammmtrailon ‘and the Delhi Ad-
rmnlstranon officials have given
their report to us They went into
this' matter and ~ found ' that there
was, not “enough matena] to initiate
an mqmn' '

Shri S. N. Chatgrvedi: My, question
has not been answered. L wanted to
kdow. whether the Shakshi peaple
were contacted or. not

The Minister of Food, Agriculture,
Community Development, ‘and Co-
operation. (Shri C. Subramaniam):
Precise information is not avajlable. I
shall. get. it. from the Delhi Adminis-
tration-and_ pags it on to the hom.
Member.

Shri Kapur Singh: May I know
what steps’ Government have taken
to ensure fhat excessive quantltiea
of mobil oil are “not mmed with
vanaspan intended for the home

ar"ket? v '

Mr. Speaker: He wants, qnly exces-
sive quantities tp be stppped?-

, Kapur Sin;h We canmot. stop
ordmary quantltles

Shri Shinde: I mentioned last
week also that we had not received
any report except one from Punjab
about adulteration. But as I had
submitted last week, there is a
regulation as far as fthe quality of
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the material is cencarned at the
production. stage .. . .

Shri D. C. Sharma: Adulteratian is
not confined to the Punjab only, but
is going on throughout the country.

Shri Shimde: I' do not think that
mobil oil iz adulterated with vanas-
pati.

Mr. Speaker: The discovery has
been made in the Punjah, and,
therefore, naturally, it would come
tor the notine: of the pullic that in
the Funjab thers. was: something like
that:

Shri Surendranathy Dwiwsdy: That
was within. the lmowlsdge of Shri

Shrimati Savitri Nigam: It has
been preved by: the varibus events
during the last- two months which
were connected with the shortage
of vanaspati that there was- black-
marketing and hoarding® and' thete
were all the-economic evils: azsneinted
with it. I would like to know from
the hon. Minister what action He is
going-to take to see tHat such condi-
tions are not repeated again' and' that
this type of smuggling etc. do not.take
place again.

Shri: ¢, Subramaniam: As a matter
of fact, the manufacturers. have
agreed to hand over the quotas for
the various States to the State Gov-
epnments; and: it: is- for- the State
Governments to make arrangements
for the sale of wvanaspati through
fair price. shops; consummer co-opera-
tives etc. As a- result of these mea-
sures, there is considerable improve-
ment* now, and’ tHe. complaints' are
also fewer in- numbers

samwa fag: &7 reogr T @
fin: fiter Ml oft ovfom ¥ aite ax
wnfiery =l @ TP &1 7 @ T
w7 I fire aefbrprr ¥ wr sefgodi
@ gra: § faegik fe g ¥m-
e fpay
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Shri Shinde: I have already stated
that the reports about smuggling
have not been verified, amd, there-
fore, there was no: basis for any
further inquiry.

oY e ¢ BT AEHTC A T T

e A i w7 @ e e A
gora § Fegfa ot & S0 roo A

fer aw gg Wiz I R e

e F A dr W 8, i @ fiw

e Wt ower A QT 9O T T
Wi F 2 5 @ @ e @

Wl WX 97 Fvd A9 @ @7 0
s gar gl ?

Shri €. Suobramaniam: There is
the Prewention: of Food Adidteration
Act. for this purpose, and. [ am sure
that the concerned authorities are
taking steps under that Act, and
particularly in- the Punjab. The
Punjab Government are responsible
for administering’ tHis Act in their
State.

st e TR wET w1 warT T@t
wmar f 100 w9 for o #twa 9=
wE, &Y. I W W W A A
e AR w7

moe WE)T: 9g TH-§AW 4.4
g0 gT 41, W Iy f S gy
T

it w9 qredm ;WA Y ¥ Fa
2 f ameafa &1 = Fare & o w0
TE W g, A, A A v, A &
s aTean g fem & afa: s
FOATE 7 W AR AR
& &) siw wal. € 9l 99 & geae
R T AwnE v
Shrt. Shindee- The: hwer Minister
bas: already: memioned: that it amy
further: information: can be:Had, we
shall" try to: get. the same fromr the
Dalhi’ Adiministration' awd® supply: it.
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Y TRAEE q13 :  WEAHE R,
A Tt g 7 A fF 1w feeet
¥ fodt gat 3w & @rn Ag) Fert
wafag a5t & o0 ¥ w19 q1g< WA
T We g 91 wR fer gEl ww
& Sux ¥ Tomn fw faest & o WY
TR AT F qg Feafa 97 FrErd
F ST @, &Y G A dhm gEi M A
o wIg¥Ioe § a5
oY T AT oA ¥, TEEy @A AT
wE?

Shri Shinde: We have not receiv-
ed any. complaint to that effect.

Foe sAw faue qfteg & gt &
fog aoerdt ER-@a W gam

+

*132. Y gER W wGMT:
&t TREATAR ¢
=t TaaTy fag

¥ fafa @t ag @To= & &0
w5

(%) =1 a5 a= & f5 Ime mw
faam ofteg & @ @l § a0
WA (Weyd) &1 s fear
T ar; S

(@) afz g, & ga&1 9901 HH
i Y ¥ faeg s wEaE A
g

The Minister of State in the Minis-
try of Law (Shri C. B. Pattabhi
Raman): (a) Some allegations were
received by the Election Commis-
sion about the use of Government
machinery in  connection with the
last biennial elections to the Uttar
Pradesh Legislative Council. Some
of them were too vague for any
action and some were reported base-
less, Some cases have been refer-
red to the Chief Electoral Officer and
Chief Secretary of the State to find
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out whether these allegations have
any basis in facts. Their reports
are awaited by the Election Com-
mission.

(b) Does not arise.

ot gow A w5y : § ag e
argaT § fF AmAm e ot & g
& 5o fosrad g% faeft & ag =79 &,
Y 8 1 #1714} forgrad § O ary
& afawfal s st € 7

Shri C, R. Pattabhi Raman: I have
long list here. There is
reference to wuse of government
vehicles and all that. The entire
list is here. But as I said, this is
being inquired into and we are
awaiting the Election Commission's

report.

ot gA W WA HnE, &
ST wTge g fF e ag aw wd
feg@aae & =t goar #w
F1 da1 gwfaa fear mn 90 43 1 39
ferfaee AwT grn o fFar T

Shri C. R. Pattabhi Raman: To the
best of my knowledge, that is not

the charge.

ot wRTIER ey ;g S
argan  f o forsrad fafe s
I 2w fag ofoeg & 7w &
T T & TArT & "raey § qre
gt & w1 afgsiw foswd =8 & a8
dfsMifafmrm T m @y
I FTeTh mfgdt F1 WR qE
graAY &1 gevEw fwar 7 oafe g, &t
FhdaT Afm s s@ § fag
F¥@r a1 W w76 5 fw §
areafasar &1 961 & 5 ?

fafu siaft (st vt e T15w) -
TR AT FT &F FHAT F1 § WIT
FHIw A fom am w1 g fr gasr
S TSN § TED! TAHE D ITH AT §

1% R wfee & @ W

W7 § | 9« AT FRAOE FH F 9
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A qa FHIA ) AR g
fargrad #1 1€ & ag ar & av 48

st swmE wes ;o fafaeeT F
fa=ms forerad §. ..

st M ET A : AAL H{W
ag =ed gl fw #ar v foerad § A
IaHT e & AIow  aFATE

ooow AERO: g fed & 4w
I qFwET & ag ara g fow fafeee
FEHIEATL ¥ q1 o fafaet swigErt
¥ F1 I qEFrE € WL EAAC
NN FETE AN A AT Al g
/R |

= M @eY qE: I9R!
TEHIF F1 ARy Qe S
¥ & | G FHEE A fOR Taie
¥ g Ay wivt §, afew i mfeay
¥ Y i g AR IAA FERE & A
e wrww Feem #1 Afemae go
f& ag 1§ A= =T wfea s
IR A FCH. . (TWAGA) . ..
Shri Dinen Bhattacharya: He is
also an officer of the UP Government.

st SeTRAT FeAt: W9 A A
fafa w=it & go1 fF =1 g9 foamaa
fafaeed & famme & afe . .. .

e wgNed g o faan
wfedde weftadt qaae FHA & | SRR
QR e & i R wi
IY W A AGHFTA FA @ & |

=t TETHET ATEEY : AU AW a8
qr fr fafeed & qravg ® fasg
et § #4T

ot nr Trew A% ¢ 49 a1 ag
wrare fean fF o fasmad § oo fafe-
& F q ot § W& vy fosraat
*T Sgfe wrad s FawATg )
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Shri D, C. Sharma: Is it not a fact
that some of the members of the
Legislative Assembly in UP, mostly
the Opposition Members, have sold
their votes at black market rates....

Mr, Speaker: Order, order. I would
not allow that question.

Shri D. C. Sharma: May I know
what has beep done in that connection?

Shri Surendranath Dwivedy: He
means to say that the Congress Mem-
bers are selling at the market rate;
at the blackmarket rate the oppasition
only is selling.

Mr. Speaker: We ought to behave
with greater responsibility. If all of
us are thieves, there is no use of pub-
licising it.

Shri Bhagwat Jha Azad: It is just
a retort to the hon, Members to behave
responsibly. I think this should be
directed to them.

Mr. Speaker: This is directed to
every Member, whoever he might be,
and wherever he might be.

Shri Surendranath Dwivedy: It is
not only in U.P. Is it not a fact that
often the Government machinery is
used for the purpose of elections and
may I know whether Government is
thinking of suitably amending the
election law in order to prevent this
happening all over the country?

Shri G. S. Pathak: The question re-
lateq only to U.P. I have not made any
enquiry from the Commission with re-
gard to the happenings in other States.
So far ag the question whether the law
will be amended or not, to be more
correct whether Government is think-
ing of amending the law or not, is
concerned, I would invite the hon.
Member’s attention to section 171(c) of
the Penal Code which lays down that
anyone who interferes with the free-
dom of the electoral process will be
committing an offence which is pun-
ishable under the Penal Code.

=t TedEe are : § qre A=
¥ o g e T e Rw R
AT AT W I A, A AW |
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TR W8 &, TAT T WA 39w
W AN ¥ wenT ol
7, 373 fgams ST RY sHE & weas
ot sRaTeE fauRt ¥ W g
R & IEHT T AT AT 9
aar Faa # frady & fad & wrdw
Ty ?

=t T eI o JIN
A T HT A FIA FHO S T
WG § IR FEifvem T oweE F
faar & f wgfea 2w wo¥ o9 3@
sifar & few feg a¢ sl sy
®HE

«f Ty T : i ag
T 37, FfHT qaTe F/@i Ag ¢

WA WERA WL AT I
wagal wgfca A g, a1 & F|1 W%
a%a1 § 1 3% g # g 20 5 i
farmmw & an 7€) 1

Shri, Bhagwat Jha Azad: Since I
appreciate the eagerness. of the hon.
Minister to have an impartial enquiry,
may, I know whether, it- falls, under the

pugview. of the Government or  the.

Electipn Commission exclusively to en-
quire infq, the matter?
the purview of the Election Commis-
sion. does he want to see that the en-
quiry is made not by the electoral offi-
cer because in every State he is a
nominee of the State Government
rather than somebody else? That is
the point which hon, Members would
lik_e tq know.

Sbri G: S. Rathak: 3o

erament servants in the electeral pre-

cesg. I know. of-the Central rule, I:
believe that there.is a.similar-rule for-

the States also. The Guvernment can
certainly take action under that rule
if Government is convinced that seme-
body has ‘braken that.rule..
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Shri Bhagwat Jha Azad: Is that a

reply to my question?

Shri G, §. Pathak: I am answering
the question, I have not completed it
yet.

=) gEA I FBATT - WG IFA
WA AgES Al o 90 H 103 39
TR

Shyi G. S, Pathak: My han, friend
Shri Azad. could have objection. if I
had sat down, and that might have
shown that I had completed the
answer, (Interruptions).

Shri Bhagwat Jhe Asad: You are
not answering the question. That is
why I am objecting.

Shri G. §. Pathak: I know you
are objecting to everything, I know
that.

Shri Bhagwat Jha Azad; I objzct
to a lawyer coming in Parliament
and behaving in this. mannpner He
ought to behave in a proper way.
If you are g Minister it does not
matter, you must know how you
should behave in Parliament, This
is- not- the- Supreme  Court: This
Minister must know  how to- behave,
How can he cast an aspersion that
I am objecting to everything. Why
should he do it in thet. rasnmer?

Mr. Speaker: Would he sit down?

Shri Bhagwat Jha Azad; Yes I
am sitting down, but the Minister
shoulg behave better. This is not-a

law court for- earning- money,

s al: gEw ¥ amge frere
afad  (eowr)

sreae R : o freft frdnfr 2
Cicg @!ﬁ'; Y. e m-ﬁmﬂ: 1 fafy
T FY e -afeer ¢ o etk &
w3 | & aEw koarvAw: owmr-g e
faf weefY-=r frorper-sme 1
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Sbri Bhagwat Fia Asad: He must
behave properly.

§hri G. S. Pathak: May, I com-
plete the answer, Sir?

Shri. Bhagwat Jha Azad: Why
should he cast aspersmns like this,
Mr, Speaker, ] want to know. The
Minister must know  parliamentary
manners,

Mr. Speaker: He has said enough,
he must sit down now .. . (Inter-
ruptions).

Shri Bhagwat Jha Azad: He has
come to Parllament only a iew
months back; I am here for the last
12 years and I know things much
better than the hon. Minister,

Mr. Speaker: If I had been allow-
ed, I would have said something but
when Members take recourse to their
own agitated mmds angd they gure
them out and- have their own way,
what can I do?

Shri. Bhagwat Jhy, Amad; I
SQIXY.

Mr. Speaker: So many Members
have said enough; there is nothlng
further that I have tp. say. If- the
Members wanf. me. to, take action at
any moment, they. should leave it to
me . .. (Interruptiqns), There ought
to he some end,

st AT : A JETH, HHT AT,
THY AT AT AT g AT T2 F A
TEY ST AT § | ST 9T Wy v
FTHTITE S a8 G A FE
FY aT7 ALY ¥ | A A-FOET T AT
3, Te-Tolt arg g &, a8 =g fet
AT TH A G, TGN e
e =rfEd | =189 -7 o 8
FfayamFT M AT A | T
Aafar, &1 @AV § a7 WpeeD dan
wo gl |,

seTe qEMT ;W ATy T gA
&Y 2. | T B AT F O DT

am
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T T ST F Y, A FAwW
A E 1 FEL R B 9g &% § 1%
¥ T8 WHT §) 3 X 083, § 9y
-mmaﬁﬁﬁmﬁww
FE |

=t aurd : g6y 9y a1 &% mowy

96 3 few, Wfam 51 4, o8 =
FH T B AT-E R

W RN - WS AT A W
T GIE, IR ATIFE

Shri G. S. Pathak: I further want-
ed to say that the Election. Com-
mission is ap independent body. The
allegations made against the indivi-
duals concerned are before the Elec-
tion Commission. Government can-
not interefere with their working as
under article 324 of the Constitution,
that is an independent body. So far
as Government is concerned, I have
placed the position before the House.

Shri. Surendranath Bwivedy: The
question has not been answered. The
simple question was. whether the
officer to hold the enquiry was. a
nomineg. of the Staj,e " Government,
whethcr the enq‘l.ur)f was. conduygtad
by the, same offjicer, or not.

Shri G, S. Pathak: I shall place
the entire information which I have
received from the Election Com-
mission.

Mr. Speaker: The. simple question
is whether. this enquiry has been
helqg by the electoral officer who is
a_ servapt. of the State Government.

Shri G. §. Pathak: I am not in a
pgsition. to say- whether. the electoral
offeer, who is. to. make the enquiry
under the, orders of thg Election
Cemrigsiop, is a. govgmmnt servant

qr. not. I. can, enquire. (Interruptions).

Mr. Speaker: The hon. Members
are. very well aware that though the
Election Commission ig an. indepen-
dent body, the machinery that it
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uses is always from the State Gov-
ernments; these electoral officers are
servants of the State Governments.
There is no doubt about it. Why
should there be a question about it?
Though there might be some that
might be from outside, most of the
electoral officers are taken from the
State Governments. They are State
servants; there is no doubt about it.
But then too, our Constitution has
provided that it is an independent
machinery because it is presided
over by the Chief Election Commis-
sioner who is certainly under the
Constitution ap independent man.

wY et weqw wEEy, 9 wE
Fa # o fafg w=it FT AT WA E
I 9T A FTE Tk T o9qar g |
Agricultural Credit Corporations

+
*183 Shri Vishwa Nath Pandey:
Shri Warior:
Shri Eswara Reddy:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Dighe:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to
the reply given tp Starred Question
No. 1595 on the 10th May, 1966 and
state: P

(a) whether the question of sett-
ing up Agricultural Credit Corpora-
tions in the States has since been
considered by Government; and

(b) if so, the decision taken there-
on?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
The matter is still under considera-
tion.

st fasrmme amim & ST
argan § 7 w1 wwg a1 wafg & W
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FE & & fF 7 @ 5w R Fm
o & 3fr |

st saree fowy g Ay @@
g | 9 TE aaar aFdl | A= G
@y famaT @ s
wrgww fafaedt 9§ & &, 9g w=w
& WA WA |

=it fagaerg qdw : @1 G T
¥ greg # 93w g & TS (SAS
G |

sit sarre< fam : aRfus
¥ qBTIS T 9T H ¢ ZH T A |
ow Fm e g1 41 foras % fafaees &
1 & /X fafret % gfiseat w
FRTTA W1 & | I99 O qBaTs g

IR

Shrimati Ramdulari Sinha: May
I know whether Government has re-
seived any protest against setting up
of such Agricultural Credit Corpora-
tion and, if so, from which States, and
may I know whether it is a fact that
such Credit Corporation is going to
affect the co-operative structure?

Shri Shyam Dhar Misra: No, Sir,
As a matter of fact, this attempt will
be to strengthen ultimately the co-
operative structure, anq we have got
a unanimous recommendation from
all the State Governments for accept=
ance of thig scheme,

&t WieC we q@: F A
qrear § f frad sadl & 3 @@
frmr s s, @8 @@ g Ffal
9 EIT AT g g FUgGi 9T g

=t s firw g wmard
F I AEY FATaT S | g oAl §
ag frmr amar @ @ e wew,
fagre, dmw, I AR TER &
ATH § W g8 Fafed ®T F
afe o 3 | 9g @ 9@ i war
T FATRFET AT aga W &, I
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f@ # ag FEREA ATE FIM
HYT T T

oft frqfe fsr & orraT SR
g fr aere o frsea FTEERIA
mq’}gaﬁsﬁ‘@ﬁ wEmafes
araradts § 37 faw #T FH FO0
a7 IEY AT WA A AFT G T T |

=it sammee faw . wg e
STy G § o Ao Y 91 e §
Tzt g W g T T | gl
Frafer @ F 9 5w
FIUREA & gra FAT faar wmrm,
¥ g 2z & Fraaifes Sramad
T & F37 TIEEAT FIERAT 1A
ot fear s 97 % fF 9g -
Yex Srarafeat aoga 7 G |

it oo 9T ¢ o A= wERa
¥ qerman For i odi & fem enfa
ferar s ) few Framadfes -
& w1 q9at 9g & fF s et #
wqat Fq fawar @ | § ST 9mEan #
F 2 3w & g o fy enf S §
1 wfzarg ¢ wifs ard Iag 9T
&Y qrETEaT § | (AW H FT aF
ST Farfae w7 fear g

wft sorraT fas . @ar wr faame
7t & fe R 2w & 9% enfum fear
aMF | qg Afeded TWW g 99
Tregt F ford wgr 1 Ao ST
Tga 9% § AT Sgr X STy ¥
st s fearar wrd 1 o wat
Hog gt ey fear o w1 & o &
it fedY ol Tl & Framafes
A A § | ag F o wwm @
s & W wrgfesy F If@ |
faerar £ JeeT A7 91 W ¥ | IAT AIA
# oy fres &9 70 F0T 7@ A
faar mar & | ST 9BW F1 T g9-
FEtg ArIAT # 125 FOT FHT AT @
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staraifesr & wfed | § 78 st s
qg SR FgT aF FHATE g AFHT
gra § fF ag #mara g v

Shri Shree Narayan Das: Besides
agreeing to it in the conferemce of
Ministers, may I know whether in-
dividual States have sent their defi-
nite, considered opinion, whether
they are agreeable and that they
would like to have such corporations .
in their areas?

Shri Shyam Dhar Mista: There
was a conference of the Chief Minis-
ters and the Chief Ministers signi-
fied their assent to this.

= CHAAE TEE ¢ WWT AT
wgrea & aaaman fs gw fomr & fadas
*7 Hfeaar dare fear o @ &0 F
T Areet g qaw qen e A
a7 & o T Afea? ¥ gw amw ow oY
e faar o T @ FF femet & oY
= fase 39 T gz #Y sfowa =@
Arir WY ZAY wefiE Gl ¥ R
fear smar &1

st sarea< s ; ool weafae o
fadas a7 @r g wEa: IuF Fifee-
A F waa ¥ dag fest e
fear st <71 9% e g & g fear
T, frm daz § dmem fFm oy 1 o7
79 ard fadas & @i ag i @ s
framt #1 I&T w1 T9AT ¥ FI;T A
T | gt 7 frama & | 1 a9
#, 9g ara "gr § fF surw &7 & =@
griY o 32 ov Ffeeded Y Fmoy-
foa e & wfw feor s @ 2
FifF g A8 =gt fe &y "oy
& sty framt #Y waam feam wivdr

ot TMASs ardw o &Y W o4n
fs g7 awg syt sfasmT & &
A T g SRt wEwE W
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g i o v an e Ay T P
% forar v BV

st sgrawe fs - §Y gEET g9
z?gf&mﬁsa@zzgm T Frgra-
frew ® ooy weSrazH w7 (2w ok
Lok Ltk cil-B

ot foe arev ;o fadas T
e s @  gew &k ¥ Fewmt
¥ ag &I § 5 T giea O
fooT £ I7% AT G Y AW YDA
&y Ft T £ m{n’km
et g A AR @

ot sawe fag cag WY & f
¥ 1T THY AHAE FAY § AfHT gAT
GaT FrE TR TGL R | TR F T
gt ¢ s
ATETY T & qFHRCAT B g 919 |
T WY W19 A FAd ¥ AY g @A
| w3

ITEST AHICT WITIT
+

*184 w7 AAW AHNFC:
ot aTe
Mo TW RAET Wifgar:
At foa qearTs
= TRETS T19T
=t wa feawea
CicoigR R ELniE
St o Wo FIWT:
syt fresr &<t
=it favama aredy
S Fo Wo W :
Mo wEHIHER Toml :
=t geE Tag :
=T gaa_ :

=Y gary gder:
|t Ao We AMWA:
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=Y we ?o“ﬁ:

=1 wW@a AT WY

=Y wo wio fradt :

=Y FIORT I &Y :

=t gy fag -

ot agedt

=t graaw fag ¢

st FIATIART

11 &g, 3f8, amafms  fawa
AT eg®TT WAl Ig aaTT H1 FA7 2T
fF -

(%) = g a9 & f& awt &
Tt &1 3fg ® VT F wv FAw F
ITRET AEETO WvETT o faemfra
wusTi eqvfag &I # QAT ag ¥ 7

(@) afz &, &t 3% qeq @@
T ¥

() e® TSA q9T 9 TSA &R
¥ feqy OF WIEW WO @1 9G4 ;
L 184

(%) 7 Wi &t wqvaar & fod
fearey fareia wgmm & sa ?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cobperation (Shri
Shyam Dhar Misma): (a) to (d). A
statement is placed on the Table of
the House. [Placed in Library. See
No. ET-6004/66]
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R F g Faaorane g wgr & o
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o7 AEd ouwT: S faawer ®
far T & IWF WETT wew 9 e
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st ey faw 0 T w@eElT |
wgT & fr Q Jvw § F9T N e o
oY Wy ¥ grd Peardiew ey
ST g W1 SR wrErE aw
gl WG A S waw § Ny
T T § qwAve g owew ¥
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Ay ot 97 @ E S AW F
TN T8 AT €T ST 8,
7g fe gfezwyor ¥ v = o
7% damdt & T wod s e €8
FET ITAT AR 72 F fowir N
@ & 3@ waT amfos T
Ws(tﬂ"wa’mglenugq‘rmﬁ
¥y T ® =Rk §f aw a8
mAE ¥ aizamgn o fs
wfa TN F aE

FT ATHFR AT FA SATET A AT
T TH AW F HRC § IAF AT F AR
w0 & o §6 wew 331 W Aw
G ENT F W AN I ww

o sqwe faw: 4 ©F  aw
sqeF g a9 wavew A faam g1
S ga w=8l Wi g1 ¥fFT W
I qFT FATE A § ag FYRC WF
i feqrddiesr & = fafle &
o ¥ g1 T AT gAT W §
N g & A A G ASAT §1 W
qAT & WO FL a1 § 39 gy § @
AT 1
Shri S. C. Samanta: May I know
what percentage of consumer  é&o-
operétive stories and departmental
stores that were starteq before de-
valuation are running at a loss? If
the less is great, may I kinow what

steps Governmeht propbse to take?

Shel Shyam Dhar Misra: This mat-
ter wag gone into by the Pregramme
Evaluation Organisation last year.
They have submittéd a report ac-
cording to which about 13 to 20 per
cent of these consumer cooperatives
are running at a loss—mot to any
great extent—and most of these co-
operatives are running at a profit.
They have also said that the average
sale is of the order of about Rs, 8
lakhs per month.

st wrefiors ae faeay A6 wET
# fory smnify & A g a0
g &1 FE Aty 9F gud w1 e
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ey Tw W) gt 7% fF qwe fiwe
Fraafer draredt w1 o fearar frew
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FTHT A AT 4 FIoAT J7E  THH S
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oTET FX @ & fe F wegtag y w9

ST W o 3 T ag @
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&Y g T 9G¥ F Frow g
FEAATHT & FI07T 4 T R § |

weR  WEWT W §HEY &7 feam
oG AT B Iagea sl
& ART |
Shri R. 8. Pandey: Sir, 70 per
cent of our population live in the
villages. Almost all the facilities
meant for the people are provided in
the cities. I want to know whether
the Government is thinking serious-
ly, in_order to make available things
at a cheap rate to the villagers who
live far away from the cities, of in-
troducing or opening mobile consu-
mer cooperative stores. I have seen
that in foreign countries they have
this system. Our Government must
also introduce such a system of
mobile cooperative stores.

Mr. Speaker: The mobile thing is
an innovation. Otherwise, the' ques-
tion hag already been put and ans-
wered. Anyway, this is a suggestion
and it might be considered.

Shri K. §. Pandey: My question
is whether the Government is think-
ing of introducing such a thing. Let
the Minister say, “no, we are not
thinking in that direction”.

Mr. Speaker: Is there a proposal
to introduce such a thing?

Shri Shyam Dhar Misra: Az a
matter of fact, a scheme for rural
areas we are already considering and
in the last Conference of Registrars..

Mr. Speaker: Is there a proposal
about this particular thing?

Shri Shyam Dhar Misra: No, Sir,
we are not considering, but we will
bear in mind thig suggestion also.

Shri Bhagwat Jha Aszad: Seeing
that the experiment of departmental
stores has been a lever in stablising
prices, how do Government propose
to ensure supplies to the  depart-
mental storeg in the context of the
statement a few days ago by the
Manager, Shri Dutta, that the pro-
ducers are not co-operating with the
stores in the matter of supplies?
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Shri Shyam Dhar Misra: We are
trying to tackle that problem. We
have set up an organisation in the
Ministry of Commerce for this pur-
pose. We are constantly in touch
with the manufacturers. Our ex=
perience during the last one month,
at least ag regards the Delhi super-
market, secing its performance for
the last few days of its opening, is
that most of the mnufacturers are
coming forward to supply the stores
at tho who'esale rate. If the pro=
blem is not tackled by negotiation,
we will not hesitate to apply the
provis'ons of the Essential Commo-
dities Act.

Sh-i Dinen Bhattacharya: May I
know whether it is in the knowledge
of the Minister that in the smaller
towns of West Bengal co-operatives
that were starteq aftor 1962 are al-
most in a stand still condition be-
cause they are not getting supplies
from the manufacturers at reason-
able brices? )

Shri Shyam Dhar Misra: I should
have nntic» for answering that parti-
cular question.

** Ho o A (g ot -
e 2w og oo mifee & g ¥ @
g1 WX ST AT GAAH ATEIE AT
GARCH AT FT AT FIT AT F
AT ¥ AWRT §, T 07 AT WrEwE
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gfeger &R &1 4 & a1 § 8 5
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Shri Basumatari: Mention was
made about super-markets being
opened in States when firm propo-
sals are received. may I know
whether such a proposal has beem
received from Assam for Gauhati and,

if so, what steps are being taken to
open a departmental store there?

Shri Shyam Dhar Misra: Recently,
when the Minister of State was in
Gauhati he received a representation
from the Minister there. We have
gone into the matter and, as I have
already stated, it has been decided
that we will set up a store there. The
pattern of assistance is as given in
the statement.
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Intensive Agricultural Districts Pro-

gramme

+

*185. Shri Vasudevan Nair:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Sidheshwar Prasad:
Shri Yashpal Singh:
Dr. L. M. Singhvi:
Shri Shree Narayan Das:
Will the Minister of Food, Agri-
culiure, Community Development
and Cooperation be pleased to state:

(a) whether the study team to
evaluate the intensive agricultural
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Districts programme has submitted
its report;

(b) if so, the maip findings of the
team; and

(c) the action taken thereon?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (c). A
statement is laid on the Table ef
the Sabha. [Placed in Library. See
No. LT-6604/66].

shri Vasudevan Nair: I would like
to know as to how many districts are
covered by this programme and whe-
ther from the study the Government
could find out that only a very small
section of the peasants got the benefits
of this scheme -and that the large
majority of smal! and poorer peasants
did not benefit from this particular
scheme.

Shri Shyam Dhar Misra: 15 districts
have been sclected covering about 314
development blocks, 27,827 wvillages
and 80-2 lakh hectares forming about
5 per cent of the total cultivated area
in the country, By the end of 1964-
65 the programme covered 283 blocks,
22,029 villages and a cultivated area
of 30 lakh hectares.

Shri Vasudevan Nair: My point
was that among the peasants covered
in the area only the top sections were
benfiting from this and I wanted to
know whether the study threw some
light on that.

Shri Shyam Dhar Misra: I am sorry.
This question was also gone into by
this committee headed by Dr. Sen and
they have come to the conclusion that
it ig not only the higger cultivators
but even the smaller cultivators who
have taken advantage of this pro-
gramme, This is a finding of this com-
mittee,

The Minister of Food, Agricu'ture,
Community Development and Coope-
ration (Shri C. Supramaniam): May
1 supplement it by saying that per-
haps the hon. Member is referring to
the question of tenants, particularly
tenants-at-well or oral tenants that

SRAVANA 11, 1888 (SAKA)

Oral Answers 1795
are existing? This matter has been
gone into and it is true that in areas
where there is tenancy and there is
no security of tenancy, cultivators
were not able to get the benefit of
this because they could not get the
loans for this purpose. That is why
we are insisting that we should have
the record of rights immediately
written up to say as to who are in
actual occupation of the various
lands so that on the basis of that
occupancy we would be able to ad-
vance loans to them and they should
be able to take advantage of this
package which is available for them
for increased food production. That
is a lacuna which we are looking
into.

Shri Vasudevan Nair: The Study
Team has come to the conclusion that
as far as the credit co-operatives are
concerned, practically they do not
cover the majority of the people in
that are and that only 25 per cent of
the people are covered. What specifi
steps are now being takor by Govern-
ment to see that credit facility is given
to the vast number of peasants in these
areas?

Shri Shyam Dhar Misra: We are
trying to strengthen the co-operative
structure itself and incerase the mem-
bership, but to the extent the member-
ship is not enlarged, taccavi loan is
being given by the Government. We
have also a scheme under the Food
Corporation of India which would also
give production credit.

st fafa e WA W SRt
wefg  wfiweat & oww &Y
qTrT ATEY &, ¥ mow wed
¥ ogEw o fFr & fF o
s F ogard w7 g T &
T @ede ¥ wgrom@r g

“In fact, what is holding up pro-
gress in the IADP areas is not so
much the lack of demand from the
farmers but the lack of supply of
essential inputs....This adminis-

trative system, based essentially
on checks and balances evolved
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in a different time and for a
different purpose is more pro-
cedure-oriented than action-
oriented and has proved woefully
inadequate for any operation.”
™ ¥ g womr & 5 geEfem
TiiFeaC & FARA B g T,
e Y s@R &7 @ i #
e frar & ) feaaE s s
& fr gww s B s
FgrT g § 1| & et wr=an g R
fodt wrdw & e & A 9w
¥ qu F@T Afgd A1 IEwr we
agrar SrAT =TfEd

At see faw - ag A wE g
fe dei & am Wi g ArfER
i far s T o et
foprest wfaem wam fem &, o
T oAt ® s | wHE ¥ oWy
forizers #t § 97 ® gw ¥ =e-
¥ # fomr 2

st ®o Ale frardt : Fm =
@t e awr-res o o wE 2,
Ig W WY ¥ owAw gt g fE
g wEAT O TG 2— ag dwe
fae g1 gee ¥ O gam =il
T a &, § w7 3w foe ¥ ow
g F ag JEAr 9 g %
¥ oFT W oW ¥ Ifg FF

-

agt fear smam @ wfew foe
WA TTE FE FEAATGT FT ATEAT |

=t samae B af=w o
after @ & gw o At ogw
7 wew g # W § st
@ o9 5 g ow owwd, 3@ o9
@ o FHEEl g W, g wET
F AN

st fagsae wa: @ faawor &
T oy g fF osdww wmEw
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saeqr el @ F oFTw W%
FEFH F @ F far o

™
TOF mOAg U §, IAF AETRY
FTOT f

o oF g FHF T A
ot 31w A 3 ag fawrdw
g T §4g ¥ qiw W9 &1

¥ gewre qa1 g &4 a1 @ g

st wer faw: @ Twmw
are g # fagew gzer wgar
g fF 2w R & agwd 7 wwnar
o f& z@ # Faw 9 &
A T g1 fW A agT §€r oE-
giew ot Far g, faw &Y T=t W
F T I g owOE
19 WET § F FT 100 BIFET a®
STEF9 a8 T g 1

o mw fog 0 @ Awes
aefaew & s saE wER g
g Al T s alm g @
st o7 aw@e foEw dzw ) wE
7 e o wefem wiwesT W
Friww o€ fer @, fom @1 adiem
g gam g fF awr &1 oo wredr
dT® ®wE gEr s« s @ &)
TR I g9g X w7 FX G &7

At sarqu fasy @ TAOE TE
¥ amaee WeEw ¥, fmow &
ggIsE FT G § | AW 9eed
gy £ & og@ 7w T
fifeer dTmEr wAmw @Ar 0,
fagd <141 d9-adf@  eWT AT
wafg & 32 fafeqw uwwe i
wfew # ST W OF  werEr
g2 frre afar % #% fafew
oz oA wifgw #r 1€ 1 ag
g ¢ fF o ww oa@-wes ar
wim &, g faega dfess g WX
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9Y1 99 anfg QoA & A 4g
Tq ¥ Tag TWe qf@r ¥ he e o
Shri Shree Narayan Das: In regard
to the working of the credit coopera-
tives in these areas, it has been stated
as fo lows:

“It has been observed that more
than three-fourths of borrowings
are stiil made from the traditional
money-lenders.”

1 would like to know whether the
Government doesg not consider to im-
prove the working of the credit co-
operatives in these areas, where three-
fourths of the borrowings are still
being made through traditional money-
lenders, because the cooperatives are
not working quite well.

Shri Shyam Dhar Misra: The figure
is average. In some of the districts,
the average ig even above 60 per cent.
But wherever it is weak, as I said—I
concede it is the weakest structure
there—we are trying to improve the
structure.

Shri Hari Vishou Kamath: The
statement laid on the Table says that
the archaic administrative system
needs to be changed. 1t also says:

“The fu'l impact of the IADP
is likely to take much longer than
the five years contemplated in the
original formulation of the pro-
gramme.”

Does the Government really think that
the poor, impoverished, indian farmer
who constitutes more than 80 per cent
of the population can afford to wait
that long, more than five years—it
doeg not say 10 years—before he can
think of improving his lot in this
country and, if not, what measures are
being taken to expedite the process?

Shri Shyam Dhar Misra: We have
already given two preliminary results.
We have already almost made an ex-
tension of this projoct in  accepting
the high-yielding programme, the in-
tensive area programme. Is answered
just now the question of the hon.
Memb:r from Saharanpur, I said that
this will not be covering only 1 per
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cent or a small fraction of land im
these districts that wi.l be there but
it will cover also other areas on the
same pattern. As a matter of fact, the
programme is going to be in about 130
districts in Fourth Plan besides the
intensive area programme which is of
the same nature and the same pattern.

Shrimati Savitri Nigam: This state-
ment has convinced us that the farmer
iz unable to increase his production
becausz of the very genuine difficulty
in regard to supp'y of credit and
other inputs, I would like to know
from the hon. Minister what particu-
lar steps he has taken after this report
wag submitted to the Ministry to see
that the indebtedness amongst the
farmers decrease and those people
who cannot give surety get the credit
at a cheap rate of interest.

Shri Shyam Dhar Misra: We have
already introduced from the last
kharif season in ecertain districts of
certain States, and we are going to
introduce in all the States from this
rabi season, crop loan where there is
no question of surety or surety of any
land. All that is necessary is credit-
worthiness of the crop; the crop is the
only surety. Therefore, the tenants,
the small margina' landholders—all
landholders—can get this credit in all
the States through co-operatives with-
out surety of land.

1200 hrs,

Mr. Speaker; Now we take up the
Short Notice question. Mr. A. E.
Gopalan,

SeorT NoTicE QUESTION
Second Shipyard, Cochin

+
BNQ. 1. Shri A. K. Gopalan:
Shri P, Kunhan:
Shri Warlor:
Bhri Vasuflevan Nair:
Shri Mohammed Koya:
Shrimaii Remuka
Barkataki:
Bhri P. R. Chakraverti:
Shri Vishwa Nath
Pandey:
Shri Daljit Singh:
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Shri Ramachandra

Ulaka:

Shri Dhnleshwar Meena:

Shri P. Venkatasubbiah:
Shri Ravindra Varma:
Shri M. E. Kumaran:

Shri D. C. Sharma:

Shri Imbichibava:

Shri Nambiar:

Dr, Saradish Roy:

Shri Laxmi Dass:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether Government gave an
assurance in Parliament that
Cochin Shipyard would be in-
cluded in the Third Plan;

(b) whether the project report hag
been finalised;

(c) if so, when the project is
likely to be completed; and

(d) if the answer to part (b)
above be in the negative, the
reasons for the delay?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): It is not on the agenda paper,

We were not informed that it was
coming now. I can answer it to-
-morrow. (Interruptions).

Shri Vasudevan Nair:
happen?

Shri Shinkre: ‘There is something

" wrong with the Secretariat of the Par-

liament. I am not receiving any Par-
liamentary papers.

How does it

Mr. Speaker: Order, order. How is
it that he did not have the notice of it?
At least from our office a copy was
sent to the Ministry on the 29th July.

Shri Sanjiva Reddy; 1 have accept-
ed to answer it. I did not know that
it was coming now. I am sorry there
was some mistake somewhere; maybe,
in my own department. I do not want
to say that the Parliamentary wing
wag wrong.

Mr. Speaker:
been received by our offi.c.

The answer also has
Than it
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was on the agenda, on the order paper.
I have no objection to giving that time
and putting it for tomorrow, but at
least care should be taken when jt has
been sent a few days in advance.

Shri Sanjiva Reddy:

Mr. Speaker: The Ministry has re-
plied to us that this has to be apswer-
ed on the 2nd and they have scnt us
the answer as we'l and it is on the
agenda, on the order paper also....

Shri Sanjiva Reddy: We can answer
it now, Sir.

Yes, Sir.

Mr. Speaker: Yes, if you ca;.n.

Shri A, K. Gopalan: I have rno ob-
jection to having the answer tomor-
row. What I want to say is that if
the way in which the answer is to be

given, then there is no use....

Mr. Speaker; I have said enough.

Shri A. K. Gopalan: Let them ccme
prepared tomorrow.

Mr. Speaker: All right.
could be put for tomorrow.

Then it

WRITTEN ANSWERS TO QUES-

TIONS
Destruction of Foodgrains by Rats and
Pests
*186. Shrimati Renuka Ray: Will
the Minister of Food, Agriculture,
Community Development and Co-
_ operation be pleased to state:
(a) the assessment of the total

quantities of foodgrains destroyed by
rats and other pests in 1964-65 and
1965-66; and

(b) how far the protective measures
to safeguard the foodgrains from such
pests have been effective during the
above period?

The Deputy Minister in the Ministry
of Food, Agriculture, Commumity
(Shri
Shyam Dhar Misra): (a) and .b).
Precise statistics on the extent of losseg
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caused by insects, pests and plant
diseases are not available. However,
it is estimated that about 20 p>r cent
of the total agricultura] produce is lost
annually due to pests, diseases, etc.
Insect pests including grass hoppers,
locusts, rats and other animal pests
are believed to inflict a loss of 10 per
cent while plant diseases and noxious
weeds account for g further dan.age of
1C per cent. The over-a!l losses in
slorage conditions alone arc esiimated
a1 5 to 7 per cent.

It is also difficult to estimate pre-
cisely the benefits derived from plant
protection measures. It is, howe rer,
generally agreed that if the full pack-
age of plant protection measure: is
adopted, the losses may be consider-
ably reduced and the benefit on ac-
count of this may be 15—20 per cent
of the gross produce in mcnetary
terms.

Loans to Agriculturists

*187. Shri P. C. Borooah:
Shri Yashpal Singh:
Shri R, S. Pandey-
Shri Kajrolkar;
Shri Lakhmu Bhawani:

Wi'l the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to slate:

(a) the decisions taken by Govern-
ment Tfor liberalisation of loans
through cooperative societi :s and Gov-
ernment agencies to meet the legiti-
mate requirements of the agricul-
turists; and

(b) the gteps taken in that direction?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
The cooperative agency is being dave-
Icped as the major institutisnal agency
for provision of production ecredit to
farmers. With a view to enabling the
cooperatives to provide ad=juate pro-
duction credit to all cultivator-mem-
bers, a system of crop loan is being in-
troduced in all States. Under this
system the credit needs of cultivators

1805

are to be determined with refe.ence to
the scales of production excenditure
rer acre in respect of diff rent crops.
and are to be met in cash and kind
subject to the repaying capncity of the
borrower. Under this system, a nor-
mal credit statement is to he drawn up
for each member indicating his 1otal
short-term loan eligibility cr: the basis
vf the acreage to be cultivaied ard the
scales of finance per acre for cach
v1op. The total loan is divided into
vzsh and kind componeats, Ouce the
crvedit limit of a member is fixe:l he
wil! be able to draw the loan. pro-
vided he is not a defaulter in respect
nf any previous loan from the society.
This system is already in cperat:on in
Maharashtra, Gujarat and parts of
Madras. It is being extended ioc other
States from the current year.

In areas where cooperaliv-= are rot
in a position to provide the rogquiread
amount of credit to cultivatcrs, State
Governments are providng taccavd
loans for productive purposes. Other
agencies like the Food Corporation of
Tr.dia are also coming into ‘he field of
production finance in suitable areas.

'Rationing in Urban Centres of U.P.

*188. Shri Utira:
Shri Madhu Limaye:

Will the Minister of Food, Agricul-
tore, Community Development and
Cooperation be pleased to stata.

(a) whether the Govarrrent of
Uttar Pradesh have decided not to im-
p'ement its decision to intr.cuce
rationing in the main urban centres of
Tlitar Pradesh;

(b) if so, the reasons itherafar; and

(c) whether this has be:n done with
the consent of the Central Govern-
ment?

The Minister of State in *he Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (v} Govorn-
ment of Uttar Pradesh have in‘ro-
cuced statutory rationing in Kannur
from 16-2-1966, and have postponed
extension of rationing to other areas
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til! suitable stocks are buil. up. Gﬁv-
ernment of India have nct pressed the
8Btate Government to hastea the iniro-
duction of statutory raticning.

1801

Rise in Prices of Foudrrains

*189. Shrimati Jayaben Shah:
Shri Shree Narayun Das:
Shri A. N. Vidyalankar:
Shrimatj Saviiri Nigom:
Shri Kolla Venkziah:
Shri Vishwa Nath Pandey:
Shri Gulshan:
Shri Hem Ra):
Shri Daljit Singh.
Shri Jashwant Mehta:

Wil] the Minister of Foud, Agricul-
fure, Community Development and
ooperation be pleased to state:

(a) whether the retail prices of all
fcndgraing rose by 5 per cent to 10 per
cecnt throughout the country during
Way and June 1966; and

(b) if so, the steps taken by Govern-
rcent to check such rise?

The Minister of State in the Min-
tsiry of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Govinda Menon): (a) There
has been some increase in the retail
prices of foodgrains during the
months of May and June, 1966. The
increase varies in respect of differ-
ent areas and foodgrains.

(b) The various steps taken to
eheck the rise in prices of foodgrains
in the country include extension of
statutory rationinglinformal ration-
ing to more areas, opening of more
fair price shops, intensive procure-
ment, larger imports from abroad
etc. The important step recently
taken is the decision of the Govern-
ment not to raise the issue prices of
foodgrains issued from the Central
stocks even though the cost of im-
ported foodgrains has gone up con-
gsiderably consequent upon devalua-
tion. The issue price of foodgrains
from Government stocks is  thus
being maintained at the pre-devalu-
ation level.
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Early and late Ripening Varities of
Sugarcane

*190. Shri Shree Narayan Das:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the probe into the
feasibility of early and late ripening
varietieg of sugarcane has yielded any
result; and

(b) if so, the result arrived at?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shimde): (a) Yes, Sir.

(b) It is feasible to have early and
late ripening varieties of sugarcane
suitable for growing in different areas,
However, since early ripening varie-
ties generally give lower yields of
cane per acre than main season varie-
ties, The Cane grower is not attracted
to them.

Farm Credit

*191, Shri Eswara Reddy:
Shri Vishwa Nath Pandey:
Shri Bagri:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri D. C. Sharma:
Shrimati Maimoona Sultan:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to starred Question No.
1888 on the 10th May, 1966 and state:

(a) whether a decision has since
beer, taken to constitute a Pow_er
Committee to report on Farm Credit;

(by if <o, its constitution and terms
of reference; and

(c) if not, the reasons for the delay
in taking a decision in the matter?

The Denputy Minister in the Minis-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir. A
committee has been set up by the
Reserve Bank of India.

(b) A copy of the Press Communi-
que issued by the Reserve Bank giv-
ing the constitu'ion and terms 'of
reference is laid on the Table of the
House. [Placed in Library. See No.
LT-6606!66].

(c) Does not arise.

Emergent Food Productlon Pro-
gramme

*192. Shri Linga Reddy:
Shri P. B. Chakraverti:

Will the Minister of Food, Agricul-
tore, Community Development and
Cooperation be pleased to state;

(a) the extent to which the emer-
gent food production programme
launched by the Central and State
Governments hag been successful in
tiding over the critical food situation;

(b) the amounts spent on the seve-
ral schemes in the several States; and

(c) the main achievements thereof?

The Deputy Minister in the Minis-
try of Foed, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) During a
period of shortage of foograins,
some of the measures taken under
the Emergency Food Production Pro-
gramme have led to an increase in the
production of subsidiary foods. Des-
pite the drought, some additional area
ig reported to have been brought
under cultivation as a result of this
programme,

(b) An amount of Rs. 389.93 lakhs
was allocated to the wvarious States
during the year 1965-66.

(c) Following are the main achieve-
mentg of the Emergency Food Pro-

ductio;; Progra.mm._
(i) Introduction of additional erop in
irrigated areas

Against a target of 3.3 million acres
to be brought under additional crops
during the Rabi and Summer seasons
in 1965-66, anticipa.ed achievements
as reported by the State Governments
is 3.9 million acres.

(ii) Promotion of subsidiary root crops
and wvegetables

Additional areag of 1.35 lakhs acrew
under root crops and 1.8 lakhs acres
under vegetables have been brought
under cultivation by the States under
thig Programme,

(iil) Production of Farm Manures in
Compost pits

State Governments are making
steady progress in regard to compost
production, and sewage|sullage irriga-
tion programmes.

(iv) Mobilisation of electric and Diesel
pumps

Against a target of 1:60 lakhs of
electric pump-sets and 0:60 lakp of
Diesel engines for irrigation purposes,
the anticipated achievements as
reported by the State Governments
are 1:80 lakhs electric pumpsets and
0.80 lakh of Diesel engines,

Crushing of Sugarcane
*193. Shri K. N. Tiwary: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that Gov-
ernment have allowed twenty-five
per cent rebate to those sugar factories
which continued crushing of sugar-
cane after the 30th April, 1966;

(b) if so, the reasong therefor; and

(c¢) whether any benefit was given
to the cane-growers. whose cane
could not be erushed before the 30th
April, 18667

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Shinde): (a) A rebate of 25 per cent
in basic excise duty hag been allowed
on production of sugar during the
months of May and June 1966, which
is in excess of the average production
during May and June in the five sugar
years—1960-61 to 1964-65 subject to
the condition that the quantity quali-
fying for rebate will not exceed 50
per cent of the total production dur-
ing May-June 1966,

1805

(b) This rebate has been allowed to
compensate the sugar factories for fall
in recovery of sugar from sugarcane
during summer months.

(e) No, Sir.
wmETEl &1 IAqEA

*194. =t fefar fae
s} wo AT faamdt:
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ed @em LT 6607/66] 1
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Import of Foodgrains from U.S.A.

*19%. Shri R. S. Pandey:

Shri Liladhar Kotoki;
Shri N. R. Laskar:

Shri R, Barupa:

Shri Vishw, Nath Pandey.
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:

Shri Subodh Hansda:
Shri M. Rampure:

Shri D. C. Sharma:

Shrj Yashpal Singh:

Will the Minister of Food, Agricul-
ture, C ity Development and
Cooperation be pleased to siate:

€L

(a) the total assistance of food-
grains received from the United States
of America under the P.L. 480 agree-
ment during the year 1966, so far;

(b) whether US.A. have offered
additional assistance of foodgrains
under the PL. 480 programme to
tide over the present food shortage in
the country; and

(c) the present position with regard
to the supplies of foodgrains to India
under the PL. 480 programme?

The Minister of State in the Minis-
try of Food, Agriculiure, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (c). For the
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year 1966, funds so far made avail-
able under P.L. 480 Agreement would
permit impori{ of about 693 lakh
tonnes of wheat and about 195 lakh
tonneg of milo. Shipments of these
foodgrains, with the exception of some
quantity of milo, are expected to be
completed by  October, 1966. No
commi'ment for quantitieg of food-
grains in addition to these have go far
been made by the U.S.A. under the
P.L. 480 Agreement. The matter is,
however, under consideration at pre-

sent,

Buffer Stocks of Foodgrains

*196. Dr. L. M. Singhvi: Will the
Minister of Food, Agriculture, Com-
munity Development ang Cooperation

. be pleased to state:

(a) whether it is proposed to build
up buffer stocks of foodgrains to tide
over periodg of scarcity and to arrest
rise in prices; and

(b) if so, the salient features of the
proposal and the period over which
buffer stocks would be built up?

The Minister of State in the Minis-
try of Food, Agriculture, Community

- Development and Cooperation (Shri

. Govindy Menon): (a) Yes, Sir.

(b) The proposal is ‘o build up a

. buffer stock of 6 million tonnes of

foodgrains, consisting of 4 million
tonnes of wheat and 2 million tonnes
of rice. It is not possibie to indicate
the period over which these stocks
will be built up. The progress will
depend on the pace at which internal
production increases.

Medical Facilities at Palam Airport

*197. Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Madhu Limaye;
Shri D. D. Puri:

‘Will the Minister of Transport,
Aviation, Shipping and Tourism be

pleased to state:

(a) whether it is a fact that tke
Medical facilities at Palam airport fall
short of international standard; and

(b) if so, whether Government pro-
pose to provide sufficient medical faci-
lities at the airport so as {o conform
to international standardy

The Minister of Transport, Aviatiom,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The International Civil
Aviation Organisation, have not laid
down any standards for the provision
of medical facilities at international

, airports. However, they have given

Ssome guidance jn this regard in the
ICAO Annex 14 (Aerodromes) as fol-
low:—

“The availability of ambulance
and medical facilities for the
removal and after-care of casual-
ties arising from an aircraft acci-
dent should receive the careful
consideration of airport manage-
ments and should form part of
the overall emergency plan estab-
lished to deal with such emer-
gencies.”

(b) Adequate medical facilities are
provided at the international airports
including Palam, in consultation with
the Health authorities,

Starvation.Deaths in Maharashtra

*198. Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have seen
reports in Andolan Weekly in April,
1966 and daily Prabhat in May, 1966
of Poona about the starvation death
of one person in Khed, Poona District
and Kalwan, Nasik District in Maha-
rashtra;

(b) whether Government have seen
reports of similar gtarvation deaths in
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Kashmir, Rajasthan and Madhya Pra-
desh;

(c) whether Government have seen
the Prime Minister's statement that
some starvation deaths with long
background of malnutrition have
taken place in Orissa; and

(d) if so, whether Government pro-
pose to lay a detailed statement on
such deaths on the Table and the ut-
line of the measures takey to present
distress?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Government
have not seen the press reports but
enguiries have been made from the
Maharashtra Government and we have
been informed that the alleged death
in Nasik District was due to asthma.
Regarding the death in Poona Dis-
trict, the person concerned was 56—
60 years of age, was weak and ill and
died due to illness which developed
as a result of drenching in rains.

(b) Allegations have been made
about starvation deathg in Jammu and
Kashmir, Rajasthan and Madhya
Pradesh, but these were found to be
untrue,

(c) The Prime Minister hag not
made any sta‘ement that there have
been starvation deaths in Orissa. She
stated in her statement in the Lok
Sabha on the 16th May, 1966, that her
general impression wag that there had
been some caseg in which deaths had
occurred but these :ases had, by and
large, a background of age, of ijll-
health or diseass which was aggravat-
ed by prglonged under-nourishment
and mal-nutrition and that it seemed
to h2r that slow siarvation wag not
the :~1> cause of these deaths.

{dY Tn view of roply to parts (a) to
(c). The question of laying a detailed
s'at~ment on g arvation deaths on the
Ta"'a of the House doeg not arise.
Mpea-ures taken to prevent distress in
the scarcity-affected areas have been
given ip *n¢ ‘“Review of Scarcitv
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Situation and Measureg taken to meet
it”, copies of which have been circu-
lated amongst Members of Parlia-
ment.

Satellite Port for Bombay

*199, Shri Kishen Pattnayak:
Shri A. V. Raghavan:
Dr. Ram Manohar Lohia:

Will the Minister of Transport, Avi-
ation, Shipping and Tourism be pleased
to state:

(a) whether there is any proposal
to construct a Satellite port for Bom-
bay;

(b) if so, the main features thereof;

(c) the place where the new port is
to be constructed; and

(d) the estimated cost of the pro-
posa] including the foreign exchange
content?

The Minister of Transport, Aviation,
Shipping and Tourim (Shri Sanjiva
Reddy): (a) to (d). The Bombay Port
Trust’s Consulting Engineers have been
commissioned to prepare a Master
Plan for the future development of
Bombay Port. As part of the Master
Plan, investigations are in progress to
ascertain the feasibility of siting addi-
tional Port facilities in the Nhava-
Sheva area on the eastern side of
Bombay Harbour, off the mainland.

The details of the scheme for the
development of a satellite port at
Nhava-Sheva have not yet Leen work-
ed out. Certain natural advantages,
which make the site suitable for deve-
lopment of port facilities viz. natural
deep water, possitlity of providing
easy access by road and rail, availabili-
ty of power and water supplies, avai-
lability of large areas of undeveloped
land in the immediate vicinity for the
development of port-based industries
etc. have led to the conclusion that the
future development of Bombay Port
should take place at the Nhava-Sheva
site rather than at the present dock
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system, which offers very limited
scope for further expansion, owing to
the highly congested development all
round and the heavy pressure on the
road and rail approaches. Investi-
gations are, therefore, in progress as
part of the Master Plan for warking
out detailed proposals for the develop-
ment of a satellite port at Nhava-
Sheva. After the necessary technical
and economic investigations are com-
pleted, the exact nature and scope of
the facilities required to be provided
will be determined. A clear picture
of the development scheme including
the costs of the project and the foreign
exchange requirements will emerge
after April 1967 when the Master
Plan is expected to be ready.

Haldia Pori Project

*200. Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Asad:
Shri D. D. Puri:

Will the Minister of Transport, Avi-
ation, Shipping and Tourism be pleased
to state:

(a) whether it is a fact that the
Haldia Port Development Project was
originally over-estimated to  cost
Rs. 424 crores and that according to
the revised estimates the cost has
fallen down to Rs. 36.9 crores only;

(b) if so, who is responsible for this
over-estimation;

(¢) whether according to the find-
ings of a Special Committee appointed
by Government, the estimate of Rs. 4.4
crores worth foreign exchange is
realistic and if so, the reasons for
including a component of Rs. 144
worth of foreign exchange in the origi-
nal estimate;

(d) whether it is also a Tfact that
assistance from the World Bank is not
necessary; and

(e) if so, whether Government have
or are likely to withdraw their
request from the World Bank for a
loan or assistance?
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The Minister of Transport, Aviatiom,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) There has been no overs
estimation. The difference between the
two figures referred to is on account of
the different basis on which provision
for supervision and contigencies has
been worked out in the alternative
schemes.

(b) Does not arise,

{c) The two estimates of Tforeign
exchange requirements are based on
two alternative assumptlons. The lower
fizure of Rs. 4.4 crores is based on the
assumption that

(i) indigenous fabricating capa-
city for machinery and
specialised craft would be
available for the needs of the
Haldia Project; and

(ii) Credits would be available
for financing the imports of
components and raw mater-
rials required for local fabri-
cation.

The higher figure of 144 crores is
based on the assumption that the pro-
ject would go ouf for international
bidding and that the choice between
domestic and foreign bidders would
depend on the reasonableness of the
price quotations; thus the larger figure
1nciuged tne posSIDIITY O Oraers gomng
to foreign producers on the basis of
international bidding and was of course
dependent on suitable credit being
available therefor.

(d) and (e). The alternative scheme
has also been brought to the notice of
the World Bank for consideration.

Nationalisation of Goods Road Trans-
port

*201. Shri S. C. Samanta:
Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Transport, Avi-
ation, Shipping and Tourism be pleased
to state:

(a) whether there is any proposal
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before Government for the nationali-
sation of goods road transport;

(b) if so, the machinery set up or
likely to be set up to suggest ways and
means to implement the proposal;

(e) whether Government are gware
that goods transport in the hands of
private operation is rampant with
corruption, smuggling, illegal and un-
authorised movement of goods as
well as is a menace to other users of
roads; and

= (d) if so, the remedial steps taken

in the matter?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No.

(b) Does not arise,

(¢) and (d). Complaints have been
received by the Ministry of Transport
and Avialion, from time to time, in
regard to the wvarious malpractices
adopted by private road transport
oporators, such as overloading of goods
vehicles, transport of prohibited and
contraband goods, etc. The enforce-
ment staff in the various States have
been instructed to be more vigilant and
strict in checking goods wvehicles. It
is cons‘dered that the situation may
improve if the existing individual
operators of goods vehicles are group-
ed into viable units, A Study Group
has, therefore, been appointed by Gov-
ernment to make recommendations in
regard to the measures to be taken
to encourage the formation of viable
unity of operators.

A substantive provision for the

+ licensing of goods booking and for-

warding agencies has also been includ-

ed in the Motor Vehicles (Amendment)

RBill, 1965, which is before the Rajya
sabha.

The increase in the number of road
accidents in the country is mainly on
account of increase in the number of
vehicles operating on the roads. The
State Governments have taken several
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measures, e.g., widening of roéds,
strengthening of weak bridges, fixation
of road signs, enforcement of speed
limits, etc. to prevent these accidents.

Supply of Rice to West Benga]

*202. Shrimati Renu Chakravartty:
Will the Minister of Food, Agriculture,
Communijty Development and Co-
operation be pleased to state:

(a) whether Government are aware
of the serious loss in the jute and early
‘aus’ paddy crop in West Bengal, due
to severe drought;

(b) whether it is a fact that Govern-
ment are giving nine lakh tons of rice
to Kerala, but have refused to give
anything more than one lakh tons of
rice to West Bengal; and

(¢) if so, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Deficient rains
during March and April may have
affected the sowing and growth of
jute and autumn paddy crops in West
Bengal. It is, however, too early to
form any idea of the extent of damage
io these crops.

(b) No, Sir.

(c) Does not arise.

Port Charges in Calcutta Port

+203. Shri Subodh Hansda:

Shri 8. C. Samanta:

Shri Bhagwat Jha Agad:
Shri M. L. Dwivedi:
Shri Indrajit Gupta:
Shri Eapur Singh:

Shri Buta Singh:

_Shri Narasimha Reddy:

Will the Minister of Transport, Avi-
ation, Shipping and Tourism be pleased
to state:

(a) whether it is a fact that there
is a proposal to increase the port char-
ges in Calcutta Port;
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(b) if so, the reasons therefor and
when the proposal will be imple-
mented; and

(¢) how much will accrue due to
the enhancement of the port charges?

-

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (¢). A proposal to levy
a surcharge of 575 per cent on
charges payable by vessels engag-
ed in overseas trade has been
received for approval under the
Calcutta Pori Act. As a result of
devaluation, the Port has to meet an
additional expenditure, according to
current estimate, of about Rs. 15
crore per annum. This is primarily
due to increase in service charges on
IBRD loans and sterling debentures.
The additional expenditure to the
Port in 1966-67 will be about Rs. 75
lakhs. To meet these additional com-
mitments, it has been found necessary
to increase port charges. The addi-
tional revenue expected from this levy
is estimated at Rs. 117.7 lakhs per year.

The proposal is still under the con-
sideration of Government who will
take 5 decision after considering the
objections raised to this proposal by
representatives of shipowners.

Air Accidents

*204. Shri Gulsham:
Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavaiya:
Shri Raghunath Singh:
Shri Ram Sewak Yadav:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) the number of air accidents of
both Air-India and Indian Airlines
Corporation during the year 1966,
s0 far;

(b) the total loss and casualties;

(c) the total compensation paid, if
any, to the victims; and
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(d) the results of the
held if any?

The Minister of Transport, Avia-
tion, Shipping and ‘Tourism (Shri
Sanjiva Reddy): (a) One Air-India
aireraft and four T.A.C. aircraft were
involved in accidents since lst Janu-
ary, 1966. In addition, one Dutch
registered aircraft operated by LA.C.
on charter was also involved in an
accident during this period.

(b) One hundred and fifty six
persons lost their lives in these ac-
cidents Three out of the six air-
craft involved in the accidents were
a total loss. These were, however,
fully insured and there is no finan-
cial loss to the Corporations due to
their destruction. The other three
aircraft were substantially damaged.
Information regarding extent of loss
suffered by the Corporation on ae-
count of these accidents is not
readily available.

enquires

(c) No claims have yet been set-
tled by Air-India. Indian Airlines
Corporation have paid a compensa-
tion aggregating Rs. 2,25,500/- to the
nominees of the deceased crew. No
compensation has been paid to the
legal heirs of the deceased passen-
gers as in most cases legal formali-
ties have mot yet been completed.

(d) Investigation in respect of only
one of the six accidents has so far
been completed. This accident has
been attributed to poor landing
technique of the pilot.

Rejection of Cattle by USSR.

*205. Shri Tula Ram:
Shri Vishwa Nath Pandeys
Shri Ram Harkh Yadav:
Shri Kapur Singh:
Shri Buta Singh:
Shri Narayan Reddy:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) whether it is a fact that the
Government of U.SSR. have re-
turned and refused to take SAHI-
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WAL and MURRAH Cattle purchas-
ed from the Government of TUttar
Pradesh recently through the State
Trading Corporation;

(b) if so, the terms of purchase
and causes of return; and

(c) the reaction of Government
thereto?

The Minister of State in the Minis~
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (c). Govern-
ment of US.SR. had entered to a
contract with State Trading Corpo-
ration to purchase 42 pedigree ani-
mals. According to the veterinary
conditions prescribed in this cont-
ract, the animals had first to be tes=
ted at the farms and again after 14
days prophylactic quarantine etc. at
the port of shipment. At the time of
second test, eight animals showed
positive/doubtful reaction for Brucel-

losis. For this reason the Russian
expert rejected all the animals.
This rejection was in confor-

mity with the terms of the contract
and in consonance with the accepted
conventions of the International
Livestock Trade.

Prices of Soya Bean 0il

*206. Shri Surendra Pai Singh:
Will the Minister of Food, Agricul-

ture, Community Development and
Cooperation be pleased to state:
(a) whether the price of soya

bean oil has increased recently; and

(b) if so, the steps Government
propose to take to check the rise
in price of soya bean o0il?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shinde): (a) Yes, Sir.

(b) As this oil is not indigenously
produced, Government is not in a
position to take any steps in this re-
gard
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Paradeep Port
*207. Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Hari Vishnu EKamath:
Shri Nath Pai:

Will the Minister of Transport,
Aviation, Shipping and Tourlsm be
pleased to state:

(a) whether the, administration
and control of the Paradeep Por
has been completely taken over by
Government and if so, what adminis-
trative set-up has been put incharge
of the port administration;

(b) the service conditions and
rules including scales of pay appli-
cable to the Port Officers and emp-
loyees and whether they are being
given these facilities and privilege
from the 1st of June, 1965 when the

Port was taken over by the Central
Government; and
(c) whether the labour relations

are also being controlled by the
Centre and whether any particular
Union at Paradeep Port has received
recognition by the authorities?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes, Sir. A
senior I.A.S. officer of the Orissa
cadre has been appointed as Admin-
istrator of the Port and he is assisted
by a fulltime Chief Engineer and
the usual subordinate staff dealing
with technical and administrative
matters.

(b) The port employees have been
granted Central scales of pay and
allowances and other conditions of
service as for other Central Govern-
ment employees with effect from 1st
June, 1966. Prior to that they were
allowed to continue on the terms
adminissible to them when the Pro-
ject was under the State Govern-
ment.

(c) The Paradeep Port being one
of the major ports, the "appropriate
Government' in relation to any dis-
pute concerning that port is the
Central Government. The work
relating to verification of member-
ship of various unions functioning at
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Paradeep Port has glready been taken
up in hand by the Department ot
Labour & Employment and the
question of their recognition will be
considered as soon as the verification
work is completed.

Control of Rajasthap Desert

*208. Shri Earni Singhji: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state:

{a) whether Government are aware
that the Rajasthan desert was creep-
ing towards Punjab, U.P. and Jammu
and Kashmir in adition to fresh areas
in Rajasthan itself;

(b) if so, the estimated area to
which desert has spread from 1960 to
1965; and

(¢) the steps taken or proposed to
be taken to check the spread of the
desert?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
There is no conclusive evidence that the
Rajasthan desert is creeping towards
Punjab, UP. and Jammu and Kashmir
or spreading in Rajasthan itself.
According to the survey conducted by
the Surveyor General of India, there is
ng appreciable increase in the extent
of the Rajasthan desert in these
States.

(e) In order to tackle the problems
of the Rajasthan desert, however,
the Government of India have estab-
lished the Central Arid Zone Re-
search Institute at Jodhpur. This
Institute, among other things, conducts
research in afforestation methods and
improveq soil conservation practices.
On the basis of the research findings
of the Institute, the Govt. of Rajasthan
is already taking action to stabilize
the ghifting sand dunes,
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Study of Indian Ocean’s Resources

*209. Shri Hari Vishpy Kamath:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that the
Food and Agricultural Organisation
has mooted a proposal for the crea-
tion of an international body to study
the Indian Ocean's resources in fish
and their utilisation; and

tb) if so, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). The
Committee on Fisherieg of the Food
and Agriculture Organisation at its
first meeting held in Rome in June,
1966, adopted a resolution to set up a
working Group to study the need for
a programme of investigation and
rational utilisation of the fisheries
resources in the Indian ocean and
make recommendations to the Fishe-
ries Committee at the next session.
India has been nominated as a mem-
ber of the Working Group.

Cost of Production

92, Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Kishen Patinayak:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to Starreq Question No.
1597 on the 10th May, 19686 and state:

(a) whether Government have since
collected statistics about the cost of
production of progressive, medium
type farmers and of the average far-
mer or peasant; and

(b) the results of thig
study?

statistieal

The Deputy Minister in the Minis-
try of Food, Agriculiure, Commaunity
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
Farm Management studies sponsored
by the Ministry of Food, Agriculture



1821 Written Answers
Community Development and Co-
operatipn are being extended to five
regions during the current year for
the purpose of collecting inter-alia
data on cost of production of agricul-
tural commodities as also op the eco-
nomics of adoption of improved agri-
cultural practices. These studies will
generally extend over a period of three
agricultural years commencing from
the current year. The reports for
each year of study will be prepared
after the data for that year have been
collected and analysed. Besides the
above studies, the Agricultural prices
Commission has also initiated a
scheme for the collection of data on
cost of production of selected farmers
who have adopted improved techno-
logy, in the intensive cultivation dis-
tricts.

Deep-Sea ﬁshl.ng Centres

903. Shri M. K. Kumaran: Will
the Minister of Food Agriculture,
Community Development and Coopera-
tlon be pleased to state:

(a) whether the World Bank ex-
perts have submitted their report on
the feasibility of establishing deep-
sea fishing centres in India; and

(b) if so, the main recommendations
thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Np report has
yet been received from the World
Bank.

(b) Does not arise.

Classification of Lands in Kerala

904. Shri A. V. Raghavan: Will
the Minister of Food, Agriculture,
Community Development and Coopera-
tion be pleased to state:

(a) whether the Government of
Kerala have reviseq the classification
of lands for the purpose of procure-
ment of paddy on the results of the
crop cutting surveys conducted by the
Bureau of Economicg and statistics;
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(b) if so, the number and names of
taluks which have been downgraded;

(¢) whether the data based on pro-
ductivity is also applicable ip fixing
fair rent under the Kerala Land Re-
forms Act; and

(d) the yield assessed by the
Bureau of Economics and statisties for
each taluk for the purpose of pro-
curement and for fixing fair rent?

The Minister of State in the Minis-
try of Food, Agriculiure, Community
Development and Cooperation (Shri
Govinda Menon): (aj to (d). A state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-6608/66].

Badagara-Wyanad Road

905. Shri A. V. Raghavan: Will
the Minister of Transport, Aviation
Shipping and Tourism be pleased to
state:

(a) the progress made in the mat-
ter of constructing the Badagara-
Wyanad road in Kozhikode distriet
of Kerala; and

(b) the nature of work proposed
to be taken up during 1966-677

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). The
required information has been called
for from the Government of Kerala
and would be laid on the Table of
the Sabha later.

Central Coconut Research Institute

906. Shri M. K. Kumaran: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether there is any proposal
to expand the Central Coconut Re-
search Institute at Kayamkulam,
Kerala;

(b) if so, the stage at which it is;

(¢) whether Government are aware
that the Research Institute has not



1823 Written Answers SRAVANA 11,

proved of any use to the coconut
growers; and

(d) if so, the steps Government
propose to take to remedy the situ-
ation?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Shyam Dhar Misra): (a) and
(b). Proposals for taking up an All
India Coordinated Research Project on
Coconut and Arecanut are under
consideration. Under the project
there is proposal to strengthen the
Central Coconut Research Station at
Kayankulam.

{e) The Research Station during
its existence of 18 years has done
useful work and the coconut culti-
vators in India, especially in Kerala
have benefitted immensely from the
work done at this Station. It is help-
ing the farmers to root out the pests
and diseases of the coconut.
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(d) The question does nmot arise in
view of the position explained in
reply to (c) above.

Inter-State Roads

907. Shri M. K. Kumaran: Will the
Minister pf Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) the inter-state roads which
are under construction connecting
Kerala and Madras; and

(b) the stage at which the ecom-

struction work is at present?
-

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). Pre-
sumably the question refers to road
works of interstatal importance in-
cluded in the Centra]l aid programme.
The required information is given in
the statement below:

STATEMENT

Name of the woark

Present position

1. Road from Mannarghat to Chinnathadagam. Road completed excepting high level

bridges
at Mile :6/%. 17/6 and 18/5. These three -
bridges along with appresches are also in
progress and in advanced stage of com-
pletion.

2. Construction of bridge across [ruvanipuzha  Work almost completed.

in Kunnamangalam Road.

3. Corstruction of Culvertz in Kunnamarigalam Work zlmost complered.

Mukkam Areacode Manjeriroad.

Supply of Sugarcane to Sugar Mill
at Chittur

908. Shri Vasudevan Nair: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state:

(a) whether the agreement for
the supply of sugarcane from
Madras State for the sugar factory

at Chittur in Kerala State is about
to expire;

(b) if so, what were the terms and
conditions for this supply; and

(¢) whether this agreement is
proposed to be renewed for another
term?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Shinde): (a) The permission given
by the Government of Madras to the
sugar factory at Chittur in Kerala
State to draw cane from about 1,000
acres in Pollacai Taluk is on a per-
manent basis. The permission to
draw cane from an area of 2,000
acres in Coimbatore Taluk has ex-
pired on 20th July, 1966.

(b) The terms and conditions of
the permission are embodied in the
Government of Madras G.O.Ms. No.
2260 Food and Agriculture dated the
20th July, 1963, a copy of which is
laid on the Table of the House. [Plac-
ed in Library. See No, L1-6609/
66]. )

(¢) The question is under consi-
deration on the Government of
Madras.

Ernakulam-Kunnamkulam = Road

909. Shri A. V. Raghavan: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state: FaLA]

(a) whether any decision has been
taken by the Government of Kerala
to construct a new coastal road con-
necting Ernakulam and Kunnam-
kulam through the coastal regions

" 9f the Cochin area; and

(b) if so,
commence?

when the work will

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). The
proposed coastal road is included in
the State Government's draft pro-
posals for the Fourth Five-Year Plan
and would cost about Rs. 12750
lakhs. The construction of this road
will depend on the availability of
funds which will be known after
finalising the Fourth Plan.

Nylon Net Manufacturing Factory

910. Shri A. V. Raghavan: Will the
Minister of Food, Agriculiure, Com-
munity Development and Coopera-
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tion be pleased to state:

(a) the progress made in establish-
ing the Nylon net manufacturing
factory in Ernakulam in Kerala;
and

{(b) when the factory will go into
production?

. The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). A
contract has been entered into with
the suppliers in Japan for the sup-
ply of fish net making plant which
is expected to arrive by the middle
of 1967, It is expected that the plant
will start production by the middle
of 1968.

Trawlers for Deep-Sea Fishing

911, Shri Ram Harkh Yadav: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that three
small Norwegian trawlers bullt to
develop India’s deep-sea fishing in-
dustry were recently presented to
theg Indian Ambassador in Norway
at Bergen on the 24th June, 1986;

(b) if so, when the trawlers are
reaching India; and

(e) the cost thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) One 65 deep
sea fishing wvessel was presenied to
the Indian Ambassador in Norway
in June 66. The other two 80" fish-
ing vessels were also ready for des-
patch in July, 1966.

(b) The trawlers are expected to

reach India by the first week of
September, 1966.

(c) The cost of these trawlers,
which are being received as aid, is
Rs, 44.10 lakhs approximately,
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Development of Cooperatives in
NEFA

913. Shrimati Ramdulari Sinha:
Will the Minister of Food, Agricul-
ture Community Development and

Cooperation be pleased to state:

(a) whether it is a fact that due
to the commerce and trads conneec-
tions with Tibet having been cut off,
the people of NEFA on the border
areas are facing acute economic dis-
tress; and

(b) if so, the steps being taken in
cooperative sector to rehabilitate

economy of the people of NEFA?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) The following steps are being
taken by the Administration for re-
habilitating the economy of the

NEFA people in the cooperative
sector:
(i) Liberal subsidies and loan

assistance are being given to
a number of consumers’
multipurpose cooperative
societies,

(ij) Facilities for transportation
at subsidised rates in Gov-
ernment vehiclesjair craft
are being given.

(ili) A chain of supply depots un-
der the aegis of the Central
Purchase Organisation on the
NEFA Administration has
been opened for the supply
of basic commedities to the
people. These depots are
being authorised to purchase
from the local people such
items as they normally used
to Dbarter or sell in Tibet
prior to the stoppage of the
trade.

Cultivation of Sugarcane

914. Shrimati Ramdulari Sinha:
Will the Minister of Food, Agricul-
ture, Commaunity Development and
Cooperation be pleased to state:

(a) whether as a result of the
encouragement from Government,
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there was a cultivation of about
three lakhs maunds of sugarcane in
Purnea District of Bihar;

(b) if so, whether it is a fact that
the Government of Bihar neither
granted licence for crusher nor made
any proper arrangements for the dis-
posal of this cane with the result
that the growers are being compel-
led to burn this cane; and

(c) the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes, Sir.

(b) and (c). Bihar Government
had made arrangements for disposal
of the came from this area allotting
it to M/s. New India Sugar Mills
Ltd., Hasanpur, and foregoing the
purchase tax on the entire cane
drawn by this factory from the areas
of co-operative sugar factory at
Banmankhi

Non-Payment of Sugarcane Price by
Hasanpur Sugar Factory

915. Shrimati Ramdulari Sinha:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that sugar
factory at Hasanpur has not so far
made payment for sugarcane which
was supplied to it in January and
February, 1966; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agricultare, Community
Development and Cooperation (Shri
Shinde): (a) The Sugar Factory at
Hasanpur has paid upto Tth July,
1966 Rs. 30.08 lakhs out of Rs. 32.67
lakhs due as price of sugarcane sup-
plied to it in January and February,
1968.

(b) The balance of Rs. 2.59 lakhs
appears to have remained unpaid
due to lack of demand for payment
from sugarcape growers.
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Smuggling of Sugar into East
Pakistan
916. Shri C, K. Bhattacharyya:
Will the Minister of Food, Agricul-
ture, Community Development and

Cooperation be pleased to state:

(a) whether the Central Bureau
of Investigation has complained that
sugar is being smuggled into East
Pakistan from Calcutta;

(b) wwhether sugar brought from
U.P. to Calcutta with the help of

false invoices has been seized at
Howrah Station;
{c) how the sugar was released

from U.P.; and
(d) who issued the permits?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) No, Sir.

(b) to (d). Yes, Sir. Some sugar
brought from Uttar Pradesh has been
seized at Howrah Station and the
mater is under further investigation.

Tremors in Sonepat

917. Shri Lakhmu Bhawani: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether it is fact that Somepat
has been experiencing tremors for
the past three years almost regu-
larly;

(b) whether any survey has been
carried out; and

(e) if so, the results thereof?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes.

{(b) and (c). The Geological Sur-
vey of India, which is responsible
for making field studies and investi-
gations into the causes of earth-
quakes, has been conducting investi-
gations in  co-operation with the
India Meteorological Department.
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Preliminary studies indicate that the
low magnitude tremors in and
around Sonepat are related to the
collapse of caverns that are pcssible
in the Vindhyan lime-stone covering
the basement rocks. Further studies
are in progress and the probability
of occurrence of earth tremors of
different intensities could be assessed
only after obtaining seismological
and other data for a few years.

Rice Supply to Kerala

918. Shri Vasudevan Nair: Will
the Minister of Food, Agriculture,
Community Development and Coope-
ration be pleased to state:

(a) the quantity of rice sent to
Kerala from the other States from
January to June, 1866,

(b) whether any gquantity of' rice
imported from other countries has
been sent to Kerala and if so, the
quantity sent from January to June,
1966; and

(¢) the quantity of rice promised
to be sent to Kerala from Madras
and Andhra Pradesh during 19667

The Minister of State in the Minis-
try of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Govinda Menon): (a). About
247 lakh tonnes.

(b) Yes, Sir. About 1.78 lakh
tonnes.

(c) No specific quantities were
promised to be sent to Kerala from

either Madras or Andhra Pradesh
during 1966. ,
Special Marriage Act
919. Shrimati Savitri Nigam:

Will the Minister of Law be pleas-
ed to state:

(a) whether Government have
decided to amend the Special Marri-
age Act to remove the lacuna in it;
and
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(b) if so, the details thereof?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi

Raman): (a) and (b). A Bill +to
amend the special Marriage Act,
1954 has been introduced in the

Rajya Sabha on the 27th July 1966
to confer the right to apply for
divorce on either party to a decree
for judicial separation or for resti-
tution of conjugal rights.
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Bridge Over Choti Gandak

923. Shri Vishwa Nath Pandey: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) the progress made so far about
the construction of a bridge over the
river Choti-Gandak which will con-
nect Bihar and Uttar Pradesh: and

(b) when the bridge will be com-
pleted?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The work on well foun-
dations of the bridge has been almost
completed.

(b) The bridge is likely to be com-
pleted by the end of the current finan-
cial year.

Price of Sugarcane

924. Shri Vishwa Nath Pandey:
Shri Mohan Swarup:
Dr. Mahadeva Prasad:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that consi-
derable amount of the price of sugar-
cane supplied to the sugar mills in
1965-66 season has not been paid by
the sugar factories concerned in Uttar
Pradesh;

(b) if so, the reasons therefor; and

(¢) the steps taken by Government
in the matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The sugar factories in
Uttar Pradesh have already paid upto
30th June, 1966, Rs. 68.24 crores out
of the total cane price due of Rs. T2.17
crores leaving an outstanding amount
of Rs. 3.93 crores.

(b) Generally lack of ready finances.

(c) Sale of sugar stocks with fac-
tories will relieve the position to a
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certain extent. The Government of
Uttar Pradesh have issued recovery
vertificates against 34 defaulting fac-
tories for realisation of arrear dues.

Crash of LA.C. Caravelle at Palam
Airport in February, 1966

Shri Bhagwat Jha Azad:

Shri M. L. Dwivedi:

Shri 8. C. Samanta:

Shri Subodh Hansda:
Shrimati Renu Chakravartty:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

925.

(a) whether investigation into the
causes of the Indian Airlines Corpora-
tion Caravelle accident at Palam air-
port on the 15th February, 1966 has
since been completed;

(b) if so, its findings: and

(c) whether the report has been
considered by Government and if so,
the action taken thereon?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No, Sir.

(b) and (¢). Do not arise.
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New Dairy of Delhi Milk Scheme at
Bikaner

929, Shri D. C. Sharma:
Shri Hukam Chand
Kachhavaiya:
Shri Rameshwaranand:
Shri Raghunath Singh:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) whether it is proposed to set up
a new dairy at Bikaner in Rajasthan
to ensure supply of more milk for the
Delhi Milk Supply Scheme; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (8hri
Shinde): (a) Yes

{b) Details of the proposal have not
so far been finalised. A decision has,
however, been taken to set up s dairy
plant with capacity for handling
100,000 litres of milk per day, out of
which a capacity of 50.000 litres will
be installed in the first phase.

Statutory Rationing

930. Shrimati Renuka Ray:
8hrl R. 8. Pandey:
Shri Shree Narayan Das
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Shri Linga Reddy:

Shri P. R. Chakraverti:
Shri M. L. Dwivedy:
Shri §. C. Samanta:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri R. Barua:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) in how many and what cities
cordoning and statutory rationing has
been introduced;

(b) how far the stocks required for
statutory rationing areas are being
supplied by Government; and

(c) the quantity of wheat and rice
ration under statutory rationing in the
various States?

The Minister of State in the Minis-
try of Food, Agriculiure, Community
Development and Cooperation (Shri
Govinda Menon): (a) Cordoning and
statutory rationing has been intro-
duced in twelve cities, viz. Calecutta,
Bombay, Delhi, Madras, Hyderabad-
Secunderabad, Kanpur, Coimbatore,
Visakhapatnam, Poona, Nagpur, Shola-
pur and Siliguri. Such arrangements
have been made in the Durgapur—
Asansol industrial belt also. Ration-
ing is also in force in the entire State
of Kerala.

(b) The stocks of wheat required
are supplied entirely by Government
of India. Supplies of rice are being
made by Government of India to the
States according to availability.

(c) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-6610/66].

Delay of LA.C. Flight

931. Shri P. C. Borooah:
Shrimati Savitri Nigam:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that the
Indian Airlines Corporation’s morning

1840
fiight carrying the film artistes,
winners of the State Film Awards
from Bombay scheduled to reach

Delhi at 10.50 a.m. landed Delhi only
at 6.55 pm. on the 25th May, 1966,
necessitating repetition of the Film
Awards function on the 26th May,
1966; and

(b) if so, in what circumstances the
flight was delayed?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). Indian Airlines
Corporation flight No. 406 (Bombay/
Delhi) was delayed by about 8 hours
on 25th May, 1966 due to an engine
failure. Tt did not necessitate any
repetition of the Film Awards func-
tion on the 26th May, 1966 but on
that day the Film Federation of India
held a reception in honour of the film
award winners where the Prime
Minister was the Chief Guest. Oppor-
{unity was taken at this reception to
present souvenirs etc. to those artistes
who could not attend the previous
evening's annual function of the State
Awards for Films, owing to the late
arrival of the aircraft.
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Agraez wfafraw # sw wfafy
FUE H @O WA F STGqT
7t & f® wewr A shwgoft siwarer srean
oy faeita ggraan & @1

9T #1 BT w7 e A1 T F
ey agwrar afafa sfafawt § g
grT wAFE feest & fag faet =i
FeqT TEF 8 |

wia € &

934. st fadwat a9 : FTaAM,
wft, amafos fawre aur agwr S
Tg FaTH F FA F0 5

(%) 71 7% 7w ¢ & foowr g%
It ¥ wre #1 &7 F w0 3fg gl
&

(@) afzgr, a1 qaq wge & &9
H W &7 94T @A F fog e v
T FHAEI FTE ; AW
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(7) waTet &Y gEm # owr F
qifes ae7 F ary ¥ w7 #rF Fawemm
forar arar & 7

ww, Ffs, amafae faew aar
REFTTHATET & Ia-Aut (s ArfEe
) : (%) &, g foew g a«l
Famaraar i afegid fea
Fut ¥ foad fa 97 w1 #1 &7 F0E
Y a1 FY g€ Iur F AT H ATAT
Ay

§F (¥=T) I (Wl

aq

Zq)
1961-62 365,000 2,447,000
1962-63 411,000 3,336,000
1963—64 403,000 2,554,000
1964=65 417,000 7,452,000

(@ @ ow # 100w F 3w@ED)

(w) 7= fafrm goifmt fam
¥ gy fawm & w=9 50 @/ o
g far ows f1 wfaw §
TAT w3 W o # %7 99 fF
T, THTEET WIS F T4 FT Q@1 57
s wret ¥ fafqaar At ¥ faw
I wE fFr 2| Tw=E ¥ Emam
R 7Y SATagr o TR §5E
7w afoufay w€ AT # g
a7 #1 ¥ W SEIeE O
¥ g g sagET G5,
b 7 W O 0% g e
geifo &1 ¢ fowd a # fafww
gfe=t #Y qrar qraeEt gv=1 & W
g

(w) sfrgr 1| mETST FogreE
ImaET 191 F1 OeeF Ierfie
F) HTSAT F A1 AT GH T T -

qAANT AW @A g|T  @faw  wEA FEREREE  Fed

AT
LIE S 100 74°7 1.6 0°1 0.6 04 226 97
g 100 12°8 11°8 1'5 1'5  1'2 71°2 346
FSTgEAT 100 13°7 68 05 06 02 782 345
(Tzer o)
STae da 100 13'3 64 04 07 02 790 348
(Tgger gwr)
fagre qveTe gy fraifor W W (@) afe g, & framit = evy
T Tt g ® g F faEw e

935. ot fagwresaan : = W,
v, wnparfae fawre war sgee W=
Ug qATH T FAT FA ¢

(%) 701 7g o= & 5 fagreawse
AT F W s T 25 @ wfe
w frife fear 2 e & w=fam
TN WA 45 TG AT 49§

TR QU FTE ; 6R

(7) ¥ v feaEi #
S wravs age faffa
T 9 & ¥ foir 7 Frdawy 7 @
g7

&, gfa, amafaw et aa@
HEETT WA W Sg-AEL (=1 it
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7)) : (F) ¥R (@), T qIT
T AW H ¥ @R B v w1 fraife
oY% fm g7q %o 83 80 wfy ferew
o fa R a9 %o 31,25 wfA
W TAAT | WifF qg 7o A« IO-
arwrt ¥ foar } wfed swoqe &
Frow framl B faer g6 § T
I FT A9 FY /G I5AT

() amefror et F IwaETH B
gt &1 &% e wea frafam @3 a¢
ol FIA & Faw 5@ W § 1 Ff
avaedl F91 # g 3 F far e
7T g4 ot I o = gaw w5
aEE

T | uaw F e § afg

936. 2t fagmT wam:
=t o fefam -

w1 ®m, ¥fy, unbe fawrw
aql WFHTT HAY qF T ¥ FOT
fr -

(¥) #=r Fv= ¥ @i w1 faq
AT A T FY AT H g ¥ afg
wragd; W

(@) afz g, & feaet aur
oo & fF o= oedt W f5g s A
TV F gA ¥ g aE) g W o
me !

wig, gfs, reafe fawa aur
AFETT WG W WIAN (A dfifew
W) (F) 97 (@) F=H 20-3-
1966 ¥ TS & VT FT HEAT 280
g ufe aa=+ 9fg feq W@ g 1 ag wma
Fifafas wom arer dat T €Y 7 arwr
2 fedmmm wfq aaew wfq a=ng &0
AT F AT T 4 2, qufy
¥ Faw gAmaifs e saEar /i
* g @ AT 7 {ifaa A T e
I & |

AUGUST 2, 19686

Written Answers 1846
arams gard ug o {femm cavemw
s § fa w afawea g

938. =t g¥A wd &wzATy
At TRFAQAAR
=t Ay fag:

a1 ofwagR, IgaA, AvEgA q@n
iz G qg T H FAT FO fF

(%) 7 2z 73 2 f5 gfemw
a7 ATEE FTAREE w1 OF fawry
20 HAH, 1966 FY ATATHS gATE HE
a7 gfque g v ar ;

(@) afz g1, ™ Twa Fqr Fo
CE 1
(m) T frlt wify g% 7

oftage, IgTH, AEEA qur gdaw
|5Y (ot "l Q) (%) W (=),
ST, TE | 20 AW, 1966 FY AATEN
mﬂgﬂﬂfgoqo?ﬁoﬂiﬁfw
geeAIE wEl gwn | afew, s« f
TR sfEar 1 uF A fawmw |, 9= fF
ag wfweror ge@ 9T e gav a1, &fa-
e & T | IA gwa fawm wfw
9% AW ¥ § Ia0 afFw ag It
HIFT TR T HT FH faww F wgaar
AT T | IEA WARWE A faw
3% feafa & o w1 s forar Sfe
T FaeT FH fag g

() i &1 ofr g% weTar T@
AT T
fast & Al ®t wma

93y. st wrfeft faam ;&
&g, Bf, amafas fawa @@ar agE
(%) 1 ag 7= & 5 doma qar
faeft &Y e =< o @ &F AW 9
¥ FHoEaeq ACAT a9T AAETE H, FTEr
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T AT a1 T4l &, FIHa 9 @
§ 9w & foesy gi7 o, w2r fv o
SAeqT A &, KET @ EY E
s

(=) afz zi, av 3a% Fav Frvor
&7

ara, $fs, smafoe faem @@
HEETX AWEA § wen-dE (x mifaez
#A7) : (F) oY, TN

(&) w7 & 78F Faa7 |

Central Seed Farm in Orissa

940. Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri Kishen Pattmayak:
Shri Rama Chandra Ulaka:
Shri Dbuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to Unstarred Question No.
5705 on the 1Tth May, 1966 and state:

(a) whether Government have since
considered the pioposal to establish a
Central Seed Farm in Orissa; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculiure, Communiiy
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). It
has been decided to set up a Central
Seed Farm of about 10,000 acres in
the foreshore and periphery areas of
the Hirakud Dam Reservoir. Details
of the scheme are being worked out.

Panchayati Raj Institutions

941. Shri Shree Narayan Das:
Shrimati Jayaben Shah:
Shri Linga Reddy:
Shri P. R. Chakraverti:
Shri Yashpal Singh:
Shri L. M, Singhvi:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8§, C. Samanta:
Shri Subodh Hansda:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

{a) whether the attention of Gov-
ernment has been drawn to the charge
levelled by Shri Jai Prakash Narayan
that Government is undermining
Panchayati Raj Institutions-

(b) if so, the
ment thereto;

reaction of Govern-

{c) whether Government have de-
cided to stop grants for providing
Panchayati Raj Training Centres and
whethcr any of those centres which
were functioning have been abolished:
and

(d) if so, the reasons thereof and
the number of such Centres abolished
and the extent of cut effected?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Government's attention
has been drawn to a Resolution adopt-
ed by the All India Panchayat Council
in May 1966 under the Presidentship
of Shri Jain Prakash Narayan main-
taining that an attitude of indifference
and coolnesg towards the Panchayati
Raj institutions has emerged on the
part of the Union and State Govern-
ments.

(b) There hag been no change in
Government's attitude towards Pan-
chayati Ra). Government continue to
recognise the vital role of Panchayati
Raj institutions in rural development
and administration. They are doing
all they can to extend it throughout
the country and strengthen itg work-
ing in every way.

(e¢) No, Sir, the working of the
existing Panchati Raj Training Cen-
tres is under evaluation. Central as-
sistance to the existing Training Cen-
tres to meet part of the expenditure,
the rest being met by the State Gov-
ernments, wag limited to the Third
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Plan period, after which the entire
expenditure was to be borne by the
States. Even so, the Central Govern-
ment have agreed, as a special case, to
continue their financial assistance in
the first year of the Fourth Plan aiso
in respect of such of the Centres as
have not already run for five years.
No information has been received so
far of the closure of Panchayati Raj
Training Centres in any State except
Orissa.

(d) 6 Centres out of 10 have been
closed down in Orissa with effect from
the 1st June, 1986. The reason given
by the State Government is under-
utilisation of capacity; the savings are
likely to be of the order of Rs. 2.6
lakhs per year.

Drought conditions in Rayalaseema

94%, Shri Eswara Reddy:
Shri Kolla Venkaiah:
Shri P. Venkatasnbbaiah:
Shri K, C. Pant:
Shri M. N. Swamy:
Shri Ravindra Varma:

Wil] the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the Central Govern-
ment have made detailed assessment
of the drought conditions prevailing in
Rayalaseema and certain other parts
of the Andhra Pradesh State;

(b) if so, the extent of damage caus-
ed to food crops as a result of the
drought conditions in the State; and

(c) the help Government have pro-
vided to the State Government to start
relief works in the -drought affected
area of the State?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menomn): (a) Yes, Sir. A
Central team headed by the Program-
me Adviser of the Planning Commis-
sion and consisting of officers from the
Ministries of Finance, Health, irriga-
tion & Power and the Department of
Agriculture visited Andhra  Pradesh
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during the middle of February, 1966,
to study the drought conditions in that
State.

(b) According to estimates made in
the second week of July, 1966 the
total production of foodgrains in
Andhra Pradesh declined by nearly
1,245 thousand tonnes during the
agricultural year 1965-66, as compar-
ed to 1064-65.

(¢} The Government of India have
sanctioned a loan of Rs. 1 crore to the
State Government towardg expendi-
ture on relief measures undertaken by
the State, apart from the supply of
foodgrains, milk powder, biscuits, etc.,
given to the State Government for
free distribution amongst the old and
the infirm and children and expectant/
nursing mothers. Fuller details of
assistance rendered to the State Gov-
ernment are contained in the “Review
of the Scarcity Situation and Measures
Taken To Meet it”, copies of which
have already been circulated to the
Members of Parliament,

Tourism

943. Shri Linga Reddy:
Shri P. R. Chakraverti:
Will the Minister of Transport,
Aviation, Shipping Tourism be

pleased to state:

(a) the amount of foreign exchange
carned during the Third Five Year
Plan through tourism; and

(b) the provision made for tourism
in the Fourth Plan and the foreign
exchange likely to be earned?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The amount of foreign
exchange earned through tourism
during the calendar years correspond-
ing to the Third Five Year Plan period
is Rs. 103 crores as provisionally esti-
mated by the Department of Tourism.

(b) Indication is available that an
amount of Rs. 256 crores would be pro-
vided for in the Fourth Plan period
for Tourism. Out of this, Rs. 20 crores
would be for tourist development
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schemes to be undertaken by the Cen-
tral and State Governments and Rs. §
crores for the India Tourism Corpora-
tion.

It ig provisionally estimated that
the earnings will be Rs. 137 crores in
the Fourth Plan period.

Use of Cooperatives in boosting Agri-
cultura] Production

944. Shri LinrFa Reddy:
Shri P. R. Chakraverti:

Wil' the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state:

(a) the extent to which the Coopera-
tives have been used in boosting up
agricultural production and arresting
the rise of prices of foodgrains in the
country;

(b) the number of Service and Con-
sumer Cooperatives that. are engaged
in this task in the several parts of the
country; and

{c) the steps taken to increase the
same?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shyam Dhar Misra): (a) Cooperatives
are used in the following principal
ways for boosting up agricultural pro-
duction and arresting the rise of prices

of foodgrains in the country:—

(i) Provision of short, medium
and long term credit to agricul-
turists for meeting the credit re-
quirements for seasonal agricul-
tural operations, as well as land
development for inecreasing | the
productivity of the land.

(ii) Supply of agricultural pro-
duction requisites, such as seeds,
fertilizers, insecticides, agricul-
tura] imp'ements, etc. )

(iii) Provision of facilities for
sale of agricultural produce
through marketing societies so as
to enable the farmers to obtain a
fair price for the produce.
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(iv) Supply of essential consu-
mer articleg in  the rural areas
through marketing societies and
village cooperatives at reasonable
prices.

(v) Supply of essential consu-
mer artic'es in urban areas at fair
prices through a net-work of
wholesale consumer stores and
primary/retail consumer stores as
well as Department Stores in big
cities.

(b) During  1965-66, 2.08 lakhs
primary credit societies, inclusive of
about 45000 service societies, 2321
primary marketing societies, 245
wholesale consumer stores and about
7650 primary/branch stores in urban
areas were engaged in this task in
several parts of the country.

(c) (i). Short and medium-term co-
operative credit is expected to increase
to about Rs. 700 crores by the last year
of the 4th Plan, and, in addition, extra
amounts are to be provided in respect
of the High-yielding Varieties Pro-
gramme; the precise quantum of the
same not yet estimated.

(ii) The cooperative marketing
structure is being further strengthen-
ed and by the end of the 4th Plan it
is expected to handle agricu'tural pro-
duce worth Rs. 850 crores, of which
food grains may be worth Rs. 200
Crores.

(iii) Increasing participation of co-
operatives in the setting up of seed
farms, manufacture, procurement and
distribution of agricultural implements
and insecticides is contemplated.

(iv) The urban consumer coopera-
tive movement is being expanded to
cover all towns, each with a popula-
tion exceeding 10,000 during the 4th
Plan, A number of Cooperative De-
partment Stores are being set up in
cities each with a population of above
2 lakhs. Arrangements for supply of
essential consumer goods to consumer
cooperativeg are also being made.
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lilllo-!thivpla Afr Service

945, Shri Bibhuti Mishra:
Shri K. N, Tiwary:
Shri R. S. Pandey:
Shri Basumatari:
Shri R. Barua:
Wil' the Minister of Transport,

Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that an
agreement has been signed between
India and Ethiopia for starting air
operations immediately; and

(b) if so, the main * termg of the
agreement?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The facts are that the text
of an Agreement, relating to Air Ser-
vices, betwen the Governments of
India and Imperia] Ethiopian Govern-
ment was initialled in New Delhi on
20th May, 1966, but the Agreement is
vet to be signed and ratified.

(b) The Agreement enables the air-
line designated by the Government of
Ethiopia to  operate services to or
through India and the airline designat-
ed by the* Government of India to
operate services to or through Ethiopia.

™ wr frem

946. =t e fons - -
. =Y wo ATo faardy :

7 @ma, ¥y, amator feer
AT WEETT WA AT TG FT FAT FGA
fw :

(%) ¥at aoFTT 7 TSN A AT
IATE EF AT T [eF B T K
7T #1 9 ave Tl w7 50 e
i @ fawtg o as s £ fad
et o3 adfa araAT F K€ F5AT
TEd; .

(w) =fzgl at Ias1 oeT w7
i x
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(m) =fe ==, av fadiz =7 &
faere, STcRw adr e ¥ = F
feeme & fod #o1 w0daTH w27 w1
frare & ?

ww, gfa, avEme few aa
T waem § IR (s fng)
(%) st 7E0 1

(=) s £ ag) Isar

() WER @i TG wiE
7 7 %7 Af5-0FT 97 qET | AR
fear srgr d

Surveys of Food Scarcity Regions

947, shri R. 8. Pandey:
Shri Liladhar Kotoki:
Shri N. R. Laskar:
Shri R. Barua:
Shri Kolla Venkaiah:
Shri M. K. Kumaran:

Wil the Minister of Food, Agricul-
ture, Community Deve'opment and
Cooperation be pleased to state:

(a) whether Government have con-
ducted surveys of the food scarcity
regions in the country with a view to
determine the scarcity conditiong pre-
valent there;

(b) if so, the names of the States
or regions where surveys have been
conducteq and Government's assess-
ment on the basis of the surveys con-
ducted; and .

(c) the details of the measures taken
to provide foodgrains to the people
to provide foodgrains to the people
by food scarcity conditions?

The Minister of State in the Minis-'
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Govinda Menon): (a) and (b). Central
teams headed by the Programme Ad-
visers of the Planning Commission
visited the drought affected States of
Gujarat, Maharashtra, Madhya Pra-
desh, ‘Rajasthan, Orissa, Andhra Pra-
desh, Mysore and Punjab to assess the
scarcity situation and to review the



¥8s5 Written Answers SRAVANA 11, 1888 (SAKA)

programmeg of relief taken up or pro-
posed to be taken up by the State Gov-
ernments. A statement showing the
States, the number of districts and
population affected by scarcity is laid
on the Table of the House.
in Library. See No, LT-6611/66].

(¢) The norma' allocations of im-
ported foodgrains (wheat and milo)
to varioug scarcity affected States have
been increased. The quantities allot-
ted to  the scarcity affected States
during the first seven months of 1966
are given below:

(Figures in ‘000 tonnes)

Wheat Milo
1. Andhra Pradesh 14577 21'0
2. Gujarat . . 354°0 138 7
3. Madya Pagdesh 29747 40°8
4. Maharashtra 946°0 3589
5. Mysore 289°5 15047
6. Orissa 1523 16-6
7. Rajasthan 2783 66.6
8. Punjab 100°0
The above allotments include the
following quantities given to  the

‘States for free distribution ag gratui-
toug relief to the old  and the infirm
in the drought-affected areas:—

Wheat Milo

1. Orissa 14,000 tonnes 3,000 tonnes
2. Madhya

Pradesh 7,000 tonnes
3. Maharashtra 6,000 tonnes
4. Rajasthan, ]

Andhra .

Pradesh '

and Mysore ] 5,000 tonnes
ysoreJ cach

5. Gujarat 3,000 tonnes 1,000 tonnes

In addition, Gujarat, Rajasthan,
Maharashtra and Madhya Pradesh
have each been allotted 1,000 tonnes
wheat flour for free distribution as
gratuitous relief from the gift consign-
ments received from abroad.
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Written Answers 1856

Jodhpur as Tourist Centre

948 Dr. L. M. Singhvi: Wil' the
Minister of Transport, Aviation, Ship-
ping a_ml Tourism be pleased to state:

(a) whether there is any proposa] to
include Jodhpur as a centre for tour-
ism and to develop Jodhpur for the
purpose;

(b) if so, the main features of the
proposal;

(c,) if the reply to part (a) above
be in the negative, the reasons there-
for?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c¢). Jodhpur is a
tourist centre mainly visited by home
tourists. As such the facilities to be
provided there under the Tourism Plan
will be based on this consideration. A
proposal to construct a Tourist Bunga-
low at Jodhpur is under consideration.

Ajr.Link with Jodhpur

949, Dr. L. M. Singhvi: Wil! - the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is proposed to resume
the air link with Jodhpur; H

’

(b) whether the authorities have
considered the possibility of making
Jodhpur a transit airport rather than
as a terminus; and

{c) if the reply to (a) above be in
the negative, the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). The Indian Air-
linés Corporation is examining the
possibility of bringing Jodhpur again
on the air map when the fleet and
crew position improves.

(¢) Does not arise.

Exploration of Tube-Wells in
Rajasthan :

950. Pr. L. M. Singhvi: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the number of tubewells which
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have bezn explored by the Exploratory
Tube-wells Organisation during the
last two years in Rajasthan; and

(b) whether it is a fact that there
is an acute shortage of personnel and
equipment, retarding the pace of ex-
ploration?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Shyam Dhar Misra): (a) The Explo-
ratory Tubewells Organisation which
undertook exploratory work in Rajas-
than previously has not carried out
any groundwater exploration during
the "ast two years. However, it has
been assisting the Rajasthan Govern-
ment in the construction of tubewells
in the scarcity areas under a scheme
undertaken by the State Government.
Upto the end of June, 1966, the Or-
ganisation drilled 223 boreg under this
scheme of which 155 proved successful.

(b) No Sir.
fagre & wrurst € wet 7 afy

951. =t WEgeT WS : ;T AW,
wfa, awmfoe fawra aar agwre w66t
g FATH FT FAT F4I F

(%) fagre & wrardi & geaf #
foesr ad & g ¥ feadtr afz gf
& _

(=) 71 ag %= & fF foesr a¥
& JETEA FT qEAT H GHETH F I
¥ 6,83,000 9ifgw o7 Fr +  gf
#

() fagre ¥ & w7 fea
T JT AR A g # fage A
frar s o A wmET A ow
‘gETE & AW

(w) foed ad fage =1 fea
arara fear mav ar ¢

HEETT WAt ¥ wea-AAt (s aifer

AUGUST 2, 1966

Written Answers 1858

) (F) T A A wlE AW
wai # Fer o ¥ afe g€ —

(@) 1965-66 ¥ 1964-65 Y
O W OATAT FT ST A 6.7 A
e =1 A T AT oW R |

(n) fae v 19066 ¥ fay
AT AT AT 14,68 WTT MET
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FT AT F O ITHT WX ¥
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JAEd ¥ 9, 1966 F faglt
3° 53 ®TE HIEH =7 W@Rmy geATg
fagmg § 1w & wiA § aearg
T AR AT J@T I X o FW
IJrafer W1 ot =97 T TG &
A wrawEFarat 97 i w3

1965 # fagrx #1 7.9 M@
lﬁa'ﬁzjmmr{ﬁqqqa‘n

Import of Milo

952, Dr. M. M. Das: Will the Minis-
ter of Food, Agriculiure, Community
Development and Cooperation be
pleased to state:

(a) whether it is a fact that milo has
also to be imported compulsorily along
with the cereals from fopd exporting
countries;
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(b) if so, the names of the countries
from which milo is imported and its
tota] quantity received during the
current financial year; and

{c) how Government propose to dis-
pose of this milo?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). Milo is
being imported at present only from
the U.S.A,, in pursuance of the PL 480
Agreements between *India and the
US.A. These Agreements have, from
time to time, been providing for speci-
fic allocations of funds for the pur-
chase of certain quantities of sorghum
by Ipdia in the USA The total
quantity of milo received in India
from 1st April, 1966 to 15th July, 1966
was 6.9 lakh tonnes.

(c) Imported milo ig being issued to
the State Governments in accordance
with their requirements generally for
issue to the consumers through Fair
Price Shops at subsidised rates.

Gadgil Committee’s Report on Co-
operative Farming
.

953. Shri Madhu Limaye;
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state: e

(a) whether Government have com-
pleted examination of Report of the
Gadgil Committee on Cooperative
Farming; and

(b) if so, the measures proposed to
implement Government po'icy in re-
gard to the Cooperative Farming?

The Deputy Minister in the Minis-
iry of Food, Agriculture, Community

Devielopment and Cooperation (Shrl
Shyam Dhar Misra): (a) No, Sir.

(b) Does not arise.
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Delimitation Proposals

Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of Law be pleased
to state;

954.

(a) whether the Delimitation pro-
posals have been finalised and pub-
lished in all the States:

(b) the states for which proposals
have not been fina'ised;

(¢) how many constituencies in
which SSP. and other Opposition
Members were elected have been
altered; and

(d) whethér any protests were lodg-
ed against tl_'lese alterations?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhl
Raman): (a) Yes, Sir.

(b) Does not arise.

(c) Neither the Government nor th:
Election Commission has any informa-
tion in the matter. The time and
labour involved in collecting the in-
formation asked for will not be com-
mensurate with the result that may
be obtained. The delimitation of con-
stituencies has been done according to
the provisiong of the Delimitation
Commission Act, 1962 and in this pro-
cess the boundaries of quite @ number
of existing constituencies has neces-
sarily to be altered. While doing go,
the Commission did not investigate, or
take into account or keep any record
of, the party affiliation of the sitting
members.

(d) Does not arise,

Demand for Tractors and Power Tillers
during Fourth Plan

955. Shri Madhu Limaye: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Government have made
any assessment of the demand for
tractors and power tillers during the
Fourth Plan period;
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(b) the arrangementg which wil] be
made to satisfy the demand trom im-

ports and increased internal produc-
tion; and

(c) the impact of mechanisation on
food production during this period?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation  (Shri
Shyam Dhar Misra): (a) Yes, Sir. The
demand for the Fourth Plan period has
been assessed as under:—

Wheeled tractors
Power Tillers

1,50,000
4,00,000

(b) A note furnishing the required
information is laid on the Table of the
House. [Placed in Library. See No.
LT-6612/66]. '

(c) It is not possible to evaluate the
impact of mechanisation alone on food
production as there are several other
factors like improved seeds, manur-
ing, proper irrigation etc. which also
contribute to additiona' yields obtain-

- ed. Nevertheless, an increase in farm
efficiency due {0 mechanisation is
obviol:;s.

Securing of Foodgrains on Long Term
Basis

956. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have open-
ed any talks with the Government of
U.S.A. for securing foodgrains on a
long-term basis;

(b) the magnitude of the food im-
ports from U.S.A. during the Fourth
Five Year Plan period; and

(¢) the estimate of the total outlay
on these imports in the Fourth Plan
period in dollars and Indian currency?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
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Govinda Menon): (a) Government
have not as yet opened any formal
talks with the Government of the
U.S.A. for securing foodgrains on a
long-term basis from that country
beyond what are likely to be our re-
quirements up to June, 1967,

(b) This question is under con-
sideration of the Government and is
closely linked with the projections
about targets of agricultural produc-
tion during the Fourth Five Year
Plan period.

(c) Does not arise at present.

Rural Indebtedness

Shri Kishem Pattnayak:
Shri Madhu Limaye:
Dr, Ram Manohar Lohia:
Shri Linga Reddy:

Shri P. R. Chakraverti:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

957.

(a) whether there has been a mate-
rial change in regard to the extent of
rural indebtedness after the publica-
tion of Rural Credit Survey nearly a
decade ago;

(b) whether there has been a quali-
tative change in the share of credit
supplied to the farming community by
(i) private money lenders, (ii) co-
operative credit societies and (iii)
Government agencies; and

) .

(c) whether Government have taken
any decision about ordering a new
survey or selective or sample survey
to measure the extent of changes
referred to in parts (a) and (b)
above?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) According to
the Rural Credit Survey (1951-52), the
average indebtedness per cultivating
house-hold was Rs. 364, constituting
5.9 per cent of the tangible assets held
by the cultivating households. - The
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borrowings of the cultivators comsti-
tuted 16 per cent of the gross value
of agricurtural production. The
position ag revealed by the All India
Rurai Debt and Investm.nt Survey
(1961-62) ig that the average indeb-
tedness per cultivating houschold was

Rs. 473, constituting 7.2 per cent of °

the tangible assets. The borrowings
of the cultivator households constitut-
ed 15 per cent of “the gross value of
agificultural production,

(b) The share of cooperative credit
in the total credit for cultivator house-
holds from 3.3 per cent in 1951-52 to
about 25 per cent in 1961-62. Co-
operative Caedit during this period
became increasingly production
oriented rather than security-bas.d.
Government also have continued to
provide production taccavi to agricul-
turists. Other Government ggencies
like th: Food Corporation of India are
being encouraged to come into the
field of production finance.

(¢} No, Sir.
Sugar Mills im U.P.

Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the number of sugar mills
which gre proposed to be set up dur-
ing the Fourth Five Year Plan in
Uttar Pradesh;

(b) whether the Government of
Uttar Pradash have recommended the
names of placeg for getting up those
mills; and

(e) if so, the action taken by Gov-
ernment in thig regard?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shinde): (a) ¢o (c). No Statewise
allocation of new sugar factories to
be established against the Fourth Five
Year Plan target has been madz The
Government of U.P. have, however,

958.
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recommended applicationg for the es-
tablishment of new sugar factories at
the following places:
. Aurai, District Varanasi
Palia-kalan, District Kheri.
Indara, District Azamgarh.
Nanauta, District Seharanpur,
Khurhand, District Banda.
. Baraut, District Meerut.
Dadri, District Bulandshahr.
Kaimganj, District Farrukha-
bad.

9. Rasra, District Ballia,

10. Harduaganj, District Aligarh.

11. Ghazipur, Dijstrict Ghazipur.

Establishment of two new sugar

factories—one at Aurai, District Vara-
nasi and the other at Palialkalan,
District Kheri has been approved.
Cases at S. Nos. 3 to 7 have not been
found fit due to inadequate cane
availability in the respective arcasg for
establishment of new sugar factories.
The remaining four cases at S, Nos, 8
to 11 are under consideration.

Rationing of Foodgrains

959. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Food, Agricul-

e

ture, Community Development and
Cooperation be pleased to state:
(a) the percentage of the total

population of India which is covered
by rationing, and the quantity of
foodgrains needed monthly to feed
them;

(b) the cost of rationing machinery
angd other expenses monthly in main-
taining the rationing system and what
is the per capita cost of rationing
upon the urban people covered by
rationing;

(c) the advantages to Government
in keeping the rationing going on; and

(d) how long rationing is likely to
stay in towng which are under com-
pulsory rationing?
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) There is State-
wide rationing in Kerala covering a
population of 192.76 lakhs and re-
quiring supply of foodgrains from
Government sources
tonnes per month. The percentage
of the total population of India cover-
ed by statutory rationing in other
areas works out to 551 per cent. The
quantity of foodgrains needed to feed
these latter areag is upto 2.34 lakh
tonnes per month.

(b) Information from some of the
State Governments is still awaited. It
will be placed on the table of the
House as soon as it is recelved.

(c) Rationing is necessary for en-
suring supply of a reasonable quantity
of cereals at fair prices for the urban
consumers, particularly the poorer
section and for restraining the draw
of the urban community with a high
purchasing power in the adjoining
rural markets. Fulfilling of this need
is the advantage to Government in
keeping rationing on.

(d) Statutory rationing is likely to
be continued in the areas in which it
is now inforce so long as gupplies of
cereals at a fair prices tend to be in-
adequate,

Dairy Development in U.P.

960. Shrimatj Savitri Nigam:
Shri Daljit Singh:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state the
amount given to U.P. Government for
dairy development schemes during
1964-65 ang 1965-667

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shinde): The requisite particulars

have been asked for from the State

Government of Uttar Pradesh. These
will be placed on the Table of the
Sabha as and when received.
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Cess Levied on Tea, Coffee, etc.

961. Shrimati Savitri Nigam:
Shri Daljit Singh:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether any cess has been levied
on tea, coffee, rubber, jute and
groundnut-industry for financing the
Indian Council of Agricultural Re-
search; and '

(b) if so, the details thereof?,

The Deputy Minister in the Minis-
try of Food, Agncuiture, Community
Deveiopment ang Cooperauon (Shri
Snyam Dbhar Misra): (a) and (b). No
cess has been levied op tea, coffee,
rubber or jute for financing the Indian
Council of Agricultural Research. So
far as groundnut is concerned cess
was léviable opn it under the Indian
Central Oilseeds Committee Act, 1946.
With effect from 1st April, 1966, that
Act has been repealed and the Agri-
cultural Produce Cessg Act, 1966 had
come into operation, the latter pro-
vides for levy of cess on oilseeds, in-
cluding groundnut, at the rate of 60
Paise per quintal of oil. The cess col-
lected will be utilised both for deve-
lopment and research work on oil-
seeds, including groundnut,

The portion of the cess to be utilis-
ed for research will be made avail-
able to the Indian Council of Agri-
cultural Rescarch, for financing re-
search scheme gn oilseeds.

Corruption in Cooperative Movement

962. Shri Daljit Singh:
Shrimati Savitri Nigam:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether any enquiries have
been made regarding the extent of
corruption and misappropriation pre-
vailing in the Cooperative movement
in all the States;

(b) if so, the details thereof; and
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(c) the remedial measures taken to i N
root out corruption from this move= ' i
ment? ' . .

964. =Y Ho o fydd:

The Deputy Minister in the Minis- &1 T Wo AT :
try of Food, Agriculture, Community o
Development and Cooperation (Shri <t W .m '
Shyam Dhar Misra): (a) to (c). A ot gatw gaa:

Committee on Cooperation had been

constituted in August, 1964 to look into

the existing cuoperatlive laws, rules w1 afcage, IeEaw, g qw
and practices and recommend mea- qﬁz‘q AT Ig T HT FqT ii;r
sures to prevent the growth of various i

weaknesses, vested interests and spu-

rious elements in the cooperative

movement. A summary of the con- (q;} FqT 39 g el F wfa-

clusions and recommendations of this  foo e fear”
Committee was laid on the Tahle of rfﬁ e b
the Lok Sabha on the 17th August, [¥WT9 &7 g ¥ /g & wa feft
1965 in reply to Unstarred Question q{fif 9T a9 1966-67%H FI1E 7%
No, 89. fawiw §a1 wrowW w1 T 2, woaT
Road Accidents fFr s #1 fawe &; #T
963. Shri S. C. Samanta: (@) afa g, @t & 7 agsmi
Shri Bhagwat Jha Azad: e
Shri M. L. Dwivedi: T ¥ § o ij-mﬁm arérat
Shri Subodh Hansda: ¥ w fma §ar aroew @
) o STy ?
Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state: . ofcagw, Igum, Ategw aaqr oz
Tt (st ddta (=
(a) the percentage increase in road ( :tﬁ)% ( ) s
accidents due to the increase in auto- ‘-ﬁ‘" 1966—67 A T
mobile traffic on the National High- mmAt & far w18 7 famre @I’lﬁ
waysg in India since 1960 up to date; oo O #T faure q.a s
(b) whether there is any agency to 3 —_
keep a record of accidents, loss of life . -
and property due to the accidents that (‘) qYA STEl & W dWw
.take_ ;)]acet }-Ion thebl':atiinal _I‘;Iiglt:'lway; & WTOW g 9T ugT ufsgr 23
and if so, the number of accidents an
loss during 1061-62, 1062-63, 1963-84, TG 1966 ¥ frefefas wfir-
1965-66 year-wise; ‘and faa fme @arg sew #7 faeme
T § -

(¢) the measures contemplated with

a view to ensure safe travelling on Tt 5O
the National .Highways? (l) ! it & ot

The Minister of Transport, Shipping oM I %%, 999 a1
and Tourism (Shri Sanjiva Reddy): oF Eﬁﬂﬁfﬂlﬁl’ﬁﬂl
(a) to (c). The information required -
is being collected from the State Gov- . et :
ernments and will be laid on the Table (”) gt 9 @ fa kS8
of the Sabha as goon as it is available. F far fawww v
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w1 faedt @& «[@ET
AT |

() g Fo ¥ fad w*
afafem  fasma &
foeg wew 93 WX
g9 ¥ FET AW
qret  faweT gamt wr
geqr wfy m@g 9 &
syt wR SifE A
¥ g s w1
way 91 wreartes
gamd  ofearfas &

Sen Commiitee on Prices of Sugarcane

965. Shri D, C. Sharma: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

‘(a) the progress made in the imple-
mentation of the recommendations of
the Sen Committee on price of Sugar-
cane; and

(b) the steps taken to ensure that
canegrowers get a standard price for
their sugarcane?

The Deputy Minister in the Minis-

try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) and (b). The Sen Com-
mission had recommended a minimum
price of sugarcane payable by sugar
factories for 1965-66 at Rs. 4.06 per
quinta] for 9.4 per cent recovery sub-
ject to an incremse of paise 4 per
quintal for every 0.1 point increase in
recovery and for 1866-67, a minimum
price of Rs. 482 per quintal for 9.0
per cent recovery subject to increase
of paise 5.36 per quintal for every
0.1 point increase in recovery. Taking
into consideration wvarious factors, the
need to preserve the current prices
to the sugarcane grower, the effect of
a revised price-recovery linkage on
supply of sugarcane in the next year
ang the returns from alternative crops,
it was decided not to fix the price as
recommended by the Commission but
to maintain the status quo viz,, Rs. 5,36
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per quintal for a recovery of 10.4 per
cent or below with premium of paise 4
per quintal of sugarcane for every 0.1
per cent increase ip recovery above
10.4 per cent.

" A gnd ¥ 9T o giezar & digw

fema & ghzm

966. St WNEA ®T WML :
1 gRA AT WYAN ¢
ot dArER
sit WAy fag:
st ferufa fomr

7 ofcag, Igm, AgA war
iz HA 4 FA FT FAT I
f¥: .

(7) ¥ @ o § f& waw
sfear &1 ow Tigw 707 fawmw 30
7%, 1966 %1 IAS UF IaF A WOT
AN F OF AR gaTs wSs
w f mm oGt

(&) afzar, @t wad wmr ww
& AT FRW A ; AT

(7) sas ofoormeEsy fFar
gt gd?

"ﬁ*m: amr ahF aqn iz
WAt (st doia @) : (%) o,
aff 1 30 #E, 1966 F T aA
gari w¥d o< gax sfemr @ @
@ET 707 frAm gie e Ad
gar | e ww fem wax gfem
F uF T 707 fama & orfe -
a=d ¥ waw ¥ fawr @mr g
qr, 99 AT, 1 ® %IF 92§,
@A §9 F uF fgAe amw, wmw
M FT IaraAr @hg fmen o fawe
FHlad & 99 T@W AT TWFC
w TwwE fear $R 99 sem @t
dT 5 fear o a W wwA
# JAEr wRa oAg e
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faart 9 €9t A7 wEe ¥, fawrAar
st afs @y fem ar arfadi ar
foam -wffaqr &t w1 9T 9fw
faar, amrs = § Saw &
9T algx & WM AGF |

(&) a8 & R, 9w ¥ @
T fF &9 qra 1 ®UE g "ar
qr {9 FT A & T & AT A/

WG eI

() g %o, fomd @ A
w41, aend & faq e | fawma
¥ farer foar wam '

Brahmaputra as a Nationa] Waterway

967. Shri Kolla Venkaiah: Will the
Minister of Trmsport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether Government have taken
any decision regarding the declaration
of Brahmaputra river as a National
Waterway;

(b) if so, the extent of Governments

control, powers and functionsg in this
regard; and

(c) if the reply to part (a) above
be in th2 negative, the reasong for the
delay?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). It has been
decided that the Brahmaputra river

_ should not be declared-as a National
Waterway for the present.

Handling of Food Ships at Paradcep
and Madras Ports

968. Shri Indrajit Gupta: Will the
Minister of Transport, Aviation, Ship-
ping ang Tourism be pleased to state:

(a) the -difficulties that were en-
countered in handling the U.S. Super-
tanker “Manhattan”, carrying food-
grains at Paradeep port and subse-
quently at Madras; :
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(b) whether it is a fact that Indiun
ports are not properly equipped to
handle such giant-sizeq tankers; and

(c) if so, the action taken to 2quip
ports for handling giant-sized iankers?

The Minister of Transport, Aviation,
Shipping angd Tourism (Shri Sanjiva
Reday,: (a) So far as Paradeep jort
is concerned, the proposal was to take
the U.S, Supertanker “Manhattan”
directly into the harbour for discharge
into smaller vessels, Ag the tugs
being built for Paradeep have not yet
beep delivered, arrangements were
made to borrow two tugs from other
ports for the handling of the “Man-
hattan” at Paradeep. The owner of
the “Manhattan” however decided to
lighten the vessel outside the Madras
Harbour down to permissible draft
and then take it into Madras Port for
further discharge.

(b) and (c). Paradeep can take
Supertankerg as soop as the tugs be-
come available. As regards other
Major Ports the draft at present is the
limiting factor. However, such Supor-
tankers can discharge at a convenient
point outside the harbours into
smaller-vessels ag has been tried out
at Bombay and Madras.

: Co-operative Farming

969. Shri Subodh Hansda:
Shri S. C, Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether all the State Govern-
ments 'have utilised the waste and
khas lands for cooperative farming;

(b) who are members of such co-
operative societies;

(c) whether all these farming socie-
ties have started functioning in all the
States; and

(d) if so, the results achieved?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri

# wArw geefom s gl

A ¥ 93 7w wwa X g & 9o

Shyam Dhar Misra): (a) to (d). In-
formation is being collected, and will
be placed on the Table of the House
as spon as it is available.

wreEt §1 wTaTy

970. =t T Faw TR ;A
aEEIT WA qZ FATH AT oFAF@
e -

(F) 1964 ¥ 97, 1966 ¥
fa3wi & WA # wEAE FA &
far g 7 fafww faedy Aeew
weafad} #r fean wrer gF4T;

(=) =rwr ' &F 797 9T 7 FAR
ATEFA F AT IR w2 F fame
= ¥ & § feadt gq ofr gwrd
T =2

() wvr Iarx § gy e &
T A g FE F T oFwT A
T FTEATE F Y 7

ar, sfa, wrEfoe faem @
qEETT Fwrew § qeg-w (st e
) (%) w7, 1964 ¥
7%, 1966 % fRwWr  sgraCHl
wfAdi #1 wigtfaa "maml T
%o 94.63FUT W & =7 ¥ fRa
T R ¥ g fawel ¥ 9,
1966 ¥ @ oY STeT AEY gA &1

(@) 9y, 1964 ¥ 57, 1966
aF =t wafg # feor m faew
o HWRR wfead WrRar gwEEr &t
Tfw HAW: STNT 113, 4 TG ™A
HIT ATNT 105 ST TA FFA FT
AT 2

(w) fafwm ammgl o3 ==
‘IATY F AR ). AW W FW s

fFr @ & 1 97 IuEi ¥ frer wumm
wifier § —

(1) gt #§ @ gar @ we
I W T F F A7 0F T=OmR
¥ gE IR FY AT TG AT

(2) awaf, warg R fasm @@
fawria fremlt qgfa amp T

(3) wawar I=oMmg 9 A
T i FT;

(4) Wq @ wafer sk
feewrls @ winfom fasos sy
AR T § fwfewr Sgwa w7
AT ;

(5) =TIl & warar oy F fordr
™ q Y awrd # 3fy;

(6) mATH FFaTAY ATY HF
#t g@r ¥ w@ia qfg;

(7) #3% ofwags gro afet
¥ frym ® 4fg;

(8) Toram "R AgT ¥ @Ry
TEOMGET FT IANT;

(9) o X @ "X e W
1 ST ¥ JEETT ¥ A AT
F for o sgei ok A &
IYGIT;

(10) wizar ¥ qoad ¥ @
TR Wqia Sy aar T8 Tw71-
TR #1 @ TEN & WA Ao
AT .

(11) ¥AF FTFROME T FF
gueferr wvamet st qX fam ofy fer
frraeft T W T @ 9 e
A arelt WAl B A ¥ oy
g TR X wtawniw wfa-

" frat v w0
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Ayacut Development in States

971. shri Umanath: Wil] the Minis-
ter of Food, Agriculture, Community
Development and Cooperation be
'plemd to state:

(a) whether the Planning Commis
sion have approved any pilot scheme
for Ayacut ‘Development in some
states;

(b) if s0, the objectives and details
of the scheme;

(¢) the finance involved in imple-
menting the scheme and the share of
the Centre and State Governments;

(d) the nameg of the States in
which it is proposed to be introduced;

(e) the names of the placeg in 2ach
State where it is proposed to be in-
troduced; and

(fy the reaction of State Govern-
mentg to this Scheme? '

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development apnd Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(by and (c). With a view to en-
suring speedy and full agricultural
benefits from the irrigation projects,
a programme of Ayacut Development
has been formulated by the Govern-
ment of India with the approval of
the Planning Commission. "This pro-
gramme envisages an integrated ap-
proach to agricultural development in
the command of the Projects and en-
visages such measures ag levelling of
land, extension, larger credit facilities,
etc. The scheme is proposed to be
undertaken during 1968-87.

Although the programme would
vary in details from region to region
and project to project, its essential in-
gredients would be as under:

1. Crop planning and regulation
of irrigation supplies—pro-
viding supplemental irrigation
wherever  necessary  and
feasible.

2. "Proper distribution and ap-
plication of irrigation water—
provision of adeguate drain-
age facilities.

3. Land shaping—consolidation
of holdings.

4. Soil survey for efficient crop
and water use Planning.

5. Arrangements for supplies
ang complementary inputs.

6. Extension and demonstration.

7. Financial arrangements to
meet the credit needs of the

cultivators,

8. Cooperative storage and
marketing facilities.

9. Communication and Agro-

Ingiustrial development,

A guide-line for the formulation of
necessary programmes - for -ayacut
development in the States has been
prepared and forwarded to all State
Governments. The scheme is intend-
ed to cover, during the Fourth Plan,

- about 2 million acres out of the esti-

mated unutiliseq irrigation potential
of 4 million acres. The programme
will, as far as possible, be implement-
ed in compact blocks, each covering
ap area of about 5,000—10,000 acres.
The estimate of covering a block of
10,000 acres under the programme is
about Rs. 40 lakhs. The total re-
quirement for covering 2 million acres,
would be about Rs. 80 crores. This
would include Rs. 15 crores ag part
of the Centrally sponsored Pro-
gramme; Rs 15 crores as part of the
Programme under' the State Sector;
and Rs. 50 crores to be obtained under
the Cooperative Sector.

(d) and (e). The Guide-lines have
been forwarded to all the State Gov-
ernments and after complete proposals
are received from them, the nameg of
the places where the Programme is
to be introduced in each State, will be
known.

(f) - The
Andhra Pradesh,

State Governments ,of
Assam, Bihar,
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Madhya Pradesh, Maharashtra,
Mysore, Punjab, Uttar Pradesh, and
West Bengal have reacteq favourably
to the proposal. Reaction of other
States is awaited.

Loss of Rice ship in Hooghly River

972. Shrimati Savitri Nigam:
Shri P. C. Borooah:
Dr. P. Srinivasan:
Shrimati Jyotsna Chanda:
Shri Bade:
Shri Hukam Chand

EKachhavaiya:

Shri Baswant:
Shri Vishwa Nath Pandey:
Shri Hari Vishnu Kamath:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri C. K. Bhattacharyya:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that a cargo
ship, M, V. Ratna Shobhana, carrying
rice -from Burma sank in Hooghly
river in June, 1948;

(b) if so, total quantity of rice lost;
(c) the value of the rice;

(d) whether the
insured;

cargo was mot

(e) if so, the reason therefor; .nd
(1) the efforts made to salvage it?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir.

(b) About 8400 tonnes.
(c) About Rs. gp lakhs.

(dy and (e). Ag a matter of policy,
Government cargo is not insured com-
merically but a proforma insurance
fund is maintained to which all losses
of foodgrains in voyage are debited.

(f) Salvage operations were prompt-
ly taken up but as the ship started
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breaking up, these operationg had to
be abandoned and only about 150
tonnes of rice in 2180 bags could be
retrieved,

Removal from Service of Officers of
Food amd Agriculture Minisiry

973. Shri Kapur gingh:
Shri Buta Singh:
Shri Narasimha Reddy:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether some officials
Ministry have been
service recently; and

(b) if so, details of the charges
against each of them and the punish-
ment awarded?

The Deputy Ministsr in the Minis-
try of Food, Agriculiure, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). A
statcment indicating the information
in respect of the Ministry pioper |is
laid on the Table of the House.
[Placed in Library, See No. LT-6613/
66]. The information in respect of the
Attached and Subordinate Offices of
the Ministry is being collected and will
be laid on the Table of the Sabha as
soon as possible,

of his
removed from

Cattle Disease in Kerala

Shri A. K. Gopalan:
Shri Imbichibava:

Will the Minister of Food, -Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government are aware
that cattle are being affected by a
disease in Calicut, Kerala;

(b) if so, the number of
affected by the disease; and

(c) the remedial measures taken so
far?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Yes.

4.

cattle
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(b) About 45 animals are reported
to have been affected with Haemmo-
ragic septicemea, Foot and Mouth and
Black quarter disease. .

(c) Appropriate prophylactic mea-
sures were taken to control -the
disease,

Tourist Centres in Kerala

975. Shri A. K. Gopalan:
Shri Imbichibava:
Shri Warior:

Will the Minister of Transport, Avi-
ation, . Shipping and Tourism be
pleased to state:

(a) whether there is gny proposal to
dev:zlop Bolgathy and Thekkady
tourist centres in Kerala;

(b) if go, the proposal submitted by
the Tourist Development Corporation
in this regard; and

(c) the steps taken to
the name?

implement

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The Government of
Kerala have suggested the inclusion

of the scheme for integrated deve- -

lopment of Periyar Wild Life Sanc-
tuary and construction of a 5-star
hote] at Bolgathy in the Fourth Five
Year Plan on Tourism. These pro-
posals are under examination,

{b) and (c¢). There is a Kerala
Tourist and Handicrafts Corporation
in Kerala. They have pot submitted
any proposals with regard to Golgathy
and Thekkady Tourist antres to the
Central Government.

Destruction of Foodgraing

976. Shri P, C. Borooah: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the F.A.Os.
Teport to the effect that in India with
a population of 2,400 million rats, 26
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million tons of foodgrains are destroy-
ed every year by rats and pests;

(b) if so, how far it agrees with
Government's estimates; and

(c) the steps taken to minimise this
loss of foodgrains?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.
The Government is aware of the
F.A O's report regarding rat popula-
tion.

(by It is estimated that the rat
population in Indig is 2,400 million
which destroys an estimated 2.6
million tons of grain every year ind
not 26 million tons.

(c) Several steps, some of which
are given below, have been taken to
minimise losses due to rats:

(i) All the State Departments of
Agriculture have set-up plant
protection organisations.
Seasonal campaigns to kill
rats are organised regularly
and an area of + 6.3 million
acres was ~covered under
these operations dguring the
vear 1964-65. It is proposed
to cover an area of 15-20
Million acreg in 1966-67. Many
of the States supply rodenti-
cides free of cost.

A Rodent Control Committee
under the Chairmanship of
Deputy Minister for Health
and comprising of top experts
in the line, has been consti-
tuted to review the whole rat
problem in India and sug-
gest ways and meang to con=-
trol it.

The Department of Food,
Central and State Ware-hous-
ing Corporations have regular
programes for killing of rats
in stores, ' '

(iv) The B8tate D-eruartments of
Health, Corporations, Munici-

(i)

(iii)
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palities take measures to
eradicate rat populationg to
avoid spread of plague and
other diseases.

(v) To meet the increase demand
for rodenticides, steps have
been taken to increase indi-
genous production.

Food S!rpplies in Orissa

877, Shri Maheswar Nalk: Will the
Minijster of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact even though
the purchasing capacity of most of the
local people in the drought-affecied
areas in Orissa has been low, investi-
gations have indicated that supplies
from many fair price shops in .Orissa
are diverted by unscrupulous traders
to open market to fetch more remu-
nerative prices, and even diverted to
Madhya Pradesh; and

(b) if so, the steps taken to stop this
practice and to impart more purchas-
ing power to the people?

The Minister of State in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri.

Govinda Menon): (a) and (b). The
reportg about diversion of stocks from
fair price shops to open market and
to Madhya Pradesh were found to be
not correct. However, anti-smuggling
staff. on border is being strengthened.
Large test relief works have also been
started in the State to provide pur-
chasing power to the people in
drought-affected areas.
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Loans to Farmers

979. Shri Krishnapal Singh:
Shri Sivamuorthi Swamy:
Shri Eameshwar Tantia:

Will the Minister of Food, Agricul-
tore, Community Development and
Cooperation be pleased to state:

-(a) whether it is a fact that Gov-
ermment propose to advance Rs. 450
crores o the farmers during the year
1966-67;

(b) the agency through which these
loans will be advanced and whether
Government are aware that under tha
present system, all the money does
not reach the farmers; and

(c) whether Government pFopose to
abolish the system of short term loans
by cooperative societies?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) and (b). It is
estimated that the cooperative credit
structure will disburse short
medium-term credit of the order of
about Rs. 40 crores to their members
for agricultural production during
1966-67. This is exclusive of the credit
to be provided by cooperatives to meet
the requirements of their members in
respect of the programme of high-
yielding varieties of foodgrains. Be-
sides cooperative credit, some credit
will also be available from Govern-
ment taccavi sources and from other
agencies like the Foad Corporaticn of
India,

‘The cooperative credit structure is
being increasingly oriented to the
system of crop finance which seeks to
ensure that loans are given in cash
and kind to meet the requirements of
production and the loans are made
available to farmers when they need
them for agricultural operations,

(c) No, Sir.
1099 (Ai) LSD—5.

and -
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Representation from Indian National
Offshore Fishing Seamen’s Association,
Cochin

980. Shri A, V., Raghavan: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether any representations
have been received in the recent past
from the Indian National Offshore
Fishing Seamer’s Association, Cochin
demanding better service conditions;

(b) their main demands; and
(c) the decision taken in the matter?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir.

(b) The main demand of the Asso-
ciation is for the upward revision of
pay scales of floating staff of the Deep
Sea and ©ffshore Fishing Organisation.

{c) This question is under active
consideration and it is expected that
a decision will pe taken shortly,

Centres of Accidents in Delhi

981. Shri Ram Harkh Yadav: Will
the Minister of Tramsport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the Central Road Re-
search Institute, Delhi has pinpointed
21 black spots in the Capital which
are Centres of recent accidents;

(b) if so, which are these black spots;
and

(c) the measures suggested by the
Institute to avoid frequency of aceci-
dents?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes.

(b) A list showing the “black spots™
is laid on the Table of the House,
[Pl-aced in Library. See No. LT-6614/
66].
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(¢) The following measures have-

been suggested by the Institute- in
this connection:

(i) A new accident spot warning:
sign hag been suggested for
installation at the spots refer-
red to in the reply to part
(b) above.

(ii) Lane line and. centre line road’
"marking should be made with.
yellow paints 4o indicate to
the users the existence of the-
black spots.

(iii) There should be adegquat*e:ar-
rangements for safety of pe-
destrians, like improved. side
walks, properly marked pede-
strian  crossings, | railings,
flashing amber signal at pede-
strian crossings, separate phasge
for pedestrians in traffic sig-
nals, subways, overhead brid—
ges, efc.

(iv) Education. should be provided

to pedestrians in the use of

the facilities available to them:
for road safety,

—

(v) Steps: should be taken tg pro-
vide' continuous' stretches of
cyele tracks of good surface,
limiteq” opening from side
bungalows. and proper segre--
gatiom at intersections,

(vi) Additional police staff should
be deputed: during the- peak.
morning and. evening honurs
for traffic regulation. and en-
forcement.

(vii) The drivers of heavy vehi-
cles, such as trucks and' bus-
es, must be tested for syesight,
knowledge' of traffic rules,.
driving aptitude, etc. before
their driving licences are re-
newed. A well planned tra-
ffic education programme on
the subject of safe and effi-
cient use of road should be
arramgeg for such drivers.
The drivers of other motor
vehicles, whose driving re-
cord has not been satisfactory,
should. also: be: required to-
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undergo a fresh test befiore

their driving licences are re-
newed.

(wiii) Traffic Safety “drives™
should be arranged. periodi-
cally to control rash and negli—
gent. driving. The aim of
these ‘“‘drives” should not be,
mainly: punishment for wviola—
tions of traffic regulations hut
to rmpress upon the road users
the need. and importance of
traffic sense.

Freight for Import of Foodgrains umder
P. L. 480

982, Dr. L. M, Singhvi: Will «he
Minister of Food, Agriculture Coma-
munity Development ang Cooperatism
be pleased. to state:

(a) whether the country would "ave
to spend. considerably more for P. L
480 shipments as a result of devalua-
tion;:

(b) if. so, the-extent of increase; and

(¢} whether any understanding has
been reached in this regard?

The Minister of State in the Mimis—
try of Food, Agriculture, Commumity
Development and Cooperation (ShrE
Govinda Menon): (a) Yes;, Sir,

(b) The increase in the expenditure
on freight for the anticipated ship-
ments of foodgrains from U.S.A. under
P. L. 480 during the year 1966-67 as
a result of devaluation is likely to be
of the order of about Rs. 28 crores.

(e) If the reference is to any under-
standing with the Government of the
U.S.A. in this regard, the answer is in
the negative:

Concessional Freight rates for
Developing Countries

983, Shri P. C, Borooah: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether India pressed for coa-
cessional freight rates for developing
countries at the special meeting of the
Shipping Committee on the U.N. Con-
ference on Trade and Development
held in July this year;

(b) if so, with. what result; andi
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(c) the other moves made by the

Indian delegation in the meeting?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) The Committee on Shipping ai
its special gession hag adopted a pro-
gramme of work for the study ot
various aspects of freight rates to pro-
mote understanding and cooperation
in the field of shipping by giving all
parties interested in shpiping a better
insight into the economics of the in-
dustry, by assessing the effects of the
present organisation and costs of ship-
ping services on international trade
and payments, and by identifying and
analysing the factors which enter into
the determination of shipping routes
and freight rates. The dissemination
of these fundamental facts and the
study of their inter-relationship wi!l
serve both to dispel much current niz-
understanding and to prepare the
ground for possible improvements, in
an atmosphere of greater 'mutual trust
between suppliers and users of ship-
ping services,

The programme includes:

(i) Country studies
(i) Commodity studies
(iii) Route studies .
(iv) Aggregative studies.

(c) The Indian Delegation support-
ed the ‘programme of study of freizht
and shipping problemgs on international
basis, with a view to providing ade-
quate and regular services at reason-
able rates all gver the world and also
pressed for special studies of the vwro-
blemg relating to participation of the
shipping lines of developing countries
in the Shipping Conferences on equit-
able terms, the effective representa-
tion of Conferences in Major Ports of
developing countries, giving reasonable
advance notice of changes in rates and
helpful and promotional freight rates
in respect of semi-manufactured and
manufactured goods and adeguacy of
shipping services.
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Agricultural Credit

985, Shri Basumatari;
Shri P, C. Borooah:

Will the Minister of Food, Agricul-
ture, = Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to provide agri-
cultural c¢redit to the tune of Rs. 70
crores through Cooperatives for he
high yielding varieties programme in
the ensuing kharif season;

(b) whether it will be given as a
loan; and

(¢) if go, what will be the rate of
interest?

The Deputy Minister in the Minis-
try of Food Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) to (c). About
2.8 million acres are expected to be
brought under the programme in the
ensuing kharlf season, The total
amount required to cover the cost of
inputs and cash expenses of cultivation
for this programme is estimated lo be
about Rs, 76 crores. The credit re-
quirements of those participants in the
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programme who are members of co-
operative credit societies are proposed
to be fully provided by the coopera-
tives with assistance from the Reserve
Bank of India. Those who are mTot
members of cooperatives may obtain
their credit requirements from other
sources, including governmental tac-
cavi The actual requirements of the
member-participants cannot be esti-
mated at this stage. Cooperatives
will charge their normal rates of in-
terest on these loans which range fram
8% to 10 per cent,

Roads jn NEFA

986. Shri Rishang Keishing: Will the
Minister of Transport, Aviation, Ship-
Ping and Tourism be pleased to state:

(a) the total kilometres of roads
constructed by the Border Roads Or-
ganisation in NEFA from I1st Aprii,
1956 to 31st March 1966;

(b) the total kilometres of roads
other than that mentioned in part (a)
above constructed by the NEFA Ad-
ministration during the above period;

{e) whether the progress made is
satisfactory; and

(d) if not, the measures adopted to
improve construction of Troads in
NEFA?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The Border Roads Organi-
sation was formed in March  1960.
During the period upte 31st March,
1966, 956 kilometres of new roads had
been formed in NEFA,

(b) 813 kilometres.

{c) and (d). The progress is satis-
factory having regard to the various
difficulties, namely, short period of
working, dearth of contractors and
labour, dearth of machinery and diffi-
cult terrain and climatic conditions.

Radar System at Santa Cruz Airport

987. Shri Hari Vishnu Kamath: Will
the Minister of Transport, Aviation,
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Shipping and Tourism be pleased 1o
state:

(a) whether it i a fact that radar
system installed at Santa Cruz Airport
as landing and navigational aid in bad
weather has not been available during
the current monsoon; and

(b) if so, the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shrj Sanjiva
Reddy): (a) and (b). Two Raders are
installed at Santa Cruz of which only
one has not been in gperation due to
delay in getting an officer suitably
trained on account of the emergency.
The training is expected to be com-
pleted by October, 1966 when this
Radar will also become operative,

Minor Irrigation Works in Orissa

988. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food Agricul-
ture, Commuonity Development and
Cooperation be pleased to refer to the
reply given to Unstarred Question No.
4770 on the 3rq May, 1966 and state:-

(a) whether Government have since
considered the request of the Orissa
Government for allocation of Rs. 1
crore for undertaking additional minor
irrigation works in the scarcity areas
in the State; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). With
a view to examining the performance
and potentialities of minor irrigation
schemes with particular reference to
the programme during the current
year, a Central Team on Minor Irriga-
tion visited Orissa State from 11th to
14th July, 1966, The Team has made
recommendations inter-alia in regard
to allotment of additional funds to the
State Government during 1966-67. The
request of the State Goverrmment for
additional funds for minor irrigation
works is under consideration in {he
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light of the recommendationg of the
Central Team on Minor Irrigation and
the earlier Teams which visited the
scarcity areag in the State.

Supply of Foodgrains to Orissa

989. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Bhagwat Jha Azad:
Shri M, L. Dwivedy:
Shri §. C, Samanta:
Shri Subodp Hansda:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the quota of rice and wheat al-
lotted to Orissa State in April, May
and June 1966;

(b) the demand from the Orissa
State during these months; and

(c) whether the demand of
State has been fully met?

that

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Govinda Menon): (a) to (¢). No rice
has been demanded by or supplied to
Orissa State, Orissa State’s demand
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for wheat is being met in full, Quotas
of wheat allotted to Orissa State from
April, 1966 to June, 1966 are given
below:—

(Figures in ‘000 tonnes)
April, 1966 19.5
May, 1886 35.2
June, 1966 36.7

National Highways in Orissa

990. Shri Dhuleshwar Meena:
Shri Ramachandra Ulskazl

Will the Minister of Tramsport,
Aviation, Shipping and Tourism be
pleased to state:

(a) the total mileage of National
Highways in Orissa as on the 30th
June, 1966; and *

(b) the names of these highways?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) 136.20 kilometres (i.e.,
852 miles) excluding the sections with-
in Municipal Limits,

(b) National Highways are design-
ated by numbers which are given
below:

Serial N.H. No. Route.
No.
1 5 Calcutta-Cuttack Vizag-Madras Road.
2 6 Dhulia-Nagpur-Sambalpur-Calcuna Road.
3 42 Sambalpur-Cuttack Road.
4 4% Raipur-Vizianagram Road, o

Cooperative movement in Orissa

991, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

_Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the Government of
Orissa have requested the Central
Government for more financial aid to
gear up cooperative movement in the
State during 1966-67; and

(b) if so, the reaction of Govern-
ment thereto?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Developmeni and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) Out of the total additional assis-
tance of Rs. 5.61 lakhs outside the
State Plan ceiling requested for by the
State Government, a sum of Rs, 1.89
lakhsg in respect of agricultural credit
schemes has been sanctioned, Some
other proposals relating to cooperalive
marketing and cooperative cold stor-
age plants are under examination.

Reclamation of Ravine Lands

992, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to refer
to the reply given to Unstarred
Question No. 3911 on the 19th April,
1966 and state:

(a) whether the recommendations
of the Planning Commission regard-
ing survey and reclamation of ra-
vine lands in the country have since
been considered; and

(b) if so, the details thereoof?

The Deputy Minister in the Minis-
try of Food, Agriculiure, Commu-
nity Development and Cooperation
(Shri Shyam Dhar Misra) (a) and
(b). The recommendations made by
the Planning Commission have been
considered. In so far as the survey
of ravine areas is concerned, meces-
sary action has already been initiai-
ed during the Third Plan period
and this would be continued during
the Fourth Plan by the State Gov-
ernments of Madhya Pradesh, Ra-
jasthan and Gujarat.

The other recommendation in re-
gard to the reclamation of ravine
lands are being considered in con-
sultatidn with State Governments as
the actual reclamation work would
be undertaken by them.
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The approach in the Fourth Plan
in regard to ravine reclamation
is for treatment of the table lands
and stabilisation of marginal lands
and gully-heads with vegetation as
well as structural measures. The
deep ravines would however, be
developed for afforestation and pas-
ture lands.

Unloading of Foodgrains

993. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to refer
to the reply given to Starred Ques-
tion No, 1351 on the 26th April, 1966
and state:

(a) whether the
charge of foodgrains
vessels has since been
and

overside dis-
into coastal
considered;

(b) if so, the details thereof?

The Minister of State in the Min-
istry of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Govinda Menon): (a) and (b).
The question of overside discharge .,
of foodgrains into coastal vessels at
Pradeep Port has been considered
but it has not been found possible to
take up these operations so far as
two tugs of the reguired capacity
are not yet available at that port.

Weather Broadcast for Farmers

994, Shri Sham Lal Saraf: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether his Ministry is orga-
nising broadcasts about weather in-
formation and news for farmers;

(b) whether these broadcasts are
arranged on regional basis; and

(¢) if so, the nature of such broad-
casts?

The Minister of Transport, Avia-
tion, Shipping and Tourism  (Shri

Sanjiva ned&y)_: (a) Yes.
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(b) Each station of ‘the A1l ‘India
Radio broadcasty the weather bul-
Tetins for farmers in respect of the
area which it covers in its rural pro-
gramme,

{c) The broadcasts contain (i)
weather forecast valid upto the
morning of the third day from the
day of the broadcast; (ii) warnings
of heavy rainfall, frost etc, "if any,
during the same period; and (iii)
outlook for subsequent two days.

Farmers’ Education

995. Shrimati Madimoona Sultan:
Will the Minister of Food, Agricul-
taure, Community Development and
TCooperation be pleased to state:

{a) whether Government have in
wonjunction with the U.N.ES.C.O.
and F.A.O. formulated 'a programme
of farmers' education and functional
¥teracy;

(b) if so, the details of the pro-
gramme, its cost and how it will be
shared amongst Government and
wother organisa}ions; and

(c) the action taken in pursuance
thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture; Community
Pevelopment and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). A
Joint team of UNESCO/FAO speci-
alistz prepared a draft of a project
on Farmers' Education and Fune-
tional Literacy in May last. It is a
programme of organising training
and education among farmers parti-
wpating in the High Yielding Varie-
ties Programme of agricultural pro-
duction. It provides for production
cum-demonstration camps for farm-
ers, formation of farmers study or
discussions groups, organisation of
training courses for practising farm-
ers and for young farmers at select-
ed centres and the use of audio-vi-
sual media including the radio for
farmers training and education at
wvarious stages. It also provides for
Imparting ‘functional Hteracy to the

illiterate adults among the partici-
pants 'in the High Yielding Varieties
Programme, As these proposals of
the FAO{UNESCO Team _are still
under consideration, ‘it is not possible
to indicate their financial implica-
tions.

(c) The proposal is being examin-
ed in consultation with the Planning
Commission. Meanwhile in connec-
tion with the High Yielding Varie-
ties Programme Ministry of Tood,
Agriculture, Community Devclop-
ment and Cooperation has been or-
ganising farmers training at differ-
ent centres under existing schemes
in the Fourth Five Year Plan.

Bridge on National Highway near
Barmanghat

996. Shri Hari Vishna Kamath:
Will the Minister of Transport, Avi-
ation, Shipping and Tourism be
pleased to state:

(a) whether the work of construc-
tion of a bridge over the Dokri Nalla
on National Highway 26, near Bar-
manghat, Narsinghpur District, Mad-

hya Pradesh, is lagging behind the
schedule;

(b) if so, the reasons therefor;
and

(c) when the bridge is likely to he
commissioned?

Fhe Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). The
work was sanctioned in May 1966,
Tenders were invited for the work
twice, but only one tender was re-
ceived on each occasion. The award
of work is under consideration.

(¢) The bridge is likely to be
opened to traffic about two wvears
after thg award of the work.

Ban om serving of wheat and rice
preparation in hotels

997. Shri Hari Vishnu HKamath:
Will the Minister of Foed, Agrioul-
ture, Community Development and
Coopetation be pleased to state:
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(a) whether it is a fact that Gov-
ernment have prohibited hotels, res-
taurants and other public eating-
houges in the Union Territory of
Delhi from serving wheat and rice
preparations onr Mondays, and rice
preparations on Thursdays;

(b) if so, when the order was
issued; ]
(c) the reasons therefor; and

(d) how long the order will con-
tinue in force?

The Minister of State in the Min-

- istry of Food, Agricultare, Commu-

nity Development and Cooperation

(Shri Govinda Menon): (a) Yes,

Sir, "but the prohibition on Mondays

+ is applicable only after 3 PM. and
not throughout the gday.

(b) The order prohibiting the ser-
vice of cereal foods on Monday
evenings was issued on 6-12-1965
and that prohibiting the service of
rice on Thursdays was issued on
15-3-1966.

(c) Cereal less Monday evenings
in catering establishments was in-
troduced following the appeal and
example of the late Prime Minister
Shri Lal Bahadur Shastri to miss
Monday evening meal. Additional
rice-less day was introduced as a
further measure to conserve rice
supplies due to very heavy shortiall
in production of rice in the coun-
try.

{d) No time limit has been fixed
at present.

Tourist Development Fund

998. Shri Ram Harkh Yadav:
Shri D. D. Mantri:
Shri P, C. Borooahy

Will the Minister of Transport,
Aviation, Shipping and Tourism bhe
pleased to state:

(a) whether a proposal to set up
a Tourist Development Fund is under
the consideration of Government;
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(b) if so, the feasibility of the
proposal and amount earmarked for
this purpose; and

(c) whether Government Lropose
to charter flights to bring tourists to
India?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Skré
Sanjiva Reddy): (a) _Yes, Sir. A

proposal to set up Tourist Develop-
ment Loan Fund to finance projects
directly promoting tourism such as,
hotels, road’ transport facilities ete.
is under the consideration of Gow-
ernment,

(b) The details. are being
aut,

workeds

(e) No; Sir. The Govt. has no pro-
posal of its own to charter flights to
bring tourists to India. Rules con-
cerning charter flghts to India have,
however, been liberalised with a
view to promoting tourist traffic.
Fifty destinational charters have
been permitted to come to India for
a stay of one fo three weeks,

Banmankhi Sugar Factory in Bihar

1000, Shrimati Ramdulari Sinha:
Will the Minister of Food, Agrical-
ture, Community Development and
Cooperation be pleased to state the
reasons as to why the Banmankhi
Sugar Factory in Cooperative Sector
of Bihar has not gone into produc-
tion so far?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): The reasons are mainly
that the cooperative society failed to
take timely steps to raise the re-
quisite share capital from its grower
members, make application for grant

of loan by the Industrial Finance
Corporation and place orders for
plant and machinery. These steps

have since been taken and the fac-
tory is expected to go into produe -
tion in :867-68 crushing season.
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Loss to LAC. and Air India due to
Devaluation

1001, Shri P, C. Bomoah:_Wiil the
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the I1.A.C. has under-
gone a huge loss on account of de-
ferred payments for the Caravelles
and rest of the fleet purchased or
contracted earlier due to devaluation
of the rupee;

(b) if so, to what extent; and

(c) the loss to be incurred, if any,
by the Air India on this account?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). The
effect of devaluation on the repay-
ment liability of I.A.C. on account
of Caravelle & Fokker aircraft pur-
chased on deferred payment basis,
including the two Fokkers and 2
Caravelles on order, is of the order
of Rs. 1010.35 lakhs.

(c) Increase in the repayment lia-
bility on dollar loans secured hy
Air India for the purchase of Boeing
aircraft including the two  Boeing
aircraft on order, is of the order of
Rs. 923.80 lakhs.

, Consumption of Foodgrains

1002, Shri M. N. Swamy: Wili the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state:

(a) how the current year per
capita consumption of food-grains
compares with that f the last year;
and

(b) if it is deteriorating the siaps
taken to check it?

The Minister of State in the Min-
istry of Food, Agriculture, Commu-
nity Development and Cooperalion
(Shri Govinda Menon): (a) In the
absence of a country-wide survey of
consumption of foodgrains, it is not
possible to compare the per capita

consumption during the current year
with that of the last year.

(b) With the heavy shortfall in
production during the current year,
the availability of foodgrains during
the current year was much less than
that of last year. Steps have been
taken to import as much foodgrains
as possible and to distribute it
through government channels.
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Symbols of Political Parties

1107. Shri Sivamurthi Swamy:
Will the Minister of Law be pleased
to state:

(a) how many symbols for enlch
political party at National and State
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levels have been reserved with par-
liculars of synibol of each party;

(b) how many symbols are kept
free for new political parties and
independent candidates in the Gene-
ral Election of 1867,

(c) whether any representalions
have been received to change the
symbol of Congress in the coming
'Elections on the grounds of religious
sentiments; and

{d) the steps being taken {o make
the next elections fair and ‘ree?

The Minister of State in the Min-
istry of Law (Shri C. R. Paltabhi
Raman): (a) and (b). The necessary
information is contained in the Elec-
tion Commission's notification No.
S.0. 2787 dated the 2nd September,
1965, published in the Gazette of
India, Extraordinary, Part II,
tion 3(ii) of the 2nd
1965.

September,

(e) No, Sir.

{d) The elections held have been
fuir and free. The provisions of the
Representation of the People Act,
1950 and the Representation of the
People Act, 1951 and the rules made
thereunder and all steps required to
be taken under these Acts and 1ules
are designed to ensure fair and free
elections. No new steps are required
to be taken in this regard.

All-India Tourist Developmeat
Council

1008, Shri M. R. Krishna:
~  Shri P. C. Boroeah:
Shri Basappa:

Will the Minister of Transport,
.Aviatjon, Shipping and Tourism be
pleased to state:

(a) whether the All-India Tourist
Development Council met in July
this year in Mysore;

Sec-.
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(b) if so, the observations made
and resolutions adopted at the meet-
ing; and

(c) Government’s
to?

reaction there-

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (c¢). The
Tourist Development Council held
its Tenth Meeting at Mysore on 30th
June and st July. A set of the Resolu-
tions passed by the Council is laid
on the Table of the House. [Placed,
in Library. See No. LT-6617/66].
Action has been initiated on Resolu-
tions 2, 3 and 11. Others are under
examination of the Central anq State
Governments.

Rationing in West Bengal

1009. Shri Dinen Bhattacharya:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to stale:

(a) whether it is a fact that the
statutory rationing system in Cal-
cutta and other industrial and muni-
cipal towns in West Bengal is like-
ly to collapse, if sufficient stocks of
foodgrains are not immediately sup-
plied from the Centre; and

(b) if so, the reaction of Gowern-
ment thereto?

The Minister of State in the Minis-
try of Food, Agriculture, Commun-
nity Development and Cooperation
(Shri Govinda Menen): (a) The
statutory and modified rationing
system in West Bengal will be put
to strain during August and Septem-
ber.

(b) The Govermment of India are
trying to help to the maximum ex-
tent possible within the limitations
of the availability of feodgrains with
them.
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Employees of Department of Food
1011. Shri Dasaratha Deb:

Shri A. K. Gopalan:
Shri Kolla Venkaiah:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the number of employees in
the Department of Food who have
opted for emnployment in the Food
Corporation of India during 1965 and
1966; and
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(b) the number of employees in

the Department of Food who did not

opt absorption in the Corporation?

The Minister of State in the Minis-
try of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Govinda Menon): (a). The
terms and conditions governing the
transfer of the employees of the
Food Department to the Food Cor-
poration of India are still under the
consideration of the Government and
no Iemployee of the Food Department
has so far been asked to exercise the
option for employment in the Food
Corporation of India.

(b) Does not arise.

Roads in Border Areas of Punjab

1012. Shri D. C. Sharma: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) the broad outlines of the pro-
gramme of constructing roads in the
horder areas of Punjab; and

(b) whether there is any impact on
the schedule consequent upon the
Tashkent Agreement?

The Minister of Transport Aviafion,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Construction of 224
miles of new roads and repairs/im-
provement of 438 miles of existing
roads are in progress.

(b) Works are being proceeded with
according to the availability of funds.

Consumer Cooperative Stores in
’ Universities

1013. Shrimati Jyotsna Chanda:
Shri P. C. Borooah:
Shri Vishwa Nath Pandey:
Shri Dighe:
Shri Onkar Lal Berwa:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have de-
cided to give Rs. 10 million to the
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University Grants Commission for or-
ganising Consumer cooperative stores
in the Universities and affiliated col-
leges; and

(b) if so, the broad details of the
‘scheme?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) A statement indicating the
broad details of the scheme is laid on
the Table of the House. [Placed in
Library. See No. LT-6618/66].

Applied Nutrition Programme

1014. Shri Basappa: Will the Minister
of Food, Agriculture, Community
Development and Cooperation, be
pleased to state the steps taken so far
to extend the applied ‘nutrition pro-
gramme to drought-affected areas of
Mysore, Madhya Pradesh and Rajas-
than?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): The aim of the Applied
Nutrition P‘rogramm:e is to develop a
coordinated programme of nutrition
education and training in the produc-
tion, preservation and consumption of
nutritionally valuable foods. The pro-
gramme is taken up in economically
and nutritionally backward areas;
there is,no proposal to extend it to
drought-affected areas as such;
drought conditions vary from season
to season and area to area.

Accident to Jakkar Flying Club Plane

1015, Shri Basappa: Will the Minis-
ter of Transport, Aviation, Shipping
and Tourism be pleased to state:

(ay whether a plane belonging to
the Flying Club at Jakkar near
Bangalore met with an accident re-
sulting in the death of a pilot trainee
in the third week of June, 1966; and

(b) if so, the causes thereof?
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The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir. A Tiger Moth
aircraft VT-DER belonging to the
Government of India and operated by
Government Flying training School,
Jakkar crashed in a pond at Kanaka-
pura about 35 miles south-west of
Bangalore on the 2lst June, 1966 re-
sulting in the death of the pilot, whe
was the sole occupant of the aircraft.

(b) The accident is under investi-
gation. '

Aerollromes in Mysore

1016. Shri Linga Reddy: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the amount spent under aviation
in Mysore State during the Third
Plan period along with the names of
the works and estimated costs thereof;
and

(b) the works of aerodrome develop-
ment and improvement proposed to be
taken up in the State in the Fourth
Five Year Plan with probable  esti-
mated costs thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The information is being
collected and will be laid on the
Table of the House.

(b) Works costing approximately
Rs, 2.30 crores are prpposed to be
undertaken during the Fourth Plan
period.

National Highways in Mysore

1017. Shri Linga Reddy: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the number and names of
Nationa] Highways in Mysore State at
present;

(b) the steps taken to take over the
Bangalore-Mysore road as a National
Highway; and

(¢) the programme of National
Highways and bridges as applicable to
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Mysore in the Third and Fourth Plan
with the latest progress made so far?

- The Minister of Transport Aviation,
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Shipping and Tourism (Shri Banfiva
Reddy): (a) National Highways are
designated by numbers which are
given below:—

Varanasi-Jabalpur-Nagpur-Hyderated-Bergeloic Micwei- Kirrnia

Serial N.H. No Route
o.
1 4 Poona-Bangal ore-Madras Road.
2 7
Kumari Road.
3 9 Sholapur-H yderabad-Vijayawada Road.
4 3 Sholapur-Chitradurg: Road.

{b) Owing to financial ~ limitations,
the Government of India are unable to
make any sizeable addition to the
existing National Highway system at
present.

(c) A statement showing the
MNationa] Highways works sanctioned
in Mysore State during the Third
Five Year Plan period, together with
the progress achieved as on the 3lst
March 1966, is laid on the Table of
ithe House. [Placed in Library. See
No. LT-6619/66].

Fourth Five Year Plan for the
development of National Highways in
the country has not so far been fina-
lised.

Prices of Sogar for Bihar

1018, Shri Bibhuti Mishra: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) when Government propose to
announce finally prices of sugar for
Bihar; and

(b) the basis of fixing prices of sugar
in various Zones so far?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The ex-factory prices
of sugar are being reviewed and the
revised prices as may be necessary
will be announced after the review is
completed.

(b) The ex-factory prices of sugar
are initially fixed in the early part of
the season, region-wise, on the basis
of the gverage cane price payable by
sugar factories in the region and
average estimated recovery and dura-
tion of the season likely to be obtain-
ed by them. Upto 1964-65 these prices
were fixed in  accordance with the
relevant schedules prepared by the
Tariff Commission and from 1965-66
in accordance with the relevant sche-
dules prepared by the Sugar Enquiry
Commission. The prices so fixed are
reviewed after the crushing season is
over in the light of actual working
results and the ex-factory prices re-
vised as necessary.
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Symbe] for Jharkhand Party in Bihar

1021. Shri' A. K. Gobpalan:
Shri Dasaratha Deb:
Shri Kella Venkaiah: .
Shri Dinen Bhattacharya:

Will the Minister of Law be pleased:
to state:

(a) whether the Chief Election Com-
missioner has allotted symbol to the
Jharkhand Party in Bihar;

(b) whether there is any dispute
regarding the leadership of the
Jharkhand Party: and

(e) if so, the decision taken by the
Chief Election Commissioner in the
matter?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) The Jharkhand party is
recognised by the Election Commission
in the State of Bihar and allotted a
reserved symbeol.

(b) There is a dispute not only as
regards the present leadership of this
party but also as regards its existence
as g separate political party. It is
claimed that the party has merged in
the Indian National Congress.

(¢) The Commission has made some
enquiries in the matter but has not
yet come to a decision.

Voters List of Silchar West
Constituency

1022. Shri A. K. Gupalan:
Shri Dasaratha Deb:
Shri Kolla Venkaiah:
Shri Dinen Bhattacharya:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that the
voters list of Silchar West constitu-
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ency for the next General Elections
has been published by the Electoral
Registration Office (Assam);

(b) whether the names of Railway
employees residing on Railway land
have been excluded from the list; and

(¢) if so, the reason therefor and
the action taken in the matter?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) to (c). The informa:
tion is being collected from the Chief
Electoral Officer, Assam,

Private Practice by Attorney-General

1023. Shri R. Barua:
Shri D. D. Mantri:

Will the Minister of Law be pleased
to state:

(a) whether the Attorney-General
has asked for the right of private
practice as was the case in the past;
and

(b) if so, whether the same has

been accepted?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) Yes, Sir.

(b) No, Sir.

Jayanti Shipping Company

1024, Shri R. Barua: Will the
‘Minister ¢f Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether Government have re-
ceived details of credit from different

parties against Jayanti Shipping
Company; and
(b) if so, how much amount is

due from the Jayanti Shipping Com-
pany to the various parties?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
‘Sanjiva Reddy): (a) In response to
«circulars issued by the Managing
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Apgents to all know creditors of the
Jayanti Shipping Company Lid., a
number of claims have already been
received and registered but this pro-
cess is still continuing and will take
some time to be completed.

(b) An approximate estimate pre-
pared by the Managing Agents on
the basis of available information
shows that, as on the 10th June,
1966, the total amount due from the
Jayanti Shipping Company to
various parties including Shipping
Corporation was about Rs. 4412
crores. This figure does not include
the paid-up capital of Rs. 2.68 crores
and the development reserve of
Rs. 38 crores. If these twp items
are also included, the total liabilities
would work out to Rs. 47.38 crores,
as against the total assets ¢f the
Company which are of the order of
43 crores.

Drought Conditions in Punjab

1025. Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) whether it is a fact that hill

areas of Kangra, Hoshiarpur and
Gurdaspur districts are drought-
affected;

(b) if so, whether Government

have received any report about these
areas from the Government of Pun-
jab; and

(c) the kaid which Government
propose to extend to these areas?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). Ac-
cording to the information received
from the Government of Punjab,
early winter rains were deficient in
1965 in wvarious parts of the State

including the districts of Kangra,
Hoshiarpur and Gurdaspur.
(c) The Government of Punjab

have not asked for any financial aid
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. from the Central Government. The
State Government have, however,
been asked to furnish details of
actual expenditure incurred by them
on relief operations and on receipt
of this information any financial
assistance due to them under the
prescribed pattern of assistance will
be afforded to the State Government.

Third National Conference on.
Extension Training

16826. Shri D. C. Sharma: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
#tiom be pleased to state:

(a) whether the Third National
Conference on Extensian Training
held at Hyderabad during the second
week of July, 1968 has made several
recommendations with a view ‘to
increase agricultural production in
the country including intensive train-
ing of farmers:

{b) whether these recommenda-
tions have been considered; and

ic) if so, with what results?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Ceoperation (Shri
Shyam Dhar Misra): (a) Yes.

(by and (c). They are under con-
sideration.

Wastage of Cow Dung

1027. Shri Himatsingka: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state: g

ta) whether Government have
assessed the yearly loss due to burn-
ing away of cow-dung instead of
using it as manure; and_

(b) the steps being taken to re-
place the use bf cow-dung as fuel?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation' (Bhri
Shyam Dhar Misra): (a) Yes. -Ac-
eording to a study made by the
M99 (Ai) LSD—6.

- ensure its use
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National Council of Applied Econo-
mic Research, the total wet cow-
dung produced annually in the coun-
try is estimated at 1335 million ton-
nes which is eguivalent to 267 mil-
lion tonnes of dry dung. The Council
has estimated that 522 million
tonnes (about 20 per cent of the
total out-turn) of the dry material
is consumed as fuel.

{b) Government have taken the
following steps to counter-act the
practice of burning cow-dung and to
as manure to the
maximum extent possible:—

(i) Installation of cow-dung gas
plants which serve both the
fuel and manurial needs of
the farmers is being
popuilarised.

™) Schemes for raising of quick-
growing tree-plantations and
developing forests on com-
mon lands, wastelands and
field boundaries. in the
villages are being promoted.

(iii) State  Governments have
been advised to encourage
increased use of soft coke

as fuel by pursuing a liberal

‘policy regarding setting wup
‘of soft coke depots and
dumps.

(iv) A scheme for larger and
better utilization of leceal
manurial, resources includ-
ing cow-dung - for- compost
production has been-included
by the State Governments
Union Territory Administrs-
tions in their State Plans.

Development of Sohna Hot Springs
' mear De*hi

1028. Shri D, C, Sharma: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleas=d to state:

(a) whether the develupment of
Sohna Hot Springs near Delhi into
‘s modern. tourist end health resort has
been gtalled;
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{b) if so, the reasons therefor; and
(c) the action taken in the matter?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (¢). The development
of Sohna hot springs near Delhi as a
spa has been under consideration of
the Depariment of Tourism for some
time in consultation with the Ministry
of Health and the Govt. of Punjab. Be-
fore finalising the detailed plan, it was
considered essential to carry out cer-

tain scientific tests to determine the-

curative properties of the waters  of
this spring. For this purpose, a sam-
212 of the water from the sourcs has
to be collected after emptying the tank
and de-contaminating th- area. The
sample thus obtained will then be sent
for analvsis to Indian and foreign ex-
perts. The ouestion of developing
Sohna as a spa will be considered after
raceipt of the reports from the experts,

Embezzlement in a Cooperative Soclety

1029, Shri Jedhe: Will the Minister
of Food, Agriculture, Community
Development and  Cooperation be
pleas=d to state:

(a) whether embezzlement in Zami-
dara Co-operative Society Dasloan,
Lambagraon in Kangra (Punjab) has
come to the notice of Government;

(b) if so, from which date this
embezzlement started;

(¢) what are the audil reports for
+h2 period in question;

(d) whether any complain® was re-
czived from any Publicman in th.s re-
gard during the period of ~mbezzle-
meant;

(e) if so, whether any enguiry was
mad: in this behalf; and

(f) the findings thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Shyam Dhar Misra): (a) Yes, Sir.

{b) 13-9-1850.
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Written Answers 19T

(c¢) Three audit parties had audited
the accounts for the period fiom
1-7-56 to 30-6-60 but none of them
could detect the embezzlement. A
special audit conducted la‘<r on de-
tected the embezzlement.

(d) No, Sir.

(e) and (f).
arise,

The questions do not

Mannom Sugar Mil's in Kerala

1030. Shri Mohammed Koya: Will
the Minister of Food, Agriculture
Community Davelopment and Coope-
ration be pleased to state:

(a) whether Government have re-
rently given land to Man:om Sugar
Mill3 in Kerala; and

b)Y if g0, on what basis®

Th> Deputy Minister in the Ministry
of Food, Agriculture, Coemmunity
D:valopment and Cooperation (Shri
thinde): (a) and (b). -Th: informa-
tion is being collected from “he Kerala
Government and wi'] be placed on the
Table of the Sabha on receipt.

Alternative Rout: to G.T, Koad

1632. Shri H:m Raj:
Shri Vishwa Na'h Pandey:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased {o state:

(a) whether the formecr Punjab
P.W.D. Minister had receutly suggest-
¢d an alternative route to ihe Grand
Trunk Road from Delhi ty Amritsar
via Hissar, Jind, Narwana, Sangrur,
Barnala, Moga, Harike to Amritsar on
accpunt of the eongestion on the.pre-
sent road;

(b) whether it has becn
by Government; and

onsigered

(c) if so, Government’s reaction
thereto?

The Minister of Transport, Aviaiion,

Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (¢). The proposal
envisages  providing an  alternate
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national highway between Delhi and
Amritsar via Rohtak (and not Hissar).
There is no  apparent neces:ily for
another national highway between
these two places. The >xisting
nationa' highway (N.H. No, 1) con-
necting them is adequate to meet th»
neeq of traffic for some years. When
traffic increases further, the require-
ment for constructing a new rcad of
the standard of an Expressway could
te considered.

Co~operitiv¢ Societies in Delhi

1033. Shri M. Rampure: Will the
Minister of Food, Agriculture, Commu-
nity Development and Cooperation be
pleasad to state:

(a) whether it is a fact that the
amount advanced by Government to

Co-operative Socletleg in Delhi have .

to be written off since it had b.come
unrecoverable;

(hY if so. the amount of laan which
'z o be written off; and

(e} when these loans were given and
why they could not be rezovered in
time?

The Deputy Minis'er in the Minisiry
of Food, Agriculture, Community
Development and Cooperation  (Shri
Shyam Dhar Misra): (a) No amount
given through the Cooperative Depart-
ment, Delhi Administration, as loan to
coopcrative societies hag besn written
off as unrecoverable.

{b) and (c). Do not arise.

S:arcity Conditions in Orissa

1034. Shri M, Rampure: Will the
Minister of Food, Agricy\ure, Com-
munity Development and Cooperalion
br pleased to state:.

(a) whether ;.he team of cfficials
which visited Orissa to stndy the
famine conditions prevailing there has
submitted their report; and

(b) if so, whether the team  has
tuggested any specific measure '- and
the increase, if any, in the Central
assistance to the State to mevi the pre-
sent difficulty?
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The Minister of State in the Minis-
try of Food, Agricu'ture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). Yes,
Sit. The Central Team which visited
Orissa in early May, 1966, submitted
fheir report soon after their visit.
Copies of the report were circu ated to
the Memberg of the Lok Sabha on the
10th May, 1966. A summary of the
mair conclusions and recommendations
of the Team is laid on the Table of the
House. [Placed in Library, See No.
LT-6620/66].

Food Situation in States

1035. Dr, Chandrabhan Singh: Will
the Minister of Food, Agricultare,
Community Development and Coope-
ration be pleased to state:

~ {a) whether the position of food
deficit of Maharashtra, Kerala, West
Bengal and Madhya Pradesh in  the

current year has been brought to the
notice of Government;

‘b) the quantity has been supplied
by Government to each State from the
1st January, 1966 so far, month-wise;
and .

(c) the percentage of the deficit
which has been met by Government,
State-wise?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-6621/66].

(¢) The requiremen!: of foodgrains
depend on a number of factors like
distribution of national income, pace
of urbanisatign, changes in the food
habits of the people, etc. In a dsve-
loping economy like India’s most of
these factors are constantly changing
and it is not possible to  estimate
.precisely the deficit: of any State. To
indicate the percentage of the deficit
met from supplies from Central stocks
is, therefore, not possible,
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12,05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FmriNG By BURMESE CUST9MS PERSONNEL
oN INDTAN BArTE TRIBESMEN

Shri Kapur Singh (Ludhiana): I
call the attention of the Minister of
Home Affairs to the following meatter
of urgent public importance and 1
request that he may make a statement
thereon-

“The reported firing by Burmese
Customs personnel on Indian
Baite tribesmen on the 22nd and
MBrd July, 1966, resulting in the
death of one person and injuries

to others.”.

The Minister of Home Affairs (Shri
Nanda): Sir, on 22nd Ju'y at about
3 p.M. while two Indian tribals were
working on the Indian side of Indo-
Burmese border, two persons re-
ported to he Burmese Customs officials
challenged them for having entered
Burmese territory and asked the two
Indian tribals to come towards them.
The two Indian tribals having re-
fused to do so, the Customs officials
are alleged to have opened fire from
a stengun and one of the Indian tri-
bals also returned the fire from. his
S.BM.L. gun. - Thereupon, the Bur-
mese officials left the place and the
two Indian tribals reported at the
nearby police station at Moreh. A

case under section 307 IPC and 25

Arms Act has been
Moreh .Police Station.

registered at

According to further reports, on
23rd July two other Indian tribals
went to the place of occurrence at
about 8 Am. and saw two Burmese
sepoys in olive green dress and wear-
ing helmets on the other side of the

- Lokchao river which flows near
Moreh within the Indian territory. As
soon as the sepoys saw the. Indian
tribals, they are, reperted to _have
taken firing- posjtions and apprehend-
ing danger to themselves the two
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Indian Tribesmen (C.A) ¢
Indian tribals also took up positions.
The sepyos are then alleged to have
opened fire. During a short pause,
one of the Indian tribals ran to the
Moreh police station and reported the
matter to fhe officer in charge.

The Officer in charge Moreh police
station arranged a joint search with
the Burmese Customs and military
officials stationed gt Tamu, a small
town on the Burmese side of the
border. They found the body of the
other tribals lying dead with two
bullet .injuries on the abdomen and
anbther on the right thigh. On in-
quiry, the Burmese Customs and mili-
tary personnel posted at Tamu denied
any knowledge of the incident. A
case has been registered in this con-
nection alo at Moreh police station
and is under investigation.

We have got the best relations with
the Burmese authorities all along the
Indo-Burma border and we have had
the fullest cooperation from them in
regard to matters of common interest.
We have never had any similar com-
plaint in the past of misunderstanding
or skirmishes on thg border. Our
Embassy in Rangoon has been request-
ed to get in touch with the Govern-

-ment of Burma and to obtain precise

facts about the incident as known to
Burmese authorities. 1 would urge
the House not to attach too much im-
portance to this incident.

Shri Eapur Singh: I'want to know
how ¥ar the place near Moreh police
station where the first incident of the
22nd July took place, and the farther
bank of the Lokchao river where the
second incident of Z3rd July took
place are inside Indian territory, and
whether the, police investigations Iheld_
so far indicate the necessity for any
extradition proceedings against the
Burmese culprits?

Shri Nanda: The place Moreh it-
self is about 13 miles to 2 miles from
the border, and the place of occur-
rence may be a few hundred yards,
perhaps 400 or 500 yards from there.
The investigations are proceeding, and
of course, there is the necesary ex~
peditious effort being made



.

1923 Firing SRAVANA 11, 1888 (SAKA) ~ by Burmeséon 1924

Shri Eapor Singh: How far ig the
other bank of the Lokchao river,
where the second incident took, place,

frem the border?

"Shri Nanda: Between the border
and this river, there is a very small
strip of a few hundred yards.

ot qere (wfesT) C sq e &
arz aul AvETT T IH FHAE F A
Zwedl faard &, 39% art § fafaey
area A qarar {5 F gy A Sa-ada
@ & ¥ S wge g ovad
femr, fomr safeaY & wicdig gaay 9%
Ml ¥=TE, [T F IAEr I F fEy
dare & ar =@ ?

oot AT AN ZH aga Ay X
wga o W g, aw s 9w feew &
szt &1 famg 8w aFeTRe #gd &,
ITHT T TFY E, arm W 3§, =
FCEN A 23T & 3738 1 aga A
qzx 7w W flw @ 3

st e A Az qet & R oA
37 safeaal 1 7 27 & fa¥ Jare & 7

N i U ©C R i
EAARCil 8 wwr%mma’mr&
W

Shri P. K. Deo (Kalahandi): 1
want to find out if the India-Burma
border has been properly demarcated
and if there are boundary pillars, and
also whether the Government of

Burma have expressed regret for this.

incident.

sShri Nanda: [t has been demarcat-
ed. So far as our communication with
the Government of Burma is concern-
ed, it is proceeding.

Shri'P. K. Deo: About the boundary
pillars?

Indian Tribesmen (C.A.)
Shri Nanda: Yes that part is there.

S| THAAE AAE  (FTEET) o
mege WEIRY, & weA™ gafay g1 WY
& fr 7 wraita sofeanfadt 1 a6
=TT & fay s fear amar @ A
agi a% % ¥4 Www F W qur
AT @ E 0 K g AT T AT =g
f aar afoset qarer & A dfadt =
| g &, s faes dme & 24
ATg" WIT [T 99 ATEE §Y AL,
FIAT qTET 7

st 79 U mET XAF @17

e

.ot wy fomd (477 . 97 OF aga
TP HTHAT 3T 14T & SCAET Jgieg
FT gAE! ABE FET Afgy 1w
WY@ ARG TR G w7 A
fafrd afigdrgeaqg 3 qesv
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it TwEEE g oy
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HFGE qET WITT.H § W §T g
gfafrai frgmsm s fad ¢ w7
et 9T &, 9%t aw fed= 53 47
wwy wifgsr & ?
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¥ $3 AT FUr ?

it T "oy mEA e 98T AR
FAI |
Shri D."C. Sharma (Gurdaspur):
1 agree with the hon. Minister that
our relations with Burma are wvery,
very friendly. But here is a case
which seems to be a continuous affair,
One incident takes place on the 22nd
and another on the 23rd. Both these
things relate to tribesmen. May 1
know if the Government are expos-
ing unduly these tribesmen who live
<n this border to danger on the India-
Turma border? If they are doing so,
-vhat extra precautions are they tak-
ing? If they are not doing so, why
have these unfortunate mcuients taken
place?

st 7 ag gEERE 0 dr
gur ¥ | qgT W é'm@%'lﬂ(
@ aws W SE fFe ¥ gEEw
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W@ &, AR 1 wgfamw o @ fw
AT TLE FEI-AMT T9dT DT F |
za+ fag @@ gaw fqar 2

Shri D. €. Bharma: What does ‘t{e
hon. Minister say? 1 did not follow
what he said. It is raining outside,
and therefore his voice is not audible.

WETR WA © T Far faar g
f& Il a<w J3 D ggaa @ §, 37w
A-AAT AT &, T 0T &1 e &
areHt §

Shri D. C. Sharma: Does it mean
that tribals can kill each other?

= A7 AT 9T 4g 9geT &Y
T gar &

12,15 hrs,

PAPERS LAID ON THE TAELE

AMENDMENT To Kerara MoTOoR
VeHicLES RULES, ETC,

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): 1 beg to lay on the
Table: * .

(1) A copy of Notification S.R.O.
No. 208/66 published in
Kerala Gazette dated the 24th
May, 1966, making certain
amendment to the Kerala
Motor Vehicles Rules, 1961,
etc. under sub-section (3)
of section 133 of the Motor
Vehicles Act, 1939, read with
clause (c)(iv) of the Procla-
mation dated the 24th March,

1965, issued by the Vice-
President, discharging the
tunctions of the President, in
relation to the State of
Kerala.

[Placed in Library., See No. LT-
6394/66].
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(2) A copy of the Annual Report
of the Mogul Line Limited,
Bombay for the year ended
31st December, 1965, along
with the Audited Accounts
and comments of the Comp-
troller and Audiior-General
thereon, under sub-section (1)
of section 619A of the Com-
panies Act, 1956.

[Placed in- Library. See No. LT-
6595 /66].

EssenNTIAL Commonrres Acr, 1955
The Minister of State in the Minis-

#ry of Food, Agriculture, Community .

Development ang Cooperation (Shri
Govinda Menon): 1 beg to lay on
the Table a copy each of the follow-
ing Notifications under sub-section
(6) of section 3 of the Essential Com-
modities Act, 1955:

(1) The Foodgrains Movement
Restrictions (Exemption of
Certified Seeds) Order, 1966,
published in Notification No.
G.S.R. 692 in Gazette of India
dated the 5th May, 1966.

(2) The Rajasthan Foodgrains
(Restrictions on Border Move-
ment) Amendment Ocrder,
1966, published in Notification

No. G.S.R. 864 in Gazette of.

Indiz dated
1966.

(3) The "Foodgrains Movement
Restrictions (Exemption to
Food Corporation of India)
Order, 1966,
Notification No. G.S.R. 911 in
Gazette of Indiz dated the
10th June, 1966.

{4) The Indian Maize (Tempo-
rary Use in Starch Manufac-
* ture) No. 2 Order, 1866,
published in Notification No.
G.S5.R. 963 in Gazette of India
‘dated the 16th June, 1966.

the 4th June,

(5) The Wheat Rbller Flour
Mills (Licensing and Control)
Second Amendment Order,
1966, published in Notification
No. G.S.R. 971 in Gazette of
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India dated the 18th June,
1966.

(68) The Delhi Rationed Articles
(Movement Control) Order,
1966, published in Notification
No. G.S.R. 1062 in Gazette of
India dated the 30th June,
1966,

(7) The Madhya Pradesh Food-
grains (Restrictions on Bor-
der Movement) Amendment-
Order, 1966, pubished in
Notification No. G.S.R. 1109
in Gazette of India dateg the
16th July, 1966.

(8) The Andhra Pradesh Rice
and Paddy (Restriction on
Movement) Amendment
Order, 1966, published in

Notification No.- G.S.R. 1123
in Gazette of India dated the
14th July, 1966.

[Placed in Library. See No., LT-
8596 /68].

DeLmvaraTioN oF CouncmL CoNSTITU-
ENCIES (MADRAS) AMENDMENT ORDER,
. ETC.

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): I beg to lay on the Tab e:

.

(1) A copy of the Delimitation of
Council Constituencies (Mad-
ras) Amendment Order, 1966,
etc,, published in Notification
‘No. G.S.R. 1097 in Gazette of
India dated the 8:h July, 1966,
under sub-section (3) of sec-
tion 13 of the Représentation
of the, People Act, 1950

[Placed in Library. See No. LT-
6597/66].

(2) A copy of Order No. 20 of the
Delimitation Commission de-
termining  delimitation of
Parliamentary and Assembly
Constituencies ip the Union
Territory of Manipur pub ish-
ed in Notification No. S.0.
2132 in Gazette of India dated
the 15th July, 1966 under sub-
"section (3) of section 10 of
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the Delimitation Commission
Act, 1962,

[Pced in Library. See No. LT-
6598/66].

ANNUAL REPORT oF InDIAN CeATRAL
ARecaNnutr COMMITTEE

The Deputy Mimister in the Minis-
&ry ‘of - Food, Agricuiture, Community
Bevelopment and Cooperation (Shri
Shyam Dhar Misra): I beg to lay on
the Table a copy of the Annusl Report
of the Indian Central Arecanut Com-
mittee for the year 1964-65. [Placed
in Library, see No. LT-6509/66].

NotrFications Unper KErALA PANCHA-
YATS AcT aND EssenTiaL CoMMODITIES
Act

The -Deputy Minigter in the Minis-
try of Food, Agricalture, Community
Development and Cooperation (Shri
Shinde): I beg to lay on the Table:

(1) A copy each of the following
Notifications under sub-sec-
tion (3) of section 130 of the
Kerala Panchayats Act, 1980,
read with clause (¢) (iv) of
the Proclamation dated the
24th March, 1965, issued by
the Vice-President, discharg-
ing the functions of the Pre-
sident, in relation to the State
of Kerala:—

(i) The Keralg Panchayat Em-.

ployees (Medical- Attend-
ance) Rules, 1966, published
in. Notification S.R.O. No.
33/86 in Kerala Gazette

dated the Bth February,
10686, ' -
(ii) The Kerala Panchayats

(Oath of Office by Meinbers)
Rules, 1966, published in
Notification S.R.O. No. 76/66
in Kérala Gazette dated the
22nd February. 19686

S5.RO. No. 94,&6 published
in Kerala Gazette dated the
.1st March, ..1066, making
certain amendment to the
Kerala .Panchayats (Pro-
ceedings of Panchayat Meet-

(iii)
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inge and Cemmittees)
Rules. 1962,

| Placed in Library. See No. LT-
6600,68).

(2) A statement showing reasons
for delay in laying the Notifi-
cations mentioned in item (1)
abeve,

|Placed in Library. See No. LT-
6601/66].

(3) A copy each of the _fo]lowj,n:g
Notifications under sub-sec-
tion (6) of section 3 of the
Essentia? Commodities Act,
1955: —

(i) The Sugarcane _Press-mud
(Control) Amendment
Order, 1966, published in
Notification No. G.S.R, 630
in Gazette of India dated
the Tth May, 1966.

tii) The Sugarcane (Contro!)
Order, 1968, published in
Notiflcation No. G.S.R. 1126
in Gazette of Inida dated
the 16th July, 1966.
[Placed in Library. See No. LT-
6602,/66).

(4) A statement showing reasons
for delay in laying the Notifi-
cation . mentioneg at (i) of
item (3) above.

[Plated in Library. See No. LT-
6603 /66].

Shri Hari Vishnu Eamath (Hoshan-
gabad): On a point of clarification, I
am somewhat reluctant to raise this
point again and- again, but unless it is’
driven home day after day, I am af=
rald the Govérnment will not improve.

‘That is why [ crave your indulgence

amd the indulgence of the House to
raise it today also.

Apgain, the same-thing has occurred.
The reasons for delay in laying the

statements on the Table of ‘the House

are :given in two places. There is a
statement showing. reasons for delay
in laying 'the Netifications mentioned
in item (1), and again there is a state-
ment showing the reasons for delay

*



19g1
Advocates Act Review
. Committee (Stt)
in laying the Notification. mentioned
at (i) of .item (3), I would like to
lmow whether we can look forward to
i1.day in the near future when this
matter will become a thing of tire post.

There'is another sma'! point. It just
caught my ‘éye as I was casually glan-
eing through the Order Paper. In
item 4 of the Order paper there is a
Gpzette Notification dateg S5th Mayw, the
laying ' of that ig not considered to be
ldte, ‘But that of a Gazette Notifica-
timn ‘dated ‘Tth May is considered so
late that reasons have been given for
the delay  in laying it on the Table
of the House. Why this curious ano-
maly that a Notification dated 5th
May is not considered late, when a
MWotification dated Tth May is consi-
#ered latc? This is-an anomaly which
sthould be explained. The Ministry
should not be so negligent and remiss,
it is the same Ministry in both cases.

The Minister of Foed, Agriculture,
Community Development ang Coope-
ration (Shri C. Subramaniam): I agree.
[ thought Parliament adjourned in the
first we:k of May. Therefore, natur-
a'ly after Parliament has reassembled
again, we have placed it. In this case
also, unfortunately we could not lay
# immediately because Parliament had
ad]ourned We shal] see ‘hat
delays are avoided As far as possible.

Shri Hari Vishnu Kamath: Not the
sirst, but third week of May.

- ‘Mr, Speaker: He means to say for
§th Mgy there is no delay. for Tsh May
there is delay, why that difference.

12,16 hrs.

STATEMENT RE: MEMBERSHIP OF
ADVOCATES ‘ACT REVIEW COM-
MITTEE ’

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): I beg to inform the House
that' it is-proposell to appoint Shri
G. N -Dikghit, Meniber, - Lok -Sabha,
aea Menider of thre Advoeates Axt “Re-
view Committee in the vacancy caused
by the sad demise of.Shri S. V. Rama-

of “SRAVANA |1,

in 1950, in

1888 (SAKA)  Judgment of
Intérnational Court om
S.W, Africa (Stt)
swamy, Shri Dikshi? has agréded to
serve on the Committee.

1932

Shri Hari Vishnu Kamath (Hoshan-
gabad): What is this R....w Com-
mittee aboui?

Shrimati Renn Chakravartty (Bar-
rackpore): This Committee was to
Jeview the Advocates Act which has
been passed because there were ano-
malies. T want to know how long this
is going to take and when it is going
to give its report. Will the new Ad-
vocates Bill be passed by this Parlia-
ment?

Shri C, R. Pattabhi Raman: 1 expect
there will be one or two more mee-
tings; they have already flnished two
meetings, and it will then be placed
on the Table of the House.

Shrimati Reno Chakravartty: I hope
it will come before the last session
of this Parliament,

12.17 hrs.

STATEMENT RE: JUDGMENT BY
INTERNATIONAL COURT OF JUS-
T.CE ON SOUTH WEST AFRICA

The Minister of Extetnal Affatrs
(Shri Swaran Singh): The Government
of .India has seen with deep disap-
pointment the-judgment of the Inter-
national Court of justice on South-
West Afriea. The Government of
South Africa has persistently refused
to place the territory of South West
Africa under UN Trusteeship as re-
quired under the Charter., On the
other hand, the South-African Gav-
ernment has been taking measures to
incorporate South West Africa as ome
of its previnces applying to it all the
evils of apartheid to whith it has sub-
jected its own non-white population.

It will be recalled that certain -as-
pects of the question of South West
‘Africawere féferred by the ‘Generhl
‘Asserhbly “to"the Tntetsational ‘Coe¥t
for advisory opinion which was givenr
1955 and again in 1088.
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These opinions clarified certain issues
and wete generally helpful, whereafter
the UN Committee on South West
Africa was  asked to consider what
legal action.was , open to ensure that
South Africa fulfi'led the obligations
assumed by it under the mandate
until such time as it is placed
under the trusteeship system. The
U.N. Committee on South West Africa
suggested taking the matter to the
International Court. In 1959 the
General Assembly welcomed this sug-
gestion as a result of which in
1960 Ethiopia’ and Liberia, both
original members of the League,
nled their application in the Interna-
uonal Court. The General Assembly
commended the two applicany Gov-
crnments upon their initiative, there-
by indicating the importance the U.N.
attached to the issues placeq before
the World Court for a decision.

' The judgment is not likely to ins-
pire confidence in the International
‘Zourt or in the esta®lishment of the
rule of law in international affairs.
‘I'he fact that it took nearly six years
for the Cour: to decide that Ethiopia
«#nd Liberia have not established any
legal right or interest in the subject
rnatter of their complaint is regret-
wble. In 1962 the Court rejected the
preliminary objection of South Africa
that the Court had no jurisdiction and
that Ethiopia and Liberia had no
ptanding to bring the case. Yet four
vears later the Court has decided that
" Ethiopia and Liberia have no locus
uatandi in the matter. It would seem,
therefore that the Court has reversed
its own judgment of 1962.

It is unfortunate that the Court has
fai'ed tog answer the substantive
fluestions raised, namely, that since
the mandate has not been converted
into 3 trusteeship it continues to re-
main in effect; that South Africa
continues to be subject fo the obliga-
tions of the mandate and cannot uni-
laterally adlter the status of South-
West Africa without the consent of
the UN.; that South Africa must ac-
.cept UN. supervision of this territory
imd submit annual reports and for-
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ward petitions to the U.N. General
Assembly; that South Africa has vio-
lafed the obligation of the mandatory
power to “promote to the utmost the
material and moral well being and
the social progress of the inhabi-
tanis” by the application of apartheid
and other arbitrary, unreasonable and
unjust measures detrimental to human
dignity. '

In our view the answer to all these
gquestions is in the affirmative. Indeed
the General Assembly has adopted
numerous resolutions condemning the
Government of South Africa for its
persistent refusal to cooperate with
the world body in applying the prin-
ciples of the UN, Charter and imp'e-
menting the various resolutions of the
General Assembly on South-West
Africa.

-

India's attitude has been throughout
to strongly ‘support the African coun-
tries in their legitimate demand for
the grant of independence to South-
West Africa. As early as 1946, the
Government of Inida were the first to
raise this issue a! the United Nations,
ang expressed their opposition to what
amounted to the annexation of South-
West Africa. We urged that the terri-
tory shoulq be put under the trustee-
ship system which would lead pro-
gressively to independence.  The
international community has long re-
cognised the basic fact that the pro-
blem of South West Africa is not only
a juridical one; it is more basica'ly
a political and ecolonial prob’em.
The U.N. General Assembly has pas-
sed numerous resolutions, the last one
being Resolution—2074 (XX), 1965—
which reaffirms the inalienable right
of the people of South-West Africa
to freedom and independence and has
called upon the Government of South
Africa to remove immediate'y all
baseg ang other military installations
located in the territory of South-West
Africa.

Whatever the judgment on the limi-
ted legal issue of the competence of
Liberia ang Ethiopia to seek redress
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from the International Court, the
problem of South West Africa remains
and demands urgent attention of the
UN. The Government of India con-
tinues strongly to support the view
that the General Assembly and, if
necessary the Security Council must
ensure that the Government of South
Africa is not permitted to take any
further steps—administrative, lega] or
constitutional—tg  incorporate  the
territory of South West Africa into
South Africa, and such steps as have
already been taken are declared null
and void. Further, that the future of
South West Africa must be governed
by the U.N. Resolution on the Decla-
ration on the Granting of Indepen-
drnee to Colonial Countries and Peo-
ples (Res  1514). Finally, till such
timg as the people of South West
Africa attain independence in accorde
ance with the freely expressed will
of the pegple, the mandate should be
replaced by effective U.N. presence
in place of the administration by the
Government of South Africa.

It is now for the U.N. to take firm
and decisive action in support of the
people of South West Africa to thwart
the aggressive plans of the South
African Government. As in the past,
the Government of India would lend
vigorous and full support to all Afro-
Asian and like minded members of
the U.N. towards the achievement ef
these objectives. For this purpose,
the Government of India is in touch
with the members of the Organisation
of African Unity and the Afro-Asian
Group at the UN. We are actually
participating in the Sub-Committee
appoinfed by the Special Committee
of 24. We .are a'so in touch with
others so as to cooperate with them
to end this vestige of racialism and
colonialism. Unless this is done in
the near future, there is grave danger
that the present situation may lead to

« @ most serious racial conflict through-
out Africa ‘endangering internatmnal
peace and security.

Sh.ﬂ P. K. Deo (Kalahandi): It is
a matter of great regret to all of us

‘that the verdict. of .the World Court’

. matter?
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has been in favour of South Africa
and by that indirectly they are going
to perpetuate the colonial rule where

there is racial discrimination is
South West Africa At the same
time. . ..

Mr. Speaker; Not a good beginning.
He might put only a question. That_
would be followeq by others also.

Shri P, K, Deo: At the same thme,
I *would request the Government of
India to make their position clear and
to let ug know what effective steps
they are going to take in the Uniied
Nations so that the mafhdate or the
trusteeship of South West Africa is
terminated and a proper democratic
government is allowed to function
there and there is an end to racial
discrimination.

Shrimati REenn Chakravarity (Bar-
rackpore): Now that the Woerld
Court's wverdict has been announced
and it is very clear that the judges
of the World Court have reacted in a
manner which shakes the confidence
of the whole Afro-Asian world
and there are many cases in
which we are also invo ved directly
and may be going upto the World
Court in future, will the Governmeni
of Indiaz take any measures, in what-
ever way it is possible—if any steps
can be taken—in ord:r to see that the
World Court and its panel of judges
are -acting in an impartial manner
and this whole matter can be taken
up by the United Nations and the
matter raised by us?

Shri Hem Barua (Gauhati): While
welcoming the statement made by the
hon. Minister, may I know whether
Government are in a position to en-
lighten us about the-role played by
Pakistan in this matter, particular’'y
because this morning, the Pakistan
High Commission in New Delhi has
distributed certain newsletters to us
wherein it has been said that India is,
indulging in malicious propaganda
against Pakistan in this particular
I want to know from the
hon. Minister how far it is a fact that
India is indulging in malicious propa-
ganda. against Pakistan in this parti-
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cular matter, and -what is the rile that
Pakistan hag actually plaved in this
plﬂiﬂ."ar case.

Dr, L, M. Singhvi (Jodhpur): We
would like the Government to tell us
‘whether even in juridical termg it con-
siders the quesiion closed or whether

they are thinking in terms of bring-

ing juridical strategy in this matter,
particularly because what has been
determined is the only question of
locus standi and the substantive ques-
tion is yet to be determined. What
s proposed to be done in respect of
certain mandates of the Uniteq Na-
tions, involvement of the Uniteq Na-
tions and in securing a proper answer
to the substantive question of the
continuing mandate of the United
Nations? We would like particularly
to know whether it is proposed to
persuade the United Nations as a
body to secure an advisory gpinion of
the Wor'd Court on the substantive
question or to agitate in any other
manner.

Shri Joachim Alva (Kanara): We
are known to look the stableg after
the horse has run away. What steps
did the battery of our lawyers—we
have talented lawyers and a vast
number of them, national and inter-
national, and of course our ambassa-
dors are working all the 24 hours of
the day—take when Sir Zafrulla Khan
was ordered by the President of the
International Court to stay away?

"Shri: D. C, Sharma  (Gurdaspur):
The statement made by the Minister
raises some fundamental questions.
In the first place, there are two orga-
nigations which are always under fire
and which are absolutely unrepre-
sentafive in character.
the Security Council and the second
ig the World Court at the Hague. May
1 know whether the Government is
going 40 do anything to get the Cons-
titwtionts of ' these bodies amended so
that ‘they beeome more ‘tepresenta-
tivel " At present both: thee bodies

are fhie preserves of a few big powers
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ang they can do ‘whatever they like.
I think such things will go on hap-
pehing, Pakistan or no Pakistan.
India or no India, i}l the Constitu-
tions of these two bodies are amended.

Shri Shivaji Rap §. Deshmakh
(Parbhani): The judgment of the
International Court raises certain
basic issues of justice under interna-
tional law. As far as I am aware
the signatories to the Charter for ‘the
esablishment of the International
Court are of two varieties. There are
some nations who admit by them-
selveg that the judgment of the Inter-
national Court.:shall be observed as
it is. There are some other nations
who reserve the tight to disregard
the judgment. But when there is &
specific reference by a UN. body to
the Imternational 'Court, which js a
creation of the U.N. Charter, I think
the judgment ime'f does not go beyond
the role of an advisory opinfon. In
this regard, may I know whether the
Government proposes to specifically
move the UN under the mandatory
provisions of UN to seé to it that the
so-called territory of South West
Africa is released from the League of
Nations mandate?

! aF (wmoim) e
FE ¥ @ AT aw A ¥R w Gfew
fire o o7 I S foar Ay soa @
Iz Bt g s fr 1@ R F
e ¥ fggear & S w1 St o
s e o fs 8 qaw gur @)
FEH! EEEAS B K g ¥ wda
w1 73 v 35 Aoy ? & A
wEATE s 71 AR S AT Jo THe
Favr A WA W g ?

Shri Swaran Biugh: 1 am happy
that the genersl remction of the hom. -

membiers has' been wguinst the decision
of the World Ceurt 'and 'in line with

_the attitude taken by the Gevern-

ment, g

asked about the stepe we prapose: to
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take in UN and other bodies. I have
said- in my statement that we are' in
touch with the QAU and with the
Afro-Asian Group and are working
in the Sub-committee of 24 to chalk

out a line of action.

Shrimati Renu Chakravartty asked
about steps that should be taken to
ensure that the judges act in an
impartial manner. One of the steps
is to-rajse it in this august Parlia-
ment for the world to see how
the chosen representatives of a big
country like India look at the judg-
ment. That itself is = great restraint.
We have also said that in the UN
Security Council and General Assemb-
ly, this question will be raised. T am
sure all this will put the requisite
pressure on the judges who sit on the
World Court.

Mr. Barua asked whether India is
indulging in any propaganda against
Pakistan. We are not. Why should
we? The faet is Sir Zafrullah, who is
a Judge of the World Court and who
is a Pakistani, did not participate in
she making of this judgment. He
has made a statemet that it had been
suggested to him by the President of
the World Court that he having ex-
pressed his opinion already in the
United Nations debate should not par-
ticipate in this discussion. We have
also this informaution that this thing
was mentioned to another Judge of
the World Court and that other Judge
decided to ignore the advice of the
Chairman of the World Court. It is
a matter which should be sorted out
by the Pakistan Government—Sir
Zafrulla on one side and the Chairman
of the World Court on the other.

Shri Hem Barua: | raised it be-
zause this morning the Pakistan High
Commissioner in Delhi has released
jome news saying that India is indulg-
ing in this sort of thing.

Shri Swaran Singh: Dr. Singhvi has
mentioneg that although the World
Court has given a judgement that the
iwo applicants do not have any, locus
standi to raise it, the political issue
itiii, remains. 1 agree with him and
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we deal with it as a political issue in
the United Nations.? I. haye clarified
the position in that respect,

Dr, L, M, Singhvi: My point is
whether it is proposed to obtain ad-
visory opinion on behalf of the United
Nations as a whole.

Shri Swaran Singh: 1 think, Sir. in
view of the experience of the countries
who went to the World Court on this
issue they are not likely to re-agitate
it in the World Court, but it is for
them to decide. In wiew -of the judg-
ment, I think it is a fact that it is cal-
confidence of
member nations.

Shri Joachim Alva asked what did
India do when Sir Zafrulla was asked
by the Chairman of the World Court
not_to sit at the decision making stage.
It was essential for Sir Zafrulla to
take it up with the Chairman of * the
World Court. Surely, our relation<
with Pakistan as they are at preser:
do noi place ug in g particularly
happy and advantageous position to
take up cudgels on behalf of Sir
Zafrulla,

Shri D. C. Sharma wanted to know
our attitude with regatd to the change
in the constitution of the UN Seeurity
Council and the World Court. I would
like to reitérate what I have said
before, that the enlarged member-
ship of the United Nations Secucity
Council has already been aceepted
About the World Court there are no
proposals. This is a matter which re-
quires further study and it will be
studied by the UN experts.

Shri Shivaji Rao Deshmukh said
that there is a basic question-and asked
what we should do about it. This as,
I have said already, is a matter which
will be taken up vigorously in the
UN bodies.

About Shri Bade’s point, I have al-
ready clarified that they
virtually what they decided two.years
earlier, and. the lang. delay that has
taken place jn this decision on a pre-
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liminary issue is all the more disquiet-
ing, I have already commented upon
that,

1238 hra,
-—
MOTION RE. PARAGRAPHS 439 TO
452 OF 50TH (THIRD LOK SABHA)
REPORT OF PUBLIC ACCOUNTS
COMMITTEE

Mr Speaker: The next item on the
Order Paper is a motion by Shri
Madhu Limaye and others saying that
this House, in the light of the state-
ment made by the Chairman of Pub-
lic Accounts Committee on 28th July.
1966, in Lok Sabha, should give
some direction to the Punblic Accounts

There are two things that are before
us. Shri Madhu Limaye had given
separately notice of two privilege
motions also. They will be taken up
separately, and I will allow him to
raise them. So far as this, particular
mofion is concerned, 1 had also receiv-
ed earlier notices from Shri Bhagwat
Jha Azad and Shri Sidheswar Prasad
that the Speaker should give a direc-
tion to the Public Accounts Committee
that they might go into the matter. I
wis stil] considering that motion, when
I got this motion from Shri Madhu
Limaye saying that the House should
give that direction. Therefore, I have
put it down on the Order Paper. Sao
far as I know, there ought not to be
* any objection and I was also inclined
to just give that direction that the
Public Accounts Committes should
look into it

Shri Hem Barua (Gauhati): You
can give that direction if you want to.

ot wy feerd (d37) - s
w3, Wy A g #Y &\ A
gy & 7 '
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Why should the time of the House be
spent 'on that? The question at this
moment is whether the House should
give the direction. If that is the
decire, T give it just now. ‘The maiter
is finished.

A qzer 1 a1 Sfade ar

T 2, gaET § Az 75 & A
AqreE
So, I am giving that direction to the
Public Accounts Committee. In con-
sonance with the motion tabled by
Shri Madhu Limaye, as the Hous: is
required to give a direction, I am
giving that direction. Let it be con-
sidered by the Public Accounts Com-
mittee.

Shri Hari Vishng Eamath (Hoshan-
gabad): Sir, on a point of clarifica-
tion on the ruling- which you have
given

st =g feed . wess wgka,
FR-gEI A U AETAa A I A #
Y FT FTE TIATT TG FAT IEAT 4,
A mmrwme & g fagw 4 e
® 37 77 F wed {zar darn, 1 A7
IS FT FATT g 7 AT | 99 4 (F
qg F-g=1 97w aar #, 34 fao
oY qHE TF AW FT EFAT X Z7T
I FY FATTT G |

werw wERT ¥ O A
AT §, 9w TAEWA WT & 1 @
T # F wRAIwT § fr a3
v faar el ?

The Minister of Finance (Shri
Sachindra Chaudburi): No.
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Mr. Speaker: That finishegs the
matter. Let it be from the House.

qAT I OH FIAT F WY T tawA
AT &, 1 AT FT GG GA FT AL |
wa a1y fafasrs &1 wr=T 33l o

At oAy faed  wsmw §grg,
TET AW | W9 IFFT M FH
a7 1 7z 3w AvE 9 wew fomy o
ahar & 7 ¥4 AwA # g7 wrar i
fadrdt 2=t & @ go Wt wiadrg ATy
AT 37 ATAT T AT F ARG FY7 §
f& o1 wewmg T@ AT wEasEEar
g ¥ | WEAW qF034, W9 AH GEI1q
T@q W7 I 07 FIAF FT FEar
Hifadi

LT WA ; AAT-ATE ¢ 1T A
BRI IE AL

ot Ag fowmd - wegw mglew, w9
T 497 ¥ OF 9 77 34 &, A gwiL
AL T30 FATT FT 2 |

Shri Bhagwa{ Jha Azag (Bhagal
pur): This motion cannot be taken
up because under the rules a member
has got the right to write to the
Speaker and request him to make that
reference. It is very clearly given in
our rules. Under that rule, | exer-
cised my right to write to you. Now
you have given your consent to that.
It is only when the Speaker refuses
permission the issue will come up be-
fore the House,

Mr. Speaker:
said. The intention or object of the
motion is that a direction be given
to the Public Accounts Committee
that it might go into this. I have al-
ready made it clear.that even earlier,
before I received this notice, I had-
received two notices from two hon.
Members of this House and [ was
still congidering whether I ghould do
it or not. Then I placed it on the
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agenda. Now, what is required is be-
ing done—I am giving that direction
to the Public Accounts Committee, and
that is as good as being done by the
House.

Shri P, K. Deo (Kalahandi): Sir, I
want your guidance. Once a motion
has been put in the Order Paper, the
usual procedure is that the mover
moves it and then the issue ig debated
before it is put to the wote. ’

Mr, Speaker: Now, when the whole
House has agreed to that proposal,

.why should we discuss it?

" Shrimati Renu Chakravartty (Bar-
rackpore). It is not a question of
discussing. Earlier also, I remember,
Shri Ayyanger had referred matters
directly from the Chair and announc-
ed it in the House when the matter
was not debated. But once you in
your wisdom have thought it fit to
put it down on the agenda paper,
surely the person who has tabled it
has a right to explain it, even if you
do not allow a debate

=t gl (fegm1T) : wemer wgey,
g @ W9 UK AT U IH

WwE

A wg fed™: o d R e
FH-gE # @y ¥ g wowr fadw
faar grar, &1 77 = ré forraa 7 3t
#7 qm ¥ afsw ¥ a3, Gk
aE & wuaT ey far | 9wy
&t oy ¥ @ f@Er 9 a9 ag
ST ST 9T @i 4T | & 9w
HAFTT TG FAT Tigar g, afwT swe
HTY §9 A€ 99T G Fg9, a7 gAIL @l
T TE G 1 WX MY 95 fAagw 2
3y, @ T TS T S qAA &Y A
dar grar1 gefeg ow @ wwEr
wETT @A 1 gwga Ay
Shri U, M. Trivedi (Manrisaur):

We do not know exactly as to what
should be procedure, What I have
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(= g fed )

_understood you to say is, although the
matter has been put an.the agenda, if
the House accepts the motion or re-
solution without any opposition, why

should there be a discussion. Once
the House accepts it ,

Mr, Speaker: If the hon. Member,
-Shri Madbu Limaye, wants that it
shopld be done at his instance, I can
‘g0 even to that extent. Let him
move it” I will put it to the House.

ot g ol © 7Y, & wrew
A rgar z—ﬂ oA S T
gl

wow  FEm FET
IEW TG R

qIN, Y

it wy fama . ngﬁgtaﬁna'f
AN FA AT IR T 7 owWA
7T gt @A faar g

W WA | WIY F AT g9
HITFT W E |

=it 7 fod Wi w1 wE wEwa
@A F FEET T Awfgy 10 w9 [
Awdisgrfrdfdm g

WO [FEA WL WY 918§
f& <tfF wra #7177 W §, gafe
%4 9 ;I FT ATH @, {1 F oS fed
aqr- g1

=t 7 fomd . Ay & fag v,
wrer a8 1+ & A a7 g fan @
gafe 75 W 37 #1 wmw e
=rfgy 1 ag T wfawre & i gw A A
FTRTFERE ? 9T AT AW FE
Sfad, ¥feT gf amew w0 51 gy
<l

wera wEeY : s Wi F1 g
ag¥ g arfen | W gIE Wy &
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[EIAA T T wT @ g, A e
WIS 3 FT T HIAAT gHT ?

Y vt - were f aT Y g
A, A WY I9 9T f@E qW w3
%, g4% wawa w@ § 7

ot wy fernl © e o) av g, AT
sfavars &1 weata, F-FEs Fioe
Wt e ¥ fow @ Hfed ) 99 < agw
IR IEE 2 @A ¥ famr yomm
L ARS8

‘Shri Hari Vishnu Eamath: May |
submit that there is considerable force
in “my hon. friend, Shri Madhu
Limaye's argument that ke be allowed
to move the motion, because the item
says: —

“Shri Madhu Limaye” and others "o
move the following” and under the -
Rules of Procedure when a Member
moves a motion which is standing on
the Order Paper in his name, normal-
ly he is allowed to say something and
sput forward his arguments in support
of the motion. But if there is some-
thing extraordinary in this particular
motion, you should have given the
reasons to the House as to why he
sheuld not move it.

Mr, Speaker: There is nothing
extraordinary. 1 have already said
that if a motion is also to be moved,
he can move it formally without mek-
ing his speech.

An hon, Member: Why?

Mr, Speiker: Because the House is

_unanimous and accepts it.

" it wq formd T Y WTEO 97 w0
Ta g -? & geft I aww F A
QAT ATgAT § 1 39 ¥ For % a4
F1um =y s frdw o e ST
T ¥ qger 37 =iy av 1w A feed
& wur i forn @y | T WY g
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wfawTT a7 | 979 ¥ qre @ o wE 7
$T At oy F fadw A=Y faar | o9 AT
T W wearg w1 @ fean, aw W
A w0 733 Nl | 39F a7 wTA
NI RATFIFTATR, aEHT

Wery WgER W § WY &1
o w4 3, at fox Ag gEe ey
Tt AT FFT AT FIT

Shri Hari Vishnu Kamath: Fix a

time-limit if you want but he should
be allowed to move it.

I WER 99 Y T T
it 7 &, a1 R grew =1 a5 faet
R qIGA FTR § FTET AT AT(E,
T TEE G140 A @ A Ay

it 7y o : A o v
T ofawEm-swma mfs g« w@g
"t qre o «rfayr | 3w feafa & s7
9T HY agH HA F1 HGT ATAHEEAT & 7

qAR qEIW © 98 A1 TH G
HIA

it 7y ol - gg st swma
g | W gy W gy agt wiE
ged g1 1€ & S T wedrT A
TELT AR 91 |

Seqw AEIRA : 7 Yo To Hro FT
fodie s ey, a9 W 9w
2199 & aTAY 1@ a9y § |

=t wy fowd W qR S
<@ §ifay | fve mg |t sng w1

e wgEg o f gET A #%
qeT | & ST ¥ ST TAT T qHAT
£ fis w19 w8 Hiww #1797 Fdrfer

it g famd « oy 98 wimfea
& W g & awa T §fFoar
. 1099 (Ai) LSD—7.
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Friargy e fw S sfm Y & &
fsaaeraf W@ | S ad gF &
ST SFET WO AE FIA ATATE |

¥ oz swEqma ¥4 §

“f& qg wwr, W sar afafy
& awafq giar 28 e,
1966 &1 Frw-awr ¥ fag
T q9eT & gFwH,

Bhri Bhagwat Jha Aszad: Mr.
Speaker, you have given your direg~
tion to the Public Accounts Commit-
How can this motion be moved?

Mr. Speaker: Order, order. *

ot 7y fom® : AT @Tew d
md AT qE 9ed |

“fe5 g @, A T Afafa &
aafs grr 28 AT,
1966 1 A-awr 7 faa
T FIAq *= TFIW §H,
% frar afufa 5t fSw
T & fF 3 7o s50%
sfader  (dfredr @%-
ar) ¥ 9 4.39 ¥
4. 52 % g i
T I 9T, TG a6 98
TIET /T T e F
Iqaug ¥ afag yuafaa
R 21w
F AL ATH-THT HT AGAT
sfaaea 217

qeqe qeed, . . .

wen AR A9 | W A W
C el

it wy femd : e wEiET, & §©
o AT 9TEaT § |
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cesmlml:{ Mukerjee (Calcutta 0% ¥ w@ faar 9w ok wod I
ntral). low can you prevent him

to argue in favour? I want to under- ﬁ;_“-( foe Qe 7 =t o !ﬁ‘m

stand that. I want to know why you  Saad@ %1 UF 7ed W91 gAft 8% @19

have suggested that. May be, there
ere some particular reasons and cir=
~umstances; may be, something wrong
has taken place which has to be
brought out, may be, the House ought
to be in a position to te!l the PAC as
to which manner it should proceed

in regard to this matter. He may
have a lot of things to say.
shri A K. Gopalan (Kasergod):

‘When it has been moved, at least some
time must be given for it, Already,
five or ten minutes have been spent
on whether it should be moved or not.

Shri Hari Vishnou Kamath: 1 re-
quest that one point may be clarified.
That is a cognate issue which I would
like to raise at this moment, and
which touches directly on the matter
before the House. It is a recognised
and universally accepted principle of
parliamentary democracy that the
Minister-in-charge is responsible for
the administration of the Ministry or
the Department under him. Responsi-
bilities in relation to civil servants
and Ministers are well-defined in the
parliamentary democratic set up.
Therefore, I would suggest that the
House should direct the Public Ac-
eounts Committee to examing the Min-
ister who was in-charge of the Min-
istry on that particular date in order
to ascertain to what extent the Minis-
ter way responsible for this particular
deal and to what extent the Secretary
was responsible.

st MY - yegw WEed, At Ay
fomrd ot & &Y wEqTE @ g 99F ant
¥ IB FEEIS GET F1 AT A0MEY
aifE 927 39 SFET F AER 9T
Tre Qo Ho #1 3o Fg 5 fra Trowit
it fae femei & o I 9gaTe
2 W =F F g /9 famre w7
#F | W e T @ fae @

W A fFagraer g
My g § 5 Saifaw dw &
A= AEY qga wE W g wifw
Afagi & fears o g § A gEw
AT ST T &, FEA 741 fear o @
¢ wfaw & sgm 5 o5 swma &
1 dwwat, 4t Ay fawd o, § TR
sy fea sy anfw ag g@ Qwer we
o IqF WTAT T FTH Y|

Shri N. Dandeker (Gonda): After
considerable thought, I am of opinion,
Sir, that you ought not to allow a
debate on this motion at all. It is a
matter in which we are suggesting
that a direction should be given to the
Public Accounts Committee in connec-
tion with a certain matter with which
a Secretary to Government is alleged
to be concerned. The Secretary is a
public servant. He is not present herc
to defend himself. it is a well-establ-
ished practice of the House that mat-
ters of this kind ought not to be
debated. The simple question just
now is that a certain direction be
given to the Public Accounts Commit-
tee and if the House is accepting it,—
and you have agreed that such a direc-
tion be given ,—I think the matter
ought to end there and there should
be no debate.

Shrimati Renu Chakravartty: How
does he know that what Mr. Madhu
Limaye is going to state is going to be
something which requires the pre-
sence of Mr. Bhoothalingam jn this
House? He is presupposing what Mr.
Madhu Limaye is going to say. My
position is that he is to move 3 motion
and we have to listen to his argu-
ments. Sir, this will become a pre-
cedent for the future that when we
are allowed to move g motion, it will *
be put to the House without hearing
our arguments. In this particular
case, the House accepts it. But imn
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ptheF cases, without hearing anything,
it will be put to the House and rejec-
ted.

I say, you cannot take away from us
the right of argument.

Mr. Speaker: The two things should
rot be mixed up. One is the discus-
sion by the House or expression of its
opinion on the Report that might
be made by the Public Accounts Com-
mittee and the other is the examina-
tion by the Public Accounts Commit-
tee of a certain matter that has come
before the House. . .

Shri Surendranath Dwivedy (Ken-
drapara): Unless you are directing
that thig particular  Report will be
discussed in the House, generally, we
do not discuss the P.A.C. Reports here.

Mr. Speaker: There is the right of
the House to just make a motion that
the Report be discussed and then it
would be the occasion when you can
say if anything is to be said against
the Minister or not, whether the Re-
port is justified or not and all that.
That is the Committee of the House
and that is given all the powers. It
functicng on behalf of the House and
it has complete authority in that to
make any report. Now, at this mo-
ment, it is not fair for the House to
bind the hands of the Public Accounts
Committee saying that thjs should be
done or that should be done and
to give all those details that somebody
should be called and examined. That
is not the businesg of the House. The
House can send it to the Public Ac-
eounts Committee which is the repre-
sentative body of this Hoduse and
give direction that this might be exa-
mined. Let the Report come and then
a notice can be given that that might
be discussed . .

st wy fomd © weaw wEET, ¥
W ¥ TrE AT FCAT A

Mr. Speaker:
that. 1 have

I have already said
given that direction.
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Now, because he insists that this was

in his name, I have allowed him that

much. I will straightway put it that-
this might go. There cannot be any.
discussion at this moment.

Shrimati Renu Chakravartty: May
I point out that what you have said
here is not correct? On an earlier oc-
casion, we wanted to have debate on
the Estimates Committee's Report in
this House. You will remember that
you categorically ruled out that no
report of the Estimates Committee or
the Public Accounts Committee can
be debated in this House. Therefore,
what you have stated now is something
quite different. I am afraid, it will not
be permitted and it has never been
permitted during the last 15 years.

Mr. Speaker: The House has
always the right to discuss the Report
of the Committee. What has been
ruled here is that the motion should
come not in g general way that the
Report should be discussed but that
particular questions are to be discus-
sed. That has always been the po-
sition. That hag been explained by
the presiding officers here.

Shrimati Renu Chakravartty: No,
no. .

Mr. Speaker: The House can al-
ways discuss it. It is not that the Re-
port of the Public Accounts Commit-
tee or the Estimates Committee is
final and that it cannot be discussed.
That can always be discussed and
that would be the occasion when this
House wil] take note of any matters,
any recommendations, that are made
by the Public Accounts Committee.

Shri H. N. Mukerjee: We do have
the right—nobody can take it away—
to discuss the Report of any Com-
mittee of the House. That is a differ-
ent matter. In practical terms—the
Minister of Par'iamentary Affairs is
there—what happens is that om
account of his having no time
at hig disposal, we cannot discuss
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[Shri H. N. Mukerjee]

these things. On this point, some
hocus-pocus has takepn place, Some-
thing has got into the notice of the
House which has led to all this trou-
ble. When we are referring the mat-
ter to the Public Accounts Committee
and some Minister and some public
servant of some sort happen to be
involved, certainly, the information in
the possession of the Member ought
to be shared by the House. I want
to know why we are referring this
matter to the Public Accounts Com-
mittee, as a Member of the House, not
merely as an individual—I am not en-
titled to any specia} right—and the
House has the right to know what is
the reason that we are taking re-
course to this extra-ordinary proce-
dure. We are asking the Public Ac-
counts Committee to look into a certain
matter—we have the greatest respect
for the Public Accounts Committee—
and I am suspecting that something
wery fishy might have taken place.

stag o : xgw foelt @
w®N ¢ 1 wa war wix fam dd@
J g T g, swfag dET dr @

Shri H. N. Mukerjee: I may be
wrong—I wish I was wrong—but here
is a Member who is very careful, who
is very assiduous, who possibly may
have a lot of things to say which the
House hag the right to know, There-
fore, before we decide thiz matter,
the Member should be given the right
to speak on this.

Shri Bhagwat Jha Azad: The mo-
tion that is before the House is not
about something which is unknown. It
ig the result or the py-product of the
Call Attention notice which I myself
and three other Members gave in this
House, Then, the Call Attention notice
wag replied by the Finance Minister.
Then again, under Rule 40 I gave no-
tice of the matter under which the
Chairman of the Public Accounts
Committee  replied. So, this is not
something which is unknown about
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which some of the Members are say-
ing that they have the right to know
what it is. Everything is known. The
Public Accounts Committee, in thew
50th Report, have mentioned Mr. Boo-
thalingam as responsible for certaia
things. In the other House also, gome
Members had given ootice of it.
There’ore, the facts are known. There
is nothing new

stegfama: gz wv a7 =3
QU ¥ g wEMm AL AT F I v
2 ag =T ToTE ?

Shri Bhagwat Jha Azad: I am not
talking to you. You talk to the Spea-
ker as I am talking to  him. Don't
cross-examine me; don't shout and
show your anger . . .

Mr. Speaker: Order, order.

Shri Bhagwat Jba Azad: Sir, the
House ig fully in possession of ihe
facts. Firstly, the Public Accounts
Committee, in their 50th Report, have
mentioned this officer as responsible
for something, Secondly, there was the
Cal) Attention notice by me and three
other Members. Thirdly, there was
the reply of the Finance Minister.
Fourthly, the reply of the Chairman
of the Public Accounts Committee is
known. Fifthly, under the Rules, as 1
told you earlier, you have got the
right to give direction to the Public
Accountg Committee. Sixthly, this is
the last motion of which the notice
wag given. Therefore, there is noth-
ing in the dark. Everything is plan
and clear.

13 hrs.

Mr. Speaker: Despite all these ar-
guments which have been advanced by
Mr. Azad and which are, of course,
very forceful and valid, my position
is quite independent of that I can-
not allow an officer to be pre-judged
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here before the Public Accounts Com-~
mittee has seen that. Here he would
be criticized; remarks would be pas-
sed against him. (Interruptions) Be-
fore the Public Accounts Committee
has an opportunity of examining the
whole case, how can we discuss it
here? When the Public Accounts Com=-
mittee is seized of the matter, how
ean we have g discussion here and
make all kinds of remarks and com-
ments?

st anrdt : wOE! SHifaw s
w1 ?

» wy femd : wemw WA,
& Fu @A 190§, I B A9 -
fate 741 #< @ &, WAE @i
T g7

weqw wEEa . FLAFATE |

Wt wy fewd: a@ FT @,
Y 79 &Y aT@ A1 A GErfAuE @
ST EFEY | T T g g W)

wew Wgew . Wg a1 §< O
WE F A g | T T & T T
THAIEET g 1 T ag A A
T At ¢, gy wieAd gRfevw
Frame o feafa ¥ g@ wt e
& gfe gt §

Shri Hari Vishnu Kamath: You

should fix some time limit also for
this.

Mr. Speaker: That also, I will say,
I can assure the House that I will
try to provide an opportunity, when
the report is made, for the House to
discuss.

st wg fawd : werw Adlew, ¥
qaEqT F1 9 §, W9 g7 Sl

Shri Surendranath Dwivedy; Let
the motion be put to vote.

Mr. Speaker: He has moved it

I will put it for the acceptance of the
House.

The question is:

“That this House, in the light of
the statement made by the Chair-
man of Public Accounts Committee
on 28th July, 1966, in Lok Sabha,
directs the Public Accounts Com-
mittee to consider Government's
reply to paragraphs 4.39 to 4.52 of
their 50th Report (Third Lok Sa-
bha) in go far ag they refer to the
then Secretary of the Departmenf
of Iron and Steel and submit ite
report to Lok Sabha within 28
days.”

The wmotion was adopted.

st 7y fomd @ weam wEEw,

T ST AR |

Shrimati Renu Chakravartty: The
fundamenta! right of the mover,
when a motion has been put down, is
to adduce arguments, I think yow
are wrong. I shall walk out on this.

(Shrimati Renu Chakravartty then lefi
the House)

stag femd : @ & ¥
QT FT 74T 481 ¢, & 917 qraw 781
B AU FT AW g1 AN
o AF-Ar ¥ @9 e w1 @ g

FoaT 47T & @ &, a1 faaei
FEFTI

g frgm A @

Mr. Speaker: We shall now take up

further consideration of the no confi=
dence motion.

Mr. Rameshwar Rao.

it 7y fomd @ o0 a7 @ @EwTC

Fra=id F T FTRE |
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Mr. Speaker: I have done what I

have thought fit. Nothing
that.

tion.

st vy fodt : wrewm T, T
FHAEIGE TE ¥ T A gy 8

e faai fae |
oo WERY ¢ fawgw @Y an
WE

st 7y fama @ famgw d@ @
WY AW A F awg A A
g fom 2R afw & gg w9
WY F I @ @ E, F AR 3T
Qfavaty F1 weala @1 | g 5 mod
ITFTX F IWTT § WFT a1¢ i &,

weqw AENEW - WiqwaT F7 ¥en
N F G UE A I EGFH | W
TET WET A1, qNT W F AT
aar it i 2

= TREAE TEE (ITOEH)
#q fqae g § % 99 sgaemr @
SR IAAT 4T § A FUT WG IEHT
A @l

weuq wgied : & g9 femr g

Y TEEAE qIEE AT gAT
@ ag g o fa g guk faomw
qT T A |

Shri Rameshwar Rao (Gadwal);
have listened with care . . .

oY arTE  WEAE AGRY, WIGH!

FIEQT FT A AT T |
uorq wgew s wg fawy,
wfgd

ot WEEY ;4T WEETY &M @
TR FH T g | w0 faer
W, T g a<g & =omm ?

beyond
I will now take up further con-
sideration of the no-confidence mo-

I
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st Wy fowy : el g o
qIT & a1k A guil g ¥ fraw @
gC & W & wuwT egre fraw 176
() # s draT TTRAT -

“A member in whose name a re-
rolution stands on the list of busi-
ness shall, except, when he wishes
to withdraw it, when called upon,
move the resolution, and shall com-
mence his speech by g formal mo-
tion in the terms appearing in the
list of business.”

Shri K. C. Sharma (Sardhana):

“When called upon”.

it wrq o - o s g dery
¥ T OF a9 €, FitE owrE 2 8
TIFYLT G2 & AW @I g G IH
9T AW FA FT qH 77 qfgww @,
wH ‘e W waw fge et
faar

W AgAd . H7 9w T §
fe ¥ @ & fo ergdawm 2 @rg
o fad swaTa #1 F1E e Agt 9@,
I = F ae o SfF wmow
Wi wga amn 91, 33y &=
Fz faar fa w9 5w w1 g7 < Ofwd
wa & warfas & 1 f59 @ &
|9, a8 w0 wfgwe &, &7 &=
¥ gafas fear g, =1 <@ wogr
TEFTE

st owy fomd: W oaw & A&

AT, T & 1L H Argw v Fqn g ?
Ry AERD : {7 AR Fg
faar & 1

=t ®q fasd : fromee & ws<
faerge &% €, 7o [ v WA H
FgT | T TEA F GG WE Wiew
2 w1 qu wfgwt &, w9 FF wfgw
FIEHAE & TR SI aha |
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v A . # G adi /g |

! 7y fed : wow WENRT,
oY TG G @ E | g9 @ agr
WY A9 0% UF fAvig T aa @

AW WEA : WY 45 AEH |

ot wg fod : ot w7 @1 B
# favrarfaaT< & w6 F 987 Fwar
g!

s wgYew : gf, 79 wgr 9T
Shri Joachim Alva (Kanara): We
protest against the repeated deflance
of the Chair. He has been repeatedly
defying the Chair.

st wg frd: g8 X OF Tl
TATEY, W T O AT FgA X |

seas wgEA a9 |9 @fed,
FAATFCRIE

st ag fawd@ : Mo AT T F-
g gfd a® W W oS T g
T o1 719F A F wEIF @ 9T
e TE FEAT AT FTw a faei-
faar< & o 1 95ty €, wEw A &t
&9 €, IoF IR F & w W ¥
aHe G

1959

TETE VRN, UF AU o1 fawer-

g T
gFifem %1 €, 9% eriE ¥ W@
mifers § S=%T AaA 9uF A & o
ot gf, IFT A F, Fad!
frirrfaTT o §F @@ %
FHAE Y |
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uT 9gd W@ g 9T AqTE &,
TEFARAE 9 F&T ) TIARF
AR FY 41T § | OF g3 AW F e
¢ AT q@ v wn W IR
o ¥ w2 5 F R Fremr Smean §
/1T grg F uF & AT T AR |
&% W3 giw @ &7 awg fear | T q@
THAATT T AHAT qA T@T AT, TR
TETA R WA G 1 IW T IR
Y ST AH & 4T, ITHT 9§ TN
w1 v @Y g, witE S A
1§ fadiw arq 7@ arf | 9= @A
# o F T good AL I AR, @
for &) wrfii FY 919, SR Y OE A
w1 i & sftarer § T R @
AT F FT F qEACE | IR afeds
qETIRE e & W9 F1 §ae
8% 51T SRIN 4g BT g TR
w fem, freat fr &1 s
@ g T9 6 f@r | o g R
Wt fr qfiaq® wooew FAET T AR
g aga wuE few @ W) SEE
faars & @vF @wr § oF A AT
e § 1 fax o=in AR g ¥ @
Ford war ST Far 5 ww w1 9w
g | %7 sa w1 fs afemts mweew
TS & | AT A1 9, @1 AT
F, W ITHT A FA F o1 afedw
HHTITH FHEN [ DEA T GG E |
wfed § gqd a § W19 ¥ 959 T4
FTAT ATEE § WX T T AN Agen
g 1| foT g a1 o ag o ol €,
T F9 ¥ ¥4 g1 a1 9% | a9 98
oo & ¥ A S v AW ogE
agw ¥ agt f& o & @R oq|
qaemaT fr oY e e W
I UE SR E  qg WIS a9 AT @ §
IR To To Hlo & HTHA ¥ a1g F°
HIgd § | THY % @ T W
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[ g forsra]

ool et foolt @l el & ST Ty e T v e
st § 99 wegT T wTOE ooy Y wag Faw
T HE G WA Y | A S ey feeelt v ¥ age & o o @
& 39 o & wew FT wyET Sy A £\ =Y FH ¥ WY @ I FT ISAT
|UT T g § | Faw fow qiw o1 agi 7 #Y 7 i FI9 3 FeRnT

WE F A ¥ W F1 g femr av
TE E AT E | 99 ¥ TP T
w@E:

“Now, I believe it is a grave
breach of privilege and contempt of
the House to print a petition and
circulate it before it has been for-
mally presented to the Lok Sabha.

2. This petion, I find, has not been
presented to the House.

3. The contempt of the House be-
comes all the more serious because
the petition is no ordinary petition
ventilating a certain grievance; it
traverses the finding of the Fiflieth
Report of the Public Accounts
Committee and seeks to prejudice
Members adversely against the
public Accounts Committee by
bringing undue influence on Mem-
bers, Members who do no: have
any of the materials that led the
Public Accounts Committee to
make the report.

4, Assuming that the gaid petition
had been presented to Parliament
with the Speaker’s consent, even
g0, it would be a breach of pri-
vilege because I think the petion
cannot be circulated without the
sanction of the Committee on
Petitions.

5. Further, this printed matter
bears no printers’ line and so
whoever printed it has also com-
mitted breach of privilege and
should be hauled up.”

Oz @Y ST § 48 WHIER Ay
FFAT F W1 EALT §, TR AT WAL
ofcaforg %1 & R wfew &7 &

T H9g SEN FI A0 § Ay gAr
saTfoa & 9T | 9 3T qTEa § I
F1 750 FFamn, fr ag oifemmde &
F R A EIE | A aF
TFT 9qT qH T 99T | T AR
QAT FFAT § ATHL §, TAFT q@T
Wit aw ol T ) wiad Ao @
T FTAT AR § fw snia anes
W & W AT § vk faats arte
frrfadt ox 378 wa= faasny & Y
WA & qOAA ATEY, WX IAFT ATHAT
vy fasre wfafa & aa ey

w79 wgRY : § 77 § 0F aA
9% T § | 919 7 SHET SR 39 919
o famn s oo fear | s am § F
WY & g FT § fF e # R
& WA a1 E9E ¥ 9 0 § Ty
*1E WY WAt FY FFAC T A1 4@
=1w qvET § | 919 Fd § 5 ggae
foar | @1 74T ag A9 A ANy
R

Shri Bhagwat Jha Azad: Giving it
to one Member is enough.

st vy fmd : &% W W
far g

(Laughter).

Bhri Rajeshwar Patel: It was
circulated to some other Members
also,

Mr. Speaker; Members should
realise that it is not a matter for
laughter. It is a serioug thing and
we should consider it on merits,
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oF §9 g¥ A ST wnfEd o
WA F G FA T . . .

oY wm fond - 50F @y ¥ g9
oE I & A gfagew § IR
W9 &4 § A1 ATREE L . . .

qeqA WA : UgS BACH A1F &l
W | W A &gl fw s a9 F
qI w1 39 Fel w4 e g
fRaT g a4 . . ..

ot wy fom@ : 98 ¥ &, SN w0
T

ey W : & A s fw
Iq% W1 § L oMY A wgr fE om0 &

st wy fomd : g, 9= Fa1
THIX 19 TS TAY gHT &, aWILr AT
F AT Y |

TeTH WEIAT : WX TR qg FgT
f& diw aw aosl S gd & 1 w9 A
g3 w1 f% I usd &1 &F @
..

&t 7Y fom@ : ot 7, @R FF A
gFar & 1 wled &% ag wd@g
L]

wrew wgiEa : & oo ¥ ag FE
argan § % & 0w fafesia 71 38 &%
a & 5 o fafoom ofemire 1 s
g1 a8 ¥¥E< &1 A% &1 &1 qFaAT g |
T qTEY a8 U AFC F 919 9ih, Al
&F qi| g ML 38 Hfaw 3¢ v 51§
AT I 9 TR F & fA dA
g wi fafewm gew & @ms Soree 53,
gl % O FawT AfefmRaTg 10F F
| T, A F 9 1, A F
Y, W MR I H & F1E 7 J@r Ay
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g i, AT ARl F qra S aFar )
W IFFT AT Foie F ¥ g fre
w< fagr, @t sew e s & o OF
A awar | R EE S FT R
WA IT R AFFAaFT § |

ﬁﬂfﬂﬂﬁ:mﬂﬂ@'ﬂ‘, S

weaw WEITY @ UEY GCH ATE gy
oy Ao, a@ gw A o g fw
wraT o(H gt § av A ) Fve wr
@Y, T & q9 ST FE A7 AL )
wre s g fafemm agese s raf g
T ITATAH & | HOC AT qEoie FA
FT 913 &g at & qar FT F qaqen ghar
g MY Gaww 39 & o dare g

wEl 9% W &1 gae ¢ fFoaw
faz ag€t g€, @1 & ag dm fafwa sy
fagm | ag 9 &1 ¥4 § fv ag vaF
foar oevm & |

wt gt faooy o : Swaw ¥
e |

W wgRa o ded Jr9 fw
nfemiez ¥.9mar @ | ag A g4
W1 a9 F 6y § S9H ¥ o1 TFaAEA g
7g ¢ fufewm 81 @39 T pefore
it has been presented to the committee.
AT WTTHT 45 FgAT § a1 § gaFT Jarq
7 & fd dare g, WR W GEew
mifag g1 9Td &Y a8 T AT g
ST g9 T 9K TFaT 97 |

it 7y o @ @ Az AdY
% | =T ag fig feam & fe a1
AR AT F 7= F1 WY ag wfgw
adf g & dto we dro #t fumE £
HAAT FL AT I F AR F iy
R T FE F |
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oo wfiEq: W19 § qrieariz
F aax Yo & ¥ Yy F3r ¥

ot au fomd : mery wEw, #
fRm s e T am &
g T T HAT ATF TH F JAA
WG | TEFT 5 g &) @ | TEA
smfrmoidafiramr RN T @
g

oA wEET ¢ AT W AT AT
frm S ag s @y Amar 2

st A fawmd : oo AT Ay

oA WERq: 9g AT WTAT
faq =t & w42 ¥ AR /7w &
@it #1 it Afew g At g i ae
IAFTFIATAITTIAE

FEAE & g § U7 W9 FY
freaa 2 o 92 a1 wgore oo
T

ft g fomd : 78 g0 ) wrw @Y
71 &1 weet & w1 A s fad gwd
Frt Ar ¥

wqeTH HEEE A HEEGT T g1

T8 & 1 agae #Y a1g f @ oFw
oA AT A A Fgd

o wy fomd: A gEw wer @
I9% N8 oF T fagra B, AR @ ag
2 f& T wwrSETe AT OSlaTE @7
FE qaT TE | W WA TqgT A ATh-
foa qoare ¢ fowd smfmar 2,
AT qETE &1 a9AT #, a4 e A4
awe & widt § 1 e o e & fdew
FCO AMEAT § A€ AR ANHTR!
qofrarz F1 FaTa & ot wafaa gam,

© A T g, qEEr W} A,
= & ofd @ T & S #7
AT R
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uq ¥ gaw faderfasre o W
SENT 4 7@ @ E | gwie faer wedt
At werE 9 weT wify aey @
fr ofsrs Astawm w4 & at &
arferaTie &1 gRwT 4T 0w @R |
T # ag arfad wear g F ag I
W & | HAATT qT ATERAT X B
o ag A @ § 1 w4y g
a1 F 3317 19 7 Y Frefafaa ar
T2 & o To Hlo FEgedl it s
aar famaet § 3% wvaew § 1 gt
wEeE S AT ¥ BT oA

“So far as the assurance is con-
cerned, the only assurance I caa
give this House jg that the proce-
dure will be followed. The PAC
recommendationg will be looked
into and examined, and certainly
answers would be made to the Pub-
lic Accounts Committee, and the
Committee, I am perfectly certain,
will place all these observations
before the House”,

o A wT

“Ag you know, when the Public
Accounts Committeg makes its re-
port, that report has to be con-
sidered by  the Government
and the Government has got
a right to nmake its own ob-
servations or its own judgment on
it, and the PAC has got the obli-
gation to put them before the
Houses. When that has been done,
then any further step that may be
taken would be considered by the
two Houses™.

ag 19 WE F1 I Far | I AT-
T ¥ Ag AW A A W@ AT
o= a%E ¥ arfss A e T afrm g )
% arEee I waAt At fawfo
Ffedr, froquit wfed, wre=aT wfgy ar
I Figh, o To Hle & arg Wl
4t 9% a1k ¥ g wnfgw, fo o o
FY T3 T fomr ar EF AR A
afgq dft = A @ § SR AR
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FaTY F wyfw go to the Public Accounts Commit-

aﬁ mgﬁ;ﬁoq&ﬁo tee first so that they may have a
e bt T At w1, & IRl chance to consider it. I agree
FT F¢ 2Y 7Y 47 | FF 79 T TG W there”.

TgH AEATA § 01 A @ d R ag
Fgm &g fF 3w § wfedz
& faoe sfawrd &1 v far 3 aifs
I THATHT AH1S BT & 1

oy 3F f gardr | oo @
2?7 oF TH AW & & W |y A?
7 %1 dariza o frrer §, oF W
gAT 41 99T T [T /TIT I |
X ATt Y g wT # Y At g

T AT T T T4

it T fag (faar): @ T
7 2T F Aferat H E

ot 7g fomd : 99 T S W
ar g€ or 3uF 2 a7 fzey & mrowy
93 Y GATAT ATIATE | qT AT AT A
FET AT

“There is a time-honoured prar-
tice and a convention in this House
observed for years together in the
past, that even the Government or
any Minister cannot come out witr:
any statement pertaining to audit
objections unless they came through
the Public Accounts Committee.
Even the Government are not per-
mitied. If they have to say some-
thing about raising objections per-
taining to the PAC, such statements
are always processed through the
Public Accounts Committee”.

IHF FIT AT HEAH HEIed, Ug hadAl
WE:

“l glso agree that when such
things are said and something has
been contested, when there is a re-
port of the Public Accounts Com-
mittee and members or any other
body or even the Government have
any objection, that statement must

I qroE T 919 IS £ 1 9 W
FE:

“The explanation is being gent to
the Public Accountg Committee.
They will have an opportunity to
look into it . .

wew WERE AT WY A
T A § A T o A W AP
ATIRN T

it 7y @ : TH AT W O
At g ge A R

SR WARW . WIT IEE FA
CHFRENAAIN G TEH R
T

ot 7y fowmd : &t A9 F aRH
¥ a7 ¥oF g & W@ T
TRT qE g

SEAW RERY | WES AT |

ot 7y foawd - 9 T g9
I9E WIEE FT A1 FATT AT IAH WO
HArET FETAT WIT §H0T 77 T
GIECIE I T

“Even so, Sir, I have decided not
to say anything whatever here about
the observations of the Public Ac-
countg Committee, because I would
like to abide by Tyagiji's advice
that I should conform to the usual
practice of first placing what I wish
to urge before the PAC. I am ac-
cordingly going to submit 3 note to
the Committee and would, there-
fore, request the House to suspend
their judgment till the Committee
has re-examined the whole matter
in the light of what I propose to
place before them”.
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[=Y g ferd ]

¥ adf awa g & w1 gw o
T TG B F1§ T & | FHIAY
# frag sow wwar § fs v
M qET T W oA & A fader
faerdd =1 W fRaT 2 ) UE A SR
arfg @R = =91 FY, CHaTH A9
F AT q@t 7% 91 5 w1 5 ag
Y §30 & T 47 e A
iz g faear &, 5T ot 9% e
A At fear &, 791 fd faegw
T | 7g ot FErs #A g A S
WA SR UF TE e R
w F qu1 =19 #1 wfow w1 fF SR
qfo Qo &Yo #I A WE § A FaHT
i & o fread § § o § W S
T[T WA ZAT§ |

W WA WErRd d W 0 gE
TR # TF I FE | AW AL I
@ A wuT # qg W mher d1r 4,
ot f5 faegar q3f= &, o @
qTE wEE ¥ afaa fear @ oswx
TF |91 *m,ﬁm'{f'ﬁo To
e &1 fauy do% T FT TEWA
AN afam F aR F F77 & 99
foamme #06 ©® e 992 #7137 qY
¥ | TR gg wdR NG G@T a=r
T |ET gaT Y W Y qg WET A
& AT Y §9 ) gHg Tge @A
qFT & | EHF yEna gafag @A gev
wifs AUTHT R A Tg 6 TG
fr ¢ i sitfen g qaré wmoR
ﬁmﬂﬁz,q"}crt{uiﬁomm
frare FT ST@h W) ST faer 3
g HEEAT WA F ATAA WG |

ag g aea #t fafra ofoer g,
T g fF 9 G fo To #Hie F
A 9T TG Ag gl fF Ay
arta § Fgf aw W E, W Aq A a5
wot wgafa g% FT A1 AEHI wwe
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F T AF TG AgT A1 AGI g7 WAL
& i AT o o HTo T WA
T F A A § AR SEE
& ag WaT Faer Far &1 W PR
¢ 5 witx Shwd Wea ¥ araEw
FC—ATATA FT W3 9 & 9O AT
¥ A §, AT F A e @
f—mmfrmg i mwr T ag
f& T gy z7 wfEr wT oqar A
gar @ Az gw A FAy F A
wredt §, a8 I 4G &, q@ A AY
g &, Uarfa ¥ afcfaa 78 & | afew
g a1 AT § | §9 §O qg TS & AT
A ¥ qVEIq W e qg 909
WIET § | TF IO AAG HERd, AT
A T A @ F ARl qw wy
0 FT ATHAT 94 487 gHe Foay v
qr 99 TR 39 999 F1 Fa1 41 5
AT AT FIAT FHAT TAT WL T A
@ W W T e f—
gifaa frar & vt w@eq A« #t
T@HE L AT T A AR I
A g 9% w5 W wier A
AT & | TR war fw aweT W ®
o wed & FE wd @ & 1 F o §
f& oy Wt & @ & 1 afE fee
JaT F W 92 T2 A fermadr &
=T Y T8 wrwrs £ e feawrdr sy
g o 3 og e 9@ & A ¥
ML IGWT R FT T a4 I FH
9% W ag @ifed w1 ™ fF fow
v § g T 4% wer #7190
foar 91 g% o ofEEd F wemEr
o 1% @ A gwar & 1§ we
facger i omm g 1 WO wwv
HIGWIET & | W AGTEAT T F7 F@rad
g Wi A fege # A A @
QTR 37 T § | SfeT A sad &
weifage & § @ W & ¥ wAET 0
wI§ § §3F F [AAG FW W o
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T #2 | gafaw & wiv o ) 5=
A A Fager—F sy A
TafeaT s ez F1 @ T <@ E—
AR < i F Fo et gy ok | e
fare a1 w g e w7 afm
Mea Y F=v F o forar 20 gl
T # AL A &, werw weEq,
AT AT FT TROANT F& T AT AGK
AT § o AN fr oA WA=
FEE FY q2A F1 A fa2e q@r F
T T T FH FQ &, IT9 a2 T
et AW 1 |rer AY ag a9 TEE |
T @ T T § | I B O WEd
BN § areTT AT WS AFT A
Fr famar g gEamT WEY F. ..
(geersr)

Shri Shivajl Rao 8. Deshmukh (Par-

bhani): I very strongly object ‘o
this.

ot Wy ferwra : Y ey Farer syl
# THETE AEd B wTA ¥ fAU gy
7T 7T @ famnfasr & swma w=r
wHHT L |

weqe wEtEw 0 4 TR TN, W
frrarameg?

st 7y fowag : T AG TR R
or=ieg S TR B A FATL |

weTA WERT : aa few ¥ fAg
T W= &7 A9 g fear g ?

ot ag fowa : A< BT ST geaAnT
mgiﬁoQOﬁoiﬁm&m
aTHY TE § | W IEFT AR Iqaw
FET A F T § JIS Ay 0 99
ot 0Tt 57 7R ATH AT O
Shri Sachindra Chandhuri: I have
heard those points, whether they are

an inquisition or a privilege motion
is something which I do not know.

1888 (SAKA) No-confidence

Motion
You have heard the pntire matter. 1
have not got any paper before me,
and therefore I cannot with exacti-
tude tell this House exactly what hap-
pened. I am speaking from memory.

sit vy forrd : 7 Ffaw | F1E ol
T IS AGT & 1§ T FF HET)
Mr. Speaker: If he wants time, he

can study the statement that he hss
made and he can make the statement

1972

_later on.

Shri Sachindra Chaudhuri: So far
as the statement is concerned, I cam
certainly give you the statement, no
difficulty about that, but I wili t=ll
you what happened. I am saying this
from memory.

Mr. Speaker: Would it not be bet-
ter if he studieg this statement amd
then gives a reply?

Shri Sachindra Chaundhuri: Cer-
tainly.

Shri Bhagwat Jha Azad: The en-
tire thing has been printed in Cur-
rent in the front page and sent to us
with red pencil marking along with
the jeep deal case. May I know
whether that i also included in the
privilege motion before the House?

e

13.31 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS
—Contd,

Shri Rameshwar Rao (Gadwal):
Four Members of the Opposition,
Prof. Mukerjee, Prof. Ranga, Shri
Trivedi and Prof. Hem Barua have
spoken at length on this no confidence
motion. I have heard their interven-
tions with care and attention.
Normally I like to listen to iny hom.
friend Prof. Mukerjee speak because
of his chaste English, classical Sanskrit
and lyrical Bengali, but I wonder what
happened to him yesterday.



™73 No-confidence’
[Shri Ra.ﬁ:ééhwar Rao]

Be that as it may, none of the
learned leaders said anything tangible,
apart from saying that the Govern-
ment was incompetent or the policies
Government was following were
wrong.

13.32 hrs.
[Mer. DePUTY-SPEAKER in the Chair]

Surely we know the difference
between an intervention in this House
and a speech which does not have to
take into consideration arguments to
convince other Members here.

This Government has beep in office
for less than a year. The hon, Mem-
bers who spoke did not list the sins of
commission and omission of this Gov-
ernment. However, they averred that
the Congress having been in office for
18 years, the circumstances the country
faces today are the cumulative result
of governmental action over the years
and that the present Government,
being a Congress Government, should
shoulder the blame. This [ can under-
stand, and yet the hon. Members not
only contradicted each other, but
contradicted themselves.

Prof. Mukerjee was at pains to em-
phasize that this Government was
veering away from past policies and
ehould be castigated on that account.
Not only did I carefully follow the
learned professor's speech  here
yesterday, but I went home and tried
to analyse what he had said to make
sure that I did not miss anything
worthwhile. He said devaluation had
been a stab in the back, he said we
had not taken a moral stand on
Vietham and had not condemned
those on whom, according to him,
there should be damnation. Apart from
this, he appeared to attack countries
and governments other than our own.
I shall deal with the points the
learned professor made a little later.

I should have thought that a debate
on a motion of no-confidence is an
opportunity for Members of the Oppo-
sition to analyse Government policies,
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show that they are unsuitable to solve
the problems that we face, and pro-
pose an alternative set of policies,
arguing the while that they could be
more advantageous to the country.
This, surely, is the job of a responsible
opposition. None of the learned
leaders put forward an alternative set
of policies, All they said was that the
Government was incompetent ana
%hould go. Even the most learned pro-
fessor, Prof. Mukerjee, I am sorry he
is not here, did not offer an alternative
set of policies. I wonder why they are
afraid to offer an alternative set of
policies. Is it because they have none,
or are they afraid that whatever
policies they offer, suggest or acceprt.
would bind them to certain conse-
quentia] decisions and obligations by
which they would have to stand com-
mitted before the people of this
country and to ask everyone for dis-
ciplined observance of such conse-
quential decisions? Are they not
willing then to stick their neck out
and say to the people that this, this
and this will be dene, aad that the
consequential privations and hardships
have to be endured? Of course, they
are not.

I am glad our learned professor is
back. Not even he is willing to say
this, because even he wanls to run
with the hares and hunt with the
hounds.

Let us not forget that only a res-
ponsible opposition which can hope to
win at the polls and form a Govern-
ment tomorrow will find it necessary
to outline alternmative policies, argue
them out and try to justify them. We
are all painfully aware that none of
the parties that the learned Members
who spoke from the opposition
benches yesterday represent have the
faintest hope of winning at the polls,
ang so they have no reason, not even
to appear to be reasonable and res-
ponsible. I can only feel sorry for
them, and warn my countrymen not
to be misled by those whp have no
policies or programmes to offer. They
believe only in character assassina-
tion and if possible in creating condi-
tions of anarchy, because they are
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convinced that out of order and
orderly progress neither they nor
their parties can benefit.

Prof. Mukerjee referred to Vietnam
and accused the Prime Minister of not
condemning aggression, not taking a
moral stand and attempting to bring
the parties to a conference table. On
the same analogy, the learned profes-
sor should condemn the U.S.S.R. The
US.S.R. did not condemn Pakistani
aggression against India. Or, does my
hon. friend, Prof. Mukerjee, believe
that Pakistan did not commit aggres-
sion against India, as he and his col-
leagues thought China had not com-
mitted aggression?

Shri I'ndrajit Gupta (Calcutta South
West): You are more learned than
the professor.

Shri Rameshwar Rao: Or, does he
think that the U.S.S.R. did wrong in
not condemning Pakistan, or is he
willing to agree that if one is serious-
ly interested in the solution of a
problem like Vietnam, nothing is
gained by condemnation of either
party, that she must bend one's
energies to bringing the opponents to
a conference table? Surely, that is
what the U.S.S.R. worked for and
achieved at Tashkent. And if India
attempts something similar, it becomes
influenced or pressurised by interested
parties!

My hon. friend, Prof. Mukerjee,
also spoke about the National Libera-
tion Front. He mentioned that thera
had been no mention about the
National Liberation Front in South
Vietnam. I would like to draw his
attention to a reference that has been
made. Would he kindly look wup
Yesterday's Times of Indiz centre
page? I quote:

“In Prague, about a week ago
Literani Noviny republished a
series of articles from the conser-
vative French newspaper Ile
Monde. These articles, dealing
with Vietnam, for the first time
told readers of a Communist news-
paper in a Communist nation
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that the Viet Cong commit atro-
cities against villagers of South
Viet Nam. Up to now, Communist
audiences have been told only
that atrocities were committed by
Americans and their South Viet-
namese aliies, The Czechoslovak
paper and a broadcast of the
articles as well carried le Monde’s
account of how the Viet Cong
cause destruction and suffering
among the rural Viet Nam popu-
lation, how they kidnap, murder
and torture village chiefs and local
officials, .... how they commit
executions, repressions ang terror.
Le Monde’s stories gave grim
episodes of Viet Cong terror and
pointed out that all the people
and not merely the collaborators,
undergo steadily increasing pres-
sure. It told of forced conscrip-
tion of villagers for Viet Cong
guerilla services, including the
drafting of young boys. It told
of oppressive taxes levied on
villagers by the Viet Cong and
collected at the point of the
machinegun. This must have
come as g shock to an audience
accustomeg for years to only one
side of the story .. .".

ag it must have come as a shock to
the learneq professor. It ig probable
that preparing for his blistering
attack he did not see the newspaper
report yesterday or would he like to
say that this newspaper of monopoly
capitalism  colonialism and imperi-.
aliem is misquoting or would he like
to join, when the occasion arises, his
equally learned colleagueg in China
and North Viet Nam in calling the
Czechoslovak communist party the
running dog of imperialism? So are
the Soviets in Chinese eyes, revision-
ists and lackeys of imperialists, In
the eyes of our friends anything that
anyone does that they think is wrong
is a result of outside pressure or is
being done either by the lackeys of
western exploiters or revisionists or
by.the running dogs of U.S, imperial-
ism. It is time that our friends
opposite appreciate that we on this
side of the House are aware of thelr
attitudes ang plans.
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[Shri Rameshwar Rao]

I would like here briefly to recall
to my friends' minds what happened
in Telangana about 18 years ago when
§,000 people were murdered in the
name of people’s liberation move-
ment . .. (An Hon. Member: By
communists). That is understoofl. I
have not forgotten it; I come from
that area; facts and figures have been
given in this House. He calls devalu-
ation a stab in the back. Does he not
realise that this country had conceal-
ed devaluation for over a decade! It
is natural that the question of deva-
luation and the consequential steps
that need to be taken should receive
important mention. Government has
been accused of having resorted to
devaluation under pressure. It has
been suggested that even Parliament
has been misled by a denial in this
House of intentibns to devalue. Sure-
ly, Prof. Mukerjee does not suggest
that Government should have given
advance notice of devaluation, Deva-
luation is nothing more and nothing
less than the correction of the par
value of the rupee. While motives
have been attributed to warious
sources of advice on devaluation, it
bas surprisingly been overlookeq that
the present devaluation of the Indian
rupee is a direct result of a fall in
the internal value of the rupee over
many years ... (An Hon. Member:
Why did it fall?) I shal] come to it.
Even in countries like the USSR.
'and Yugoslavia in particular and
even in Germany before war wliere
there wag the strictest possible con-
trol over exports and Timports and
foreign exchange dealings, this con-
nection between the internal and ex-
ternal va'ue could not be prevented.
Many reasons can be advanced for
the fall of the internal value of the
rupee. Mainly it is the result of total
production not increasing in propor-
tion to the increase in money supply.
This has been the result, not neces-
sarily of faulty planning as my friend
Mr. Masani trieq to make out the

other day, but mainly due to lack of
growth in the agriculfural sector.
Agriculture forms the major sector of
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production in this country. Increased
non-developmental expenditure o
called, which means more expenditure
on health services. schools, social ser-
vices and the like are certainly mnot
the main factor. In a country like
India; with our massive poverty it is
natural that we should want to go for-
ward with development rapidly. This
cannot be called ambitious planning.
Accentuated by two wars and two
years of drought inflation has increas-
ed and has led to the diversion of
exportable goods to home consump-
tion as also increased pressure on
imports and a decline in the incentive
for import substitufion. Inflation at
home would naturally lead to wage
increaseg and cost increases which in
turn made our exports difficult and
uncompetitive, All these led to the
entire gamut of export incentives,
tax credit certificates, direct subsidies,
etc. Would the hon. Members deny
that these are all forms of conceéled
devaluation? It can be argued that
devaluation wag not the only remedy
or solution to the present imbalance
in our economy. It will however be
conceded that whatever policy we try
to follow to prevent these imbalances,
there will be a measure of concealed
or selective devaluation. It is a ques-
tion of judgment whether open deva-
luation is not better than concealed
or selective devaluation. Concealed
or selective devaluation, apart ¥rom
administrative difficulties has an ele-
ment of the whole society, which
means the public exchequer, subsidis-
ing individual importers or exporters
and in a manner where g certain
amount of arbitrariness cannot be
avoided. This in iteelf leads tp un-
certainties and distortions in the
economy. The only other way in
which we could have avoided deva-
luation is the manner in which the
hon. Member from Rajkof laboured to
point out the other day: we sRould
cut development, and cut growth and—
according to him—Ilive within our
means. Without putting pressure om
foreign exchange, by not importing
large quantities of capital goods for
development and meeting our require-
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ments; of imported components and
-scarce raw materials through our
normal earnings of foreign exchange
and in other words, according to him,
stagnating. No Government and cer-
tainly not this Government can
embark on a policy of stagnation.
Prof, Mukerjee and his friends want
us to do away with aid. I for one and
this Government would be very happy
to do away with aid as soon as pos-
sible, But woulq the Opposition be
willing to join in demanding in this
country a lowering of consumption,
freeze of wages and profits ang not
insist on adequate food rations so fhat
we can build this country without aid.
It does not happen. The moment,
there is talk of possible fall in food
ration in any part of the country, our
friends are the first to lead demons-
trations against any such move, If
there is the slightest price rise because
«of import difficulties, we have imme-
diately processions. If a factory can-
not function because some spare parts
are not availdble which have to be
imported, our friends are the first to
threaten all kinds of consequences...
{An Hon, Member: That is the only
language you understand). Whatever
policy we follow, whatever controls
we have, we cannot avoid shortages in
this country because our requirements
are so massive and the process of
production is going to tdke so long
that we have to live with shortages
+with privationg and with hardships
and it is necessary that Members on
1his side of the House or on that side
‘will have to jointly accept this parti-
cular fact. Otherwise we would only
be undermining the confidence of the
people in this country, in the demo-
cratic process and confidence in their
-own future.

Shri Umanath (Pudukkottai): In
1he Government.

Shri Rameshwar Rao: It is not the
Tesponsibility of the Government
alone, It is the responsibility of every
Member of this House whg believes
in democracy and the democratic pro-
cess of development.

1099 (ai)L5—8.

SRAVANA 11, 1888 (SAKA)

Motion 1980

Sir, I am concluding, I shall not
take very long. But I only hope that
the contradictory slogans, deliberately
confusing slogans that our friends
try to put forth will stop. It
is time that we realised that what-
ever processes we follow, we have
to accept limitations on consumption,
and without limitation on consumption
there can be no surplus for invest-
ment and growth.

13.50 hrs.
ARREST OF A MEMBER

Mr. Deputy-Speaker: I have to in-
form the House that the Speaker has
received the following telegram:

“Shri Indulal Kanaiyalal Yagnik,
M.P., resident of Ahmedabad,
detained today at Ahmedabad,
under section 3(1)(A)II}) P. D.
Act and sent to Baroda prison.
Letter follows. Police Commis-
sioner”.

An hon. Member: Is it under P.D.
Act?

Mr. Deputy-Speaker: Yes.

13.51 hrs,

MOTION OF NO-CONFIDENCE
IN THE COUNCIL OF MINIS-
TERS—contd.

Shri A. K. Gopalan (Kasergod):
Mr. Deputy-Speaker, Sir, it was good
that before I started my speech, I
heard the news of the arrest of an
hon. Member of this House under
the P. D. Act. So, that is the way in
which the problems are going to be
solved.

There have been many motions of
no-confidence before this House dur-
ing the recent past. The policies of
the Government have been sharply
criticised during these debates but the
Government blatahtly refused to pay
any heed, with the result that the
country is on the verge of bankruptcy.
This motion is however different from
all the other earlier motions. The
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people have already expressed no-
confidence in the Government by
three massive actions. The people in
West Bengal, by their magnificent
two bandh actions in a period of one
month have shown that they have
lost faith in the Congress Govern-
nent. The successful UP bandp ac-
tion and the wanton shooting at
Banda have proved that the people
hate the Government more than any-
thing else,

Two lakhs of Central and State
Government employees in Calcutta,
on 12th July, had demonstrated for
dearness allowance and better wages.
The Prime Minister cannot visit a
State without arresting hundreds of
people in that State for the simple
crime of organising a black flag
demonstration. The Government can
not handle a strike unless it arrests
the trade union leaders and resorts
to lathi charges, tear gas shells
and firings. This discontent is
growing not only among the workers,
peasants, students and teachers, but
even the State and Central Govern-
ment employees are coming out in
struggle in a big way. Several other
sections of the people alsp are coming
into the arena. I understand that as far
as the CHS doctors are concerned, be-
cause the assurances given had not
been implemented they have also de-
cided to go on strike.

The recent strike of Uttar Pradesh
State Government employees is only
an indication of their growing hatred
towards the callous policies of the
Government. If the Government still
prefers to shut its eyes to these harsh
realities, the strike of the U.P. State
Government employees wil] not be
the last one.

There is a mass upsurge everywhere
in this country and never before in
the past has there been so great an
urge for unity among the people to
defeat the bankrupt policies of the
Government, Any Government with
some respect for public opinion would
have resigned and sought a new
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confidence from the people. This
Government, however, has become so
immune to public opinion that it is.
still clinging to power and making
every effort 1o suppress the popular
movements,

The people are coming on to the
streets because their conditions hawve
become intolerable. They do mnot
need anybody to tell them thag the
responsibility for the malaise lies
wholly with the Government., There
is no use finding fault that it is be-
cause of"the Opposition, and that be—
cause the Opposition incites the
people to do so, the people come out
in the streets. If the Opposition
is so strong enough that all the
Central Government and State
Government employees and tea-
chers and others are going out for
a struggle, then certainly the Govern-
ment have tg think about their posi-
tion. If the Government thinks that
thig discontent can be crushed by un-
lawful detentions, lathi charges tear
gas shells or bullets it is living in a
fool's paradise. Even today, though
not under the Defence of India Rules,
under the P.D. Act, an hon. Member
of this House who was in station after
the Parliament recess; hag been arres-
ted. The Government cannot but do
it. Where the problems of the people
cannot be solved, where some
measures cannot be taken to give
food to the people, to give jobs to the
people, then, the only way in which
the Government thinks it can continue
in power is by the application of the
P.D. Act, arrests, and so on.

This motion of no-confidence is
being moved in this House when the
country is passing through a severe
crisis. Whp else except the Govern-
ment is responsible for it? It is not
cnly an economic crisis that is affec-
ting the lives of the people in this
country, but our political independ-
ence ang sovereignty are also im
danger. The policies of the Govern=
ment since Independence have only
fattened the big business and landlords
in this country. They along with the
foreign monopolists have looted our
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people al] these days and that is
the main cause of their present suffer-
ings. The five year Plan can no more
act as the donkey's carrot for the
common man,

The fourth Plan was supposed to be-
gin its operation from April 1966. Where
is the fourth Plan? Four months
have already passed, but this parlia-
ment has no knowledge of the Plan
Though outwardly it is said that the
Planning Cimmission is finalising it,
in reality the targets are being settled
in New York and Washington. The
Government will get aid only to those
orojects which the Johnson adminis-
tration consider to be profitable to US
creditors. The World Bank has got
z right to veto every project and its
representatives are in a position also
to dictate termg to the Government
regarding every dollar given ty India.

No self-respecting country will ac-
cept aid on such humiliating terms.
Our Government has, however, not
only lost the sense of honour and
national pride, but it is prepared to
take any servile attitude towards
imperialists to get some doles of
do'lars. This has resulted in reducing
the whole planning inte a sum-total
of programme for which the foreign
powers are prepared to dole out
some money. When I read foreign
papers characterising India as the
bhiggest beggar in the world, I hang
my head in shame. If there had
been an international competition of
begging, I am sure the first three
prizes - would have been bagged by
our Planning Minister, the Food Min-
ister and the Finance Minister.

Full-throated praise is being show-
ered on our Prime Minister for her
so-called realism ang ability, by tne
western imperialist press. They find
her to be the best Prime Minister for
this country who can submit to their
dictates and sell out national interests
and honour ungrudgingly. The Gov-
ernment’s spokesmen have been
speaking from the house tops that
devaluation wag a corrective to eco-
nomic imbalances and hence it was
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inevitable, It is just an attempt tc
hoodwink the people and side-track
the attention of the people and also
side-track the attention from the dis-
mal failure of the Government to
develop an independent economy des-
pile our three Plans.

When the nation was being to'd
categorically that there would be no
devaluation, negotiations were carried
on behind the back of the people with
the respresentatives of the World
Bank on this question. This doubla
standard is being continued while ex-
plaining the decision of devaluation
to the people. Despite categorical
denials of any external pressures by
the Union Finance Minister, it was
uneguivocally stated by him in a note
which he specially prepared for tae
Congress party that “{the action cculd
not be postponed as all further aid
negotiations hinged on it.”

When we were opposing aid from
imperialist powers on the ground
that it was with strings, the Govern-
ment always was denying it. Now,
the cat has come out of the bag, and
it was proved that the aid had got
very dangerous strings. Our Govern-
ment has borrowed Rs. 4,000 crores
{from abroad, which means that every
person in India has got a debt of
Rs. 85 to a foreign power. Abcut
2,300 collaboration agreements have
been signed during the last decade,
with foreign companies, which "as
increased also the grip of foreign
capital on our economy. The Govern-
ment has given concessions to foreign
capital in the matter of taxation,
royalties, export of profits etec., so
that our country has become a hunt-
ing ground for foreign capitalists.

14 hrs.

This path of abject dependence on
foreign capital is boung to result in
stagnation in our economy. The
wheels of our industries cannot move
unlesg intermediary goods are supplied
by foreign companies. Our produc-
tion in the second half of 1965 in-
creased only by 4 per cent which
shows the magnitude of the stagnation
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reached by our economy. It is this
dependence that is mainly responsi-

ble for devaluation. Was this de-
pendence inevitable? I do not think
so. But the Government preferred

to link its fate with foreign capital-
ists whose consequences are being ex-
perienced by us after devaluation.
Therefore, I think devaluation has
created a serious threat to our eco-
nomic independence and national
sovereignty.

Sir, it is puerile to argue that our
exports will go up substantially as
is visualised by the Government. In
reality, we will have to export more
to earn the same amount of foreign
exchange, Our burden of repayment
of loan wil] go up substantially re-
sulting in crushing burdens on the
people, The cost of production ef
commodities which are dependent on
imports will go up substantially
higher, This condition will take our
economy to chaos and the danger of
run-away inflation is already pointed
out by some prominent economists,

The prices of essential goods have
gone up at least by 20 per cent ac-
cording to an estimate. These will
continue to push upwards and in the

absence of any compensatory cash
benefits the living standard will be
eroded considerably.

Yet the Government accept these

measures dead at night because of
imperialist pressure. Therefore, the
devaluation of the rupee is an anti-

nationa] act which will only benefit
foreign monopolists and their eolla-
borators. What right the Govern-

ment has to sell out the national in-
terests at the dictates of dollar-kings,
people may ask.

The Monopolies Commission, des-,
pite its hesitationg noted certain
monopolistic tendencies ifi the eco-

nomy. After reading the report, I
felt that the Report under-estimated
the danger of monopolies. However,
whatever tendencies have beep noted
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are totally ignored by the Govern-
ment. Shri Asoka Mehta in the early
fifties wrote a booklet Who Owns
India, in which he highlighted the
danger of monopolies in India. Now
after three plans, the danger has be-
come more glaring, but the Planning
Minister is unable to see mumopolies
in the country. Now I feel like writ-
ing another booklet Who Owns the
Planning Minister?

Sir, the Government is not only
refusing tp take steps against mono-
polies, but it is taking every measure
to strengthen them,

Sir, the failures of the Government
on the agrarian front are simply
astounding. Not a single scheme of
the Government in the rural sector
has given any relief to the poor people
though crores of rupees havé been
spent on them. The fact is that
these schemes were never meant for
them. The only section that reaped
fruits from them has been the upper
strata of the rural society, a fact
which has been admitted by even
well-known economists in the coun-
try.

1 am only quoting here Dr. K. N.
Raj, who observes:

“Government policy has also
vastly increased the economic
power of large and medium-sized
farmers and weakened the ability
of the Government to get hold of
their surplus. It is a measure of
their strength that approximately
one-eighth of all rural houséholds
own nearly three-fifths of the
tota] assets. In the absencé of
effective progressive taxation of
agricultural incomes or land re-
venue of a kind thal could make

a difference, they have grown
richer and more powerful over
time."
He further says:
*“The bulk of the economic
credit made available by the

Reserve Bank at low rates of in-
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terest—and which now amounts
to more than Rs. 250 crores per
annum—has also been able to be
made available precisely to this
top one-eighth of the Tural popu-
lation,”

No boastful claims from the Treasury
benches can cover up the out-and-out
reactionary character of their poli-
cies,

Now take the example of food pro-
duction. The official statistics show
that per-capita  availability of daily
foodgrains was 17.5 ounces per day
during 1965-66. 'Wheré has all this
food gone? What happened to
the Food Corporation of India formed
with great fanfare and publicity?

People today are not demanding
more than what is available in the
country. But the Government can-
not guarantee even this guantum of
foodgrains to the people. The assur=
ance given by Shri Gulzarilal Nanda
long back in 1962 that in every fac-
tory employing 300 or more workers,
fair-price shops would be opened,
stil] remains 5 dead letter.

If the present Food Minister had
the slightest regard for the sufferings
of the people, he would have resigned
his post long ago. Now it appears
that he will not quit his post unless
he is forced to do so by the people.

The statistics of food production
during the last decade highlights in a
crystal clear manner that India could
do without PL 480 imports, which have
not only made our agrarian economy
more stagnating but have also darke-
ned the US shadow over our country.
This so-called aid has become a lever
in the hands of Uncle Sam to bring
more and more pressure on our econO-
my and to dictate terms to the Gov-
ment over one issue after another.

Earlier we had to pay the freight
charges for PL 380 imports in rupees.
Later on the US Government insisted
on carrying 50 per cent of the cargo in
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US bottoms and compelleq us to pay
the amount in dollars. Now they want
the entire repayment of PL 480 loans
in dollars.

This policy of Government has as-
sumed such ridiculous proportions that
even some members of the ruling
party find it extremely difficult to de-
fend it, Shri Krishna Menon, while
expressing his disgust at this policy
last year had to admit:

“We cannot depend on borrow-
ed food, borrowed money, bor-
rowed hopes and aspirations”.

However, our Government cannot take
a gingle step in this country unless it
borrows something from the US.

The procurement policy of the Gov-
ernment has been a big hoax played
on the people. The total foodgrains
procured by the much advertised Food
Corporation of India during 1965-66
amounted to only 6.6 lakhs tones. This
food is not even sufficient to feed 40
lakhs people in this country. A Cor-
poration formed with an investment of
Rs. 100 crores is not in a position to
feed even 1 per cent of the people.
Despite huge publicity, the total food-
grains procured by all the State Gov-
ernments during 1965-66 amounted to
only 204 lakh tones. This too was
forcibly collected from small peasants
while the landlords were left free to
sell the foodgrains at exorbitant
prices.

The hoarders and blackmarketeers
naturally consider the policy of the
Government as a boon. They get a
golden opportunity to increase the
prices tp fantastic levels ang loot the
common man. Even according to
official statistics, the prices of cereals
went up from 148 in October 65 to 164
in June 66. In the case of rice, the
index pumber shot up from 141 in
October 65 to 167 in  June 66. Tt
should be borne in mind that these
figures are based on the under-esti-
mated prices quoted by the' traders
while the blackmarket prices are sub-
stantially higher than these quoted
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prices. Yet, the officia] statistics can-
not hide the fact that the prices are
shooting up alarmingly. The Food
Minister's formal assurances about
holding the price line are meaningless.
The other day the Commerce Minister
said that the prices have increased by
on'y 1 per cent. The AIl India Radio
says what are the prices. But people
cannot go to the All India Radio to
get things. They have to go to the
shops where the prices are different
from those mentioned by AIR.

No-confidence

Much has been saig in this House
on corruption and nepotism, The whole
administration has become rotten due
to corrupt practices and it has taken
the worst form at the ministerial
level. Bribery has become rampant
and the amount to be paid as bribe is
going up at a higher rate than the cost
of Jiving index. It has bacome almost
impossible to get a contract sanctioned
unless a bribe is paid to the persons
concerned.

The Government, in the name of
checking corruption has on'y creatsd
a machinery to whitewash it. The re-
commendations of the Santhanam
Committee have been kept in cold
storage and serious charges of corrup-
tion are not investigated in time.
Even when complaints are made by
the members of the ruling party efforts
are not made to look into the charges.
There is not a single State in the
country where members of the Con-
gress Party have not levelled serious
charges of corruption against the res-
ponsibile Ministers including the Chief
Minister. However, at every stage the
Prime Minister has invariably cleared
up all these cases and that has created
dissatisfaction even among the ruling
party.

In Orissa, the question of corrup-
tion has assumed the form of a
first c’ass scandal. The report of the
CBI ang the attitude of the Cabinet
on it has amply proved that the Union
Government deliberately tried to cover
the alleged corrupt practices of the two
Chief Ministers of that State,
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The Home Minister in a dramatic
manner said that if he failed to end
corruption in two years he would re-
sign his post. The nation experienced
phenomenal growth of corruption and
bribery in these two years. The
Sadachar Samiti, the fond chilg of the
Home Minister, itself became a refuge
for notorious people to cover up their
cciruption. Though a certificate from
the late Prime Minister enabled also
the Home Minister to continue ip his
post, his pious talk against corruption
failed to deceive anyone.

The corruption at the ministerial
level has become a serious threat to
the efficient working of the adminis-
tration. It has corroded the entire
state apparatus to such an extent that
foreign agents and Indian tycoons can
purchase some of these officialsy and
get everything they want through
them. No wonder this machinery re-
fuses to move when the question of
public interest comes to the forefront.

The people have no other alterna-
tive but to fight against these bankrupt
policies. The rising prices have de-
pressed the real wages of the workers
in the absence of cent per cent neu-
tralisation of the rise in consumer price
index numbers. When the Govern-
ment is denying this right to its own
employees in Central Government
services and in public sector under-
takings, it is futile to expect the
private sector employers to honour
this commitment,

Sir, the Labour Minister recently
made a categorical declaration that
the question of reduction of dearness
allowance of the workers did not arise.
But the same Government in Madras
State has referred the demand of
Mahaluxmi Mills, Maduraj, for reduc-
tion in dearness allowance to the Tri-
bunal. Is it the way to honour the
assurance? What confidence can the
workers have in this Government
which opposes the cut in  dearness
allowance in weords but allows the
empleyers to file a case in the Tribu-
nal on the same issue? What confi-
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dence can the Government employees
bave in this Government which op-
poseg wages freeze in words but im-
plements it in practice by refusing to
give adequate dearnesg allowance to
its own employees?

Mr. D puty-Speaker, the Govern-
ment assured that there would be no
re renchment in oil companies as a
result of automation. Bul the facts
show that employment in oil compani-
€5 is going down and the workerg are
retrenched in the name of voluntary
retirement, The Government is open-
Iy siding with the foreign oil compani-
es and suppressing the petroleum
workmen. The Life Insurance Cor-
poration is also planning to introduce
e’ecironic computers which will throw
out of jobs thousands of employees,
“The Government ig giving formal as-
surances that there would be no re-
irenchment in practice but they will
‘be asked to retire wvoluntarily. A
nove] method of retrenchment borrow-
ed by the Government from the land
of PL 480 doles! They are replacing
men by machines because the machines
will not ask for any dearness allow-
ance, they will not shout slogans, they
will not ask for higher wages. In
order to avoid all that, what is done
here in this country is that at a time
when so many lakhs and lakhs of cur
young men are coming out of the
-colleges and other institutions and are
going without jobs, when unemploy-
ment is on the increase, automation
is brought not only in the public
sector but also in the private sector.

The employment situation is becom-
ing critical and the Government is
adding oil to the fire by introducing
automation. In an under-developed
country like ours automation will Jead
to disastrous consequences. The Gov-
ernment is ready to waste crores of
rupees in foreign exchange when the
country is in dire need of it, It is,
however, unmindful of it because the
0.8. creditors want to sell their com-
puters to India.

suffered

The peasants have a'so
of the

Ereatly gue to the policies
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Government, The prices of necessi-
ties which the peasants and agricul-
tural workers purchase have reached
fantastic heights but the prices of
agricultural products which the pea-
sants sell do not show a  similar
rise. The rura] traders ap-
propriate all the benefits of the price
rise whi'e the poor people are ex-
ploited.

About the conditions of the middle
class employees the less saigd the be.
ter. Their miserable conditions are
also compelling them to organise
themselves and fight for maintaining
their living standards. What about
the small factory owners? They have
also been affected severely after the
devaluation and many have had to
close down their concerns. 1100 hosiery
units in Punjab have already been re-
ported to have closed down after de-
valuation resulting in unemployment
of nearly 40,000 workers. The hand-
loom industry had been the worst hit
in recent times rendering lakhs of
hand’ oom weavers in Madras, Kerala
and other States unemployed.

Therefore, the people have to figl
in sheer self-defence and no repres
sion can deter them from their path ¢
struggle. The arbitrary use of em
ergency powers and Defence of Indy
Rules have played so much havoc i
the country that even prominent law
yers and jurists have characterised
this state of affairs as constitutional
dictatorship and the beginning of the
end of democracy. The Home Minis-
ter has nonchalantly used these dra-
conian powers to keep the ruling
party in power. Sir, the country has
been under these unconstitutional re-
gulations for nearly four years with-
out any justification  whatsoever.
Twice in this period thousands of lead-
ing workers of our party were detain-
ed without trial. During this period
the DIR was also recklessly used to
suppress struggles and other popular
movements. Notrma)] trade union ac-
tivities became impossibie due to the
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misuse of these Rules. When the DIR
was universally condemned by all
sections of the people the Government
found it difficult to continue the rule
with the help of it. The opposition
to these meisures started coming from
the members of the ruling party and
the Home Minister was asked in this
House by his own partymen to leave
the chair if he could not rule without
the DIR. The so-called restricted use
of the DIR arose from the mounting
opposition to these  unconstitutional
methods. The Government, however,
cannot rule in a constitutional manner
and hence it is trying to arm itself
with further dictatorial powers. In
between th: two sessions of Parlia-
ment the (fovernment promulgated
four Ordinances, and wider powers
have been fiven as far as DIR is
concerned.

The Unlawful Activities (Preven—
tion) Ordinance has highlighted the
fast developing Macarthyism jp India
which has lecome a serious threat to
civil libertiis in the country. The
Government is empowered to ban
any politica] party on fictitious gro-
unds and can detain a person for lon-
ger period even for advocating a
change in the Government. If
I speak like this outside I do not
know whether I will be here in
the next se:sion of Parliament or I
will be inside the jail, because even
overthrowing the Government cannot
be propagaied. Unless the democra-
tic movement in India takes up this
challenge and compels the Govern-
ment to withdraw these dictatorial
provisions the future of democracy in
India will no doubt be dark.

The Government has already resor-
ted to Hitlerite methods to suppress
Parliamentai'y democracy in the coun-
try. The dissolution of the Xerala
Legislative Assembly after the defeat
of the Congress in the mid-term elec-
tions—the Assembly was not called,
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it wag dissolved—the prorogation of
the West Bengal Assembly, suspen-
sion of the entire Opposition in the
U.P. Legislative Assembly and the im-
position of the President's Rule ia.
Punjab after the decision to bifurcate
the State are only some examples of
this trend. In Punjab the Ministry
was dissolved but the Assembly is.
still there because it is not Kerala. it
is Punjab. In Punjab the members
of the Assembly are getting their sal-
ary whereas in Kerala the Assembly
was not called and it was dissolved..
This is parliamentary democracy. The
recent performance of the ruling party
in Parliament on the no-confidence
debate is still fresh in the minds of all,

The ruling party is losing fast the
faith in parliamentary democracy and'
democratic methods of Government.
In Kashmir, section 144 has been pro-
mulgated since the last three months.
throughout the valley. The opposition
parties are prohibited from holding
public meetings while the ruling
party is given all the facilities for the
same. Is it the manner in which the
Government is preparing for the next
general elections? It shows the grow-
ing isolation of the Government from
the masses, Over-reliance on dicta-
torial methods will only bring nearer

the end of the hated regime of this
Government.
In the field of foreign policy, the-

Government’s position became very
ridiculous on the question of Viet Nam.
When the US Government blatantly
violated the Geneva Agreement and
committed aggression, India  kept
silent on the plea of a neutral policy.
Even though the Vietnamese fought

valiantly and liberated more than-
four-fifths of South Viet Nam, our
Government continued to recognise

the puppet regime and refused to re-
cognise the National Liberation Front.
‘When the US Government received a
rebuff from the people of Viet Nam,
the Government of India came for-
ward with a proposal which was wel-
comeq by the US imperialists and their
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stooges. It was actually a US proro-
sal which wag placed before the world
by our Prime Minister. The Prime
Minister's recent visif lo Cairo,
Belgrade and Moscow to sell this
proposal proved to be a total faiiure.
How can President Nasser, who has
recognised the National Liberation
Front, agree with our Prime Minister,
who is in good terms with the hated
Ky regime of South Viet Nam? Pre-
sident Tito of Yugoslavia found it
difficult to accept that pro-Western
proposal while Mr. Kosygin did not
in the joint communique. The pro-
posal was such that no non-aligned
country could express support to that
proposal. By making such a propo-
sal the Prime Minister has made this
Government a butt of ridicule in the
Afro-Asian countries,

Qur Government have also  very
shamelessly supplied materials to the
puppet Government of South Viet
Nam in the name of normal trade re-
lations. By supplying trucks, steel
and chemicals to the South Viet Nam
stooge Government, our Govérnment
is both directly and indirectly sup-
porting the aggressive acts of the US
Government, Their only consolation
is that they are getting foreign ex-
change. Are we happy in earning
some dollars by helping the murder
of the Vietnamese people?

On many occasions in the past I
have criticised the growing defence
expenditure and cautioned the Gov-
ernment to pay more attention to
development. The official spokesmen,
however, preferred to take refuge
under the dictum that defence and
development should go together, Our
country is spending roughly about
Rs. 1,000 crores on defence and it is
likely to go up substantially. This
huge expenditure is maintained only
by diverting a large part of the funds
from development programmes. There-
fore, the question of taking an initia-
tive to settle our dispute with China
peacefully assumes special importance.
The present policy of Government of
containment of China will only re-
sult in adding to the already high
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defence expenditure and divert large
funds from developmental activities.
Even now, if the Government shows
awareness of the problems, it can face
the problems and settle all the out-
standing issues with our neighbours
peacefully,

I am confident that the opposition
parties will replace this Government.
This will happen in many States in
India, 13 years of Congress misrule
has now convinced the people of this
country that unless this rotten gov-
ernment is brought down, no basic
improvement in the conditions of the
people is possible. They are already
prepared for the gigantic struggle and
it is the sacred duty of the opposition
to help them to intensify their strug-
gle. No concessions can be snatched
by the people unlesg they compe] the
Government through bitter and long
drawn struggle.

When the emergency regulations
are still governing this land and new
repressive measureg are being intro-
duced I cannot say when the Home
Minister will put me behind the bars
along with others. Perhaps he may
do that before the next general elec-
tions, as he did on the eve of the
Keralg mid-term elections. If the in-
terests of the ruling party demand it,
Government will not hesitate even to
postpone the elections. 1 am not,
however, worried about it because I
have full faith in my countrymen.
People who could overthrow a foreign
government will not tolerate 3 nation-
al government which is worse than
the foreign Government. Come what
may, the Indian people will not rest
until they change the present govern-
ment and establish a genuine people’s
democratic government., This is the
writing on the wall, So, nobedy could
save this government from the wrath
of the Indian people,

I will conclude my speech with &
note of warning. There is yet another
vote of mno-confidence within six
months, and that is the vote of no-
confidence through the ballot box. I
am sure that in the next six months
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We are going to face a very big crisis.
Because of their policies, the present
Government will not be able to solve
the food problem or the problem of
the rising prices. Therefore, as far
as Kerala is concerned, the Congress
will be written off during the next
general elections and that will be a
vote of no-confidence through the
ballot box. Though it may surprise
the ruling party, it will not surprise
the people of this country. After tne
next general electiong in at least four
or five States there will non-Congress
government and the Congress will be
reduced to a minority party. It is all
because of the policies of the Govern-
ment. Government are not paying
any attention to the problems facing
the people. They are not making
any effort to find out why people are
carrying out struggles and  strikes.
why a certain section of the people
like professorg and teachers which in
the past never came out with strikes
is now coming out with strikes and
agitations. The Government are not
prepared or willing te go into the
problems of these people which make
them come out with strikes and agita-
tions, Government are simply using
their repressive measures more and
more to stop the strikes and agita-
tions, They will understand the re-
sult of their policy only when the
final no-confidence motion through the
ballot box is passed against them.
Now they are blind and deaf to it.
They cannot understand what t'l'l‘.e
people say. They will understand it
whep the election results are an-
nounced.
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Shri A, C. Guha (Barasat): Mr.
Deputy-Speaker, Sir, it seems that the
No-Confidence motion has become a
sort of a routine matter with the
Opposition parties. This is the fifth
No-Confidence motion within the life-
time of this Parliament.

An, hon. Member:
pect more.

You can ex-

Shri A. C, Guha: [ would like to
remind the House the occasions and
the results of the previous No-Confi-
dence motions. The first was in
August, 1963 when the result was,
Ayes 61 and Nos. 346. The second
-was in September, 1964 when the re-
.sult was, Ayes 53 and Noes—307.
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The third was in March, 1965 when
the result was, Ayes 40 and Noes 315.
The fourth was in Augusi, 1065 when
the result was, Ayes 66 and Noes 318.
I think, this time also, they will not
succeed in having more than about
60 to 65 votes. But what is this group
of about 65 Members? Is it a homo-
geneous group which is moving this
No-Confidence motion? It is a most
heterogeneous group holding conflict-
ing ideas and ideologies.

Even yesterday, the first day of the
debate, the speakers representing dif-
ferent groups have been criticising
one another. There was hardly any
common point except perhaps to beat
the Congress. There may be one com-
mon point amongst most of them, ex-
cept with the Swatantra Party, about
the devaluation. It seems the Oppo-
sition parties have hardly any confi-
dence in the ballot box. Mr. Gopalan
has just now mentioned about the ba-
llot box, that test will be within six
months. 1 know he will be disap-
pointed about his expectations and
he alsg knows that he will be disap-
pointed and that js why they are
talking of mass demonstrations, mass
agitations and all those things which
are contrary to democratic and par-
liamentary methods and which are
almost verging on violence,

I belong to an older generation and
in my younger days I read a book,
“On Liberty” by Mill. I still remem-
ber one passage in that book that an
individual's liberty, the liberty of one
man, should not encroach on the li-
berty of others. I hope the advocates
of the mass demonstrations will realise
that all these demonstrations should
not encroach on the liberty of the
peaceful citizens who are not joining
the demonstrations or those who have
not been persuaded or compelled to
join the demonstrations. Had they
any faith in parliamentary democracy,
they would not have resorted to all
these demonstrations which are con-
trary to parliamentary and democra-
tic methods.
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The hon. Member, Prof. Mukerjee's
speech may be divided into two main
parts—almost half of it was devoted
to devaluation and the other half was
devoted to matters relating to U.S.A.
including Vietnam. He has glso men=
tioned about spiralling of prices. I
think that is the most important point
for consideration before this House.
So I deal with that matter first,

Upto 1962, the price spiral was not
s0 alarmingly bad. From 1949 to
1962, I think the price rose by about
26 to 30 points; that means, in 15
Yyears, it rose by about only 26 fo 30
points; I am not sure about the exact
figure, but it was not more than 30.
The price spiral has started rising ra-
pidly and alarmingly since 1962, gince
the Chinese aggression. What was the
reason for this? The main reason
was defence expenditure. ] think the
Opposition members wi'l recollect that
every section of the House was over-
enthusiastic as regards sanctioning any
amount wanted by the Government
for defence expenditure.

Another matter which contributed
to the price spiral, ultimately leading
to devaluation, was expenditure on
big plans. At least the Communist
Party cannot absolve themselves of
their responsibility for these big
Plans; they have been advocates of
big Plans; rather they were urging
for still bigger Plans. I7 there wag a
spiral or if something went wrong
with the purchasing power of the ru-
pee, that was mainly dque to defence
expendi‘ure and the expenditure cn
the Third Plan. Upto the end of the
Second Plan our economy was going
on fairly smoothly; there was nothing
wvery alarming even as regards price.

Mr, Mukerjee castizated the Gov-
ernment for devaluation. I reco'lect
that on the next day of devaluation,
he issued a Press statement in which
he condemneqd the Governmeant for not

ving consultegd the Parlizment be-

re declaring the devaluation. I did
ot except that a learned man like
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Mr. Mukerjee would make such a pilly
suggestion. No Government can dis-
cuss anything about devaluation just
before the moment it decides on de-
valuation; it cannot be discussed iIn
Parliament; it cannot be discussed even
in the Cabinet; it has to be done most
secretly as in the case of Budget pro-
posals which come up for discussion
before Parliament only after the Bud-
get is presented. Similarly devalua-
tion also can be discussed in Parlia-
ment only when devaluation has been
decided upon and declared.

An, hon, Member: Then it becomes
stale,

Shri A. C, Guha: There is no point
in this. Even Mr, Gopalan just now
stated that it was done behind the
back of the Parliament. Everywhere
devaluation is done behindg the back
of the Parliament. On a previous
occasion, about an international agree-
‘'ment on Berubari, a demand was
made that it should have been discuss-
ed in Parliament before the agreement
was entered into. That is not the
practice of any Government. An in-
ternational agreement is entered into
by the Government and then it comes
to Parliament for ratification. Only at
this stage, the authority of the Parlia-
ment is to exercised. Mr. Mukerjee
referred to the supremacy of the Par-
liament. The supremacy of the Par-
liament comes only at this stage. After
devaluation, the Government has put
the proposal before the Parliament for
its approval. If the Parliament de-
cides to disapprove the proposal of the
Government, then the Government
goes, If the Parliament approves the
devaluation proposal, then the Gowv-
ernment continues, The authority of
the Parliament thus comes only at a
later stage and not before devaluation
is declared. So there cannot be any
question of betrayal of Parliament or
stabbling at the back of the Parlia-
ment or not giving a proper oppor-
tunity to the Parliament to discuss this
thing before it is decided,

Mr, Mukerjee hurled the chotcest
abuses, ‘The English language is quite
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rich enough to have such phrases and
words. Among the words he has used
are “sell-out”, “betrayal”, <“stabbing
at the back”, “the beginning of the
rot of the rupee”, ‘“the collapse of
the rupee”, *“the collapse of the eco-
nomy” and so on, In this connection
1 would like to say that devaluation is
not an unusual thing. No government
will devalue its currency quite will-
ingly unless compelled by circumstan-
ces or unless some countervailing
benefits are expected to accrue by de-
valuing the currency. No Government
would just lightly take to devaluation.
There must have been some compelling
circumstances which made the Govern-
ment decide upon devaluation. Deva-
luation has not been done only in
India. It has been done in many
countries, in many Communist coun-
tries, including Russia. So there is
nothing to apprehend that by devalua-
tion India has gone bankrupt or that
there is a collapse of our economy.
There is nothing like that and no such
alarmist view should be taken,

The hon, members gitting on the
Opposite are quite intelligent ard
learned; they know the fmplications of
devaluation; they know that it does
not mean the collapse of our economy,

the bankruptcy of the nation.
But they are raising these
alarms, simply to create 2 mass

psychology, so that the Government's
prestige may be undermined. I think
the Government ghould teach the peo-
ple that devaluation is not a very un-
usual thing and that it has been prac-
tised by many respectable countries,
by those countries which have been
powerful, including France and Russia.
So there is nothing unusual in that. I
concede that there may be scope for
difference of opinion on whether de-
valuation should have been done or
not. That motion, is before the House.
The 'merits and demerits of devaluation
or the benefits that might have been
expected of devaluation or the mischief
that might have been apprehended of
devaluation, would be discussed sepa-
rately. But that should not be a cause
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for moving a no-confidence motion on
this Government,

Mr. Mukerjee has stated that, after
devaluation the prices have gone up
by about 15 to 30 per cent. I do not
know from where he got these figures.

Shri Indrajit Gupta: From Govern-
ment sources,

Shri A, C. Guha: Not Government
sources. He himself stated that the
Reserve Bank has mentioned only 7
per cent. I have collected some fig-
ures, not from Government, but from
some finance journals, about the
wholesale prices. The index of the
wholesale prices in May, 19656 was
156°2; in May 1966, it was 181.5; on
July 2, it was 187.2; on July 9, it was
189.1; and on July 10, it was 181. Seo
from May, there has been hardly any
upward movement of the wholesale
prices, according to some responsible
commerce journals.

Shrimati Renu Chakravarity (Bar-
rackpore): Has the hon. Member

seen the figures circulated to us by
the Parliament library?

Shri A, C. Guha: I do not know.
I have collected these figures from
some economie journals.

Shrimati Renu Chakravartty: He
can have a look at the prices of
cereals, pulses, fruits and vegetables.

Shri A. C. Guha: That is another
thing. 1 am quoting the wholesale
prices of all commodities,

It should alse be realised that this
is a period in which there is a gene-
ral rise in the prices of some of the
country products like vegetables, fish,
rice, etc. 'This period is a lean period
and every year—not only this year—
there is a rise in the prices of all
foodstuffs during this period. I also
represent about 7 lakhs of people or
even more than 7 lakhs of people. I
also know the difficulties that the
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people of my constituency are under-
going; I also know the sufferings that
they are undergoing due tp high
prices. But 5till I can say that the
rise has not been as I apprehended. I
apprehended that due to devaluation
there would be a steep rise in the
prices of many commodities, but it
should be realised that the rise has
not becn as we apprehended. For
this the Government should get some
credit; the prices have not gone up as
was apprehended,

Shrimati Repy Chakravartty: What
was the apprehension? By how much
should the prices have gone up?

Shri A, C, Guha: This ig a period
during which every year the prices go
up. That should not be ignored.

15.00 hrs,

Shri Indrajit Gupta: Then why did
he have apprehension?

Shri Sezhiyam (Perambur):
the prices come down now?

Shri A. C. Guha: As regards de-
valuation, T have already stated that
the main reason for it is the expen-
diture on the Third Plan and the ex-
penditure on defence. In regard to
both these things, all the Opposition
parties including the Communist
Party, except perhaps the Swatantra
Party were wholly in agreement. None
of these parties took exception to any
big plan; ag for defence expenditure,
no party took any objection to it; the
Swatantra Party, the Jan Sangh and
every other party supported it

Will

Now, if devaluation be the main
reason for ensuring a Government
which has been in power only for five
months at the time devaluation has
been declared, then it is appropriate
that the House should look into the
circumstances which have necessitat-
ed this, in other words, the compelling
circumstances which have led to this
devaluation.

If we are to go into the root of this,
then we shall trace it at least from
the beginning of the Third Five Year
Plan. That means that the responsi-
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bility for devaluation must lie with
the two previous Governments, one
headed by the late lamented Shastriji
and the other by our esteemed leader
Jawaharlal Nehru; but, as I have
stated, this House had fully endorsed
the big Plan and also the defence
expenditure. So, no responsibility cam
really lie on them also. If this Gov-
ernment has acted now, it has acted
on the circumstances created by the
two predecessor Governments. It was
agreed that the internal value of the
rupee had depreciated; it was agreed
that the external value of the rupee
had also depreciated. We tried a
number of tactics, commercial and
fiscal tricks to boost up our exports,
but all these had practically failed.
It has been stated that some other
methods might have been adopted,
some fiscal measures could have been
tried such as multiple exchange rates
and so on. All these things were
practically attempted and experiment-
ed upon during the last two or three
years. But the results was that we
could not boost up our exports. The
exports had remained almost stag-
nant during the last few years. On
the other side, however, the import
of machinery, components and inter-
mediate goods to feed our industry
was poing on increasing. But in spite
of all these imports, our industrial
production was going down. The in-
stalled capacity of our industries
could not be utilised to the extent of
even 50 per cent because of the lack of
raw materials, components and inter-
mediate goods which we had to im-
port.

Here, I should mention that in the
early stages of the Third Plan or to-
wards the later period of the Second
Plan, Government should have taken
some steps to develop some of these
intermediate goods, particularly non-
ferrous metals. No doubt, in the
Third Plan, an ambitious programme
was drawn up in respect of mnon-
ferrous metals, but nothing was done
practically to implement the pro-
gramme, But that was no fault of
this Government which has been in
existence only for about six months
now.
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This Government might have inherit-
ed certdin handicaps, certain liabilities
and limitations; and the results of cer-
tain lapses which had been committed
during the last fifteen years, have to
be faced by this Government but this
Government is not responsible and
cannot be held responsible for all those
errors and mistakes.

Dr, M, S. Aney (Nagpur): But it is
by the same party.

Shri A, C. Guba: It may be by the
same party, but the present motion is
against the Council of Ministers. If
my hon. friend revered Shri Aney
refers to this fact that it is a Govern-
ment by the same party, then I would
-submit that it is the privilege of the
party to elect the government.

Shri Sezhiyan: It is their privilege
to do mistake also.

Shri A. C. Guha: Since our respect-
ed leader Dr. M. S. Aney has referred
to the party, I think I should refer to
another thing in this connection. Shri
H. N. Mukerjee had mentioned some-
thing about the present Prime Mini-
ster. 1 did not relish his references to
personalities, especially to the present
Prime Minister or the Finance Mini-
ster or the Planning Minister or any-
body else. Personalities should not
have been discussed, Shri H. N.
Mukerjee has said about the present
Prime Minister that “she has no busi-
ness to be the Prime Minister of this
country. I do not know how Shri H.
N. Mukerjee can derive any authority
to pass this kind of judgment. It is
the privilege of the majority party to
elect its own Prime Minister, and it is
not the business of Shri H. N. Muker-
jee or any Member of the Opposition
to say who should be the Prime Mini-
ster of India. As long as our Party
enjoys a majority in this House, it is
the privilege of our party to elect its
own Prime Minister.

Shel N, Sreekantan Nalr (Quilon):
And 1t is our privilege to criticise.
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Shri A, C. Guba: The Opposition
Members have no privilege to question
our choice in this matter.

Shri MHarish Chandra Mathor
(Jalore): They think in terms of die-
tatorship.  Therefore, they want to
dictate the Prime Minister’s name.

Shri A C. Guha: Yes, they think im
terms of dictatorship; they do not be-
lieve in parliamentary democracy;
some of the parties composing this
heterogeneous group do not believe
in parliamentary democracy; ideologi-
cally they are opposed to parliamen-
tary democracy.

Shri Harish Chandra Mathur: So,
they are suggesting a name and they
want that dictatorship must be accept-
ed.

Shri A. C. Guha: My hon. friend
Shri H. N. Mukerjee has got some
allergy to the USA and anything con-
nected with the USA. In that conneec-
tion, his reference has been mostly to
the Viet Nam issue. His gravest
charge against the Government is that
this Government has not named the
USA as the aggressor in Viet Nam. I
would consider such a declaration to
be a bankruptecy of our diplomacy.
Did anybody declare China as an
aggressor when China wantonly
attacked India? Did any of the com-
munist countries or other countries
declare China as an aggressor?

Shri A, P. Sharma (Buxar): Even
the Communist Party of India.

Shri A, C. Guha: Did the Colombo
Powers who tried to befriend us dec-
lare China as an aggressor? If such a
thing were to be done, then that would
be an end of diplomacy. Again, in the
Indo-Pakistan struggle, did any Power
declare Pakistan to be an aggressor?
Neither Russia nor the USA nor any
other Power did so

Shrimati Renu Chakravartty: Do
not call them aggressors but ask them
to take away their troops; ask them to
withdraw their troops from there.
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Shri A, C. Guha: So, that should not
be done. Financially, economically,
militarily and industrially, India is not
strong enough to pass judgment on
other nations. So, the responsibilities
should be considered in the light of
the nation's interest.

At present, Russia is wooing Pakis-
tan. Russia may be in bad terms with
China or the USA, but Pakistan is be-
ing wooed by the USA, China and
Russia. Why is she being wooed in
this manner? It is because of consi-
derations of national interest. It is
not a question of any morality at all
in diplomacy. We should foster our
foreign relations on the basis of our
own national interest and not on the
basis of any ideology or theory or
anything else. From that point of
view, it would have committed a grave
mistake if India would have declared
any body to be an aggressor. Rather,
1 think that India should not have
gone so far as to say anything against
any power in any international con-
flict at all. Did we declare the USSR
to be an aggressor when the rape of
Hungary was going on? Did we dec-
lare China as an aggressor when the
rape of Tibet was going on? Why
was the Communist Party silent then?
They did not blame India or anybody
else for not naming China as an
aggressor in Tibet or Russia as an
aggressor in Hungary. So, it is not a
political issue, but it is just their
party issue. It cannot be considered
as good diplomacy if India were to
declare the USA as an aggressor. But
India has made a constructive and po-
sitive suggestion for the solution of
the Viet Nam tangle, and I hope that
the other nations would respond to it.
That is the only way in which the
Viet Nam struggle can be solved.

When we consider a issue, we
should consider both sides of the issue.
There may be something wrong with
the USA bombing certain places in
North Viet Nam. But what was the
Viet Cong doing? Did anybody rise
here to condemn what the Viet Cong
was doing in South Viet Nam? No,
what the Viet Cong was doing in South
Viet Nam was all right for them. So,
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the evenls now are the consequences
of something done previously. So, we
should take intg consideration the con-
sequences only aléng with the preced-
lllg events.

Before I conclude, I should say
this. Devaluation has come and is
an accomplished fact. The only issue
before the House is how to rehabili-
tate the economy of the country, how
to get the greatest benefit out of de-
valuation. Devaluation has been de-
clared out of necessity, out of com-
pelling forces, with the expectation
that we should get certain benefits out
of it as other countries have derived
by devaluing their currencies on cer-
tain occasions. On that I hope both
the Opposition and the Congress side
will concentrate and suggest in a con-
structive manner what should be done.

Before we condemn the Government,
I hope the House and the country will
consider the achievements of this
Government in this year, in these six
months of this Government. This year
is almost a famine year. Even then,
there has not been a famine in the
country; there have not been starva-
tion deaths in the country in general.
Any Government would have been
proud of this achievement ( nterrup-
tions). 1 also know. I have some
experience of the rural areas of India.
I know that it can be said with con-
fidence,—there may be one or two
stray cases of death, but 1 can say
with confidence that there bhave mnot
been in general starvation deaths in
India, in spite of the fact that our
foodgrain  production  this  year
has been considerably less than last
year, This is an achievement which
the country should not forget and
which the House should not overlook.

Before deciding the issue, T leaveit
to this House and to the country to
consider one thing. Who can conduct
this country to its goal, to a brighter
prospect of a healthy economy and
sacial conditions? If there had been
a fully developed Opposition Party, I
would not have minded the Congress
leaving the majority position after
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20 years of uninterrupted rule, but
there is no such Opposition Party in
sight. The Opposition is only a con-
glomeration of cunﬂictjng groups, each
trying to go its own way. If today
the Congress chooses to sit back and
leave it to the Opposition, will the
Opposition then be able to form a
Government and run the administra-
tion even for one week? If they take
over, the first casualty will be this
House, this Parliament and parlia-
mentary democracy, the freedom of
the individual and all those things.

I do not claim that our Government
was perfect. I do not say that the
Congress Government has had no
failures in these 20 years, I do not
claim that. [ recall to have read that
man has been defined as the only
animal who has the privilege to com-
mit errors. The Government is com-
posed of human beings. They might
have committed some errors; there
have beep failures and mistakes.
Every country has committed mis-
takes, in Russia, in China, every
other country. There have been fail-
ures in the plans; there have been
failures in the execution of schemes;
there have been failures of their ex-
pectations. Here also, there have
been failures of our expectations, But
we are conscious of them, we are
democratically conscious of them. We
consider everything. There is no in-
hibition in Congress circles to discuss
even our failures, even our drawbacks.
From the Prime Minister down to
every member of the party, anyone
can discuss these things, consider what
are the failures and what is to be
done. There is free discussion in the
Party. I hope it is realised that
everyone has the privilege of free
discussion and free association and all
have the democratic right to decide
their own future. 1 hope the country
will not agree to forgo these rights.

Shri Manoharan (Madras South):
Mr. Deputy-Speaker, I rise to support
the Motion of no-confidence moved by
Shri H N. Mukerjee.
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It is not a pleasure or a desire on
the part of the Opposition to have to
come forward with a no-confidence
motion every now and then. But
situations have been created and are
being created by the Government
which necessitate a no-confidence
motion. My hon. friend, Shri Guha,
Wwas very sorry that we have brought
in a no-confidence motion. While I
admit he has said something about
devaluation and the way Government
have acted, while I admit that the
Government has every right to with-
hold information or suppress facts, no
responsible Government has the right
to mislead Parliament. Day in and
day out, the discredited Ministers of
the Cabinet, unscrupulous and un-
trustworthy, have come forward and
categorically announced to the House
that there is no devaluation and the
proposal of devaluation is not before
Government. But still the Govern-
ment has devalued the Indian rupee.

If T may put it in another way, this
is the second time the Indian rupee
has been raped and that too against
the caution sounded by the economic
wizards of the country as also poli-
tical parties, even senior Congress
Parliament Members. The Govern-
ment has devalued the Indian rupee
along with the country as well as the
Government,

I want to analyse the reasons which
prompted the Government to devalue.
You know that the present position
of the Indian rupee before the mighty
dollar god is that of a weak, meek
and dumb-founded dwarf. Our Indian
currencvy had been devalued in 1949—
1 think it was when Dr. John Matthai
was the Finance Minister. Before
analvsing the background of it. 1
want to give a picture of the Indian
eronomy. Immediately after indepen-
dence we had to our credit sterling -
balance to the tune of Rs. 1500 crores.
Now these have dwindled to the point
of extinction. The three Five Year
Plans have swallowed more than
20.000 crores of our rupees. Then
this Government which has develop-
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ed the art of borrowing for the past
18 years has borrowed to the tune of
Rs. 4,500 crores or more. The only
country from which the Government
could not borrow money, and that too
because of lack of communication, is
the moon itself; from all other coun=
tries, the Government has borrowed
money, For the past 18 wears, this
country has suffered a lot under grind-
ing taxation and deficit financing to
the tune of Rs. 1,500 crores.

What do we witness today? The
Government has come forward with
a proposal to devalue the Indian cur-
rency—the Indian rupee has been de-
valued. Before entering the subject
proper, let me say that our Prime
Minister, the Finance Minister and
the Planning Commission have all
come forward without any sense of
compunction or shame to justify de-
valuation the second time it has been
done. As against this, Dr. John
Matthai, the then Finance Minister,
when he came forward to justify the
devaluation which took place in 1949,
said:

“l am not happy that I have
had to make the decision in the
circumstances”.

In his concluding remarks, he said:

“This devaluation should be
looked upon as a timely warning.
For many years now, we have
lived beyond our means, both in-
ternally and externally. I say
this is a timely warning because
we have yet time to put things
together and to remedy the situa-
tion before it becomes too bad”.

This was the caution, this was the
alarm signal given by the then Fin-
ance Minister., He said this would be
adjusted by the follow-up action
taken by the Government. I have no
belief in this Council of Ministers and
the competence of the Government
regarding follow-up action taken, as
1 said, much against the advice given
by the economic wizards of the coun-
1ry. Here I would like to quote what
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Dr. Lokanathan, Director of the
National Council of Applied Economic
Research has said:

“The fact of the matter, accord-
ing to Dr. Lokanathan, is that the
World Bank and foreign investors
have been greatly exercised and
annoyed at the complexity of our
controls and regulations.

“Dr. Lokanathan said that as a
result of devaluation, the prices
of all imports would definitely go
up as also the cost of production
of all products depending on im-
ported equipment. The cost of
living, which had gone up very
badly during the last twelve
months, would further rise partly
on account of the new inflationary
pressures generated by devalua-
tion and partly on account of the
higher prices of all imports.”

This is the caution given by Dr. Loka-
nathan.

Another ex-Finance Minister, Shri
C. D. Deshmukh said:

“We have lived for beyond our
means, To live within our means
in future, Dr. Deshmukh said,
would require that we should
deliberately be less dependent on
external assistance. That kind of
thing would help us to be more
self-reliant and a little more in-
trospective.”

Then he said:

“Government lacked competence
adding amidst cheers, we should
harness the best talent available
from universities, industries and
other fields, to run the Govern-
ment.

Finally he said:

«When aid-giving countries sug-
gested devaluation while consi=
dering India's request for aid for
the Fourth Plan, it was clear that
decision to devalue the rupee
would be a forced one.”

The other Finance Minister whe
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has been discredited very recently,
Mr. T. T. Krishnamachari said this:

“Mr. Krishnamachari is stated
to have questioned the Govern-
ment’s claim that it was not under
any pressure from America to
devalue the rupee. How could
this be true, he is reported to have
asked, when he himself was under
pressure from American interests
for over two years to devalue the
rupee.

“Mr. Krishnamachari said that
as Finance Minister he had re-
sisted pressure from the U.S, the
World Bank, the International
Monetary Fund and many other
sources and had not agreed to
devalue the rupee.

He even went to this extent:

“He said he had told Mr. Lal
Bahadur Shastri, not to wvisit the
U.S. until the talk of devaluation
had ended and until the frozen aid
had been resumed.”

This is what Mr. T. T. Krishnamachari
gays. ] take his statement as the
statement of an approver.

Another statement, equally concern-
ed, has come from Mr. Morarji Desai.
He is reported to have said that Gov-
ernment could have consulted some of
the former Finance Ministers and even
some of the Opposition leaders before
taking such a vital decision. While
he was Finance Minister and intro-
duced the Gold Control Order, how
many leaders of the opposition he had
consulted T do not know, but I think
they are wise when they are out of
office. While they are in office, they
are absolutely arrogant. And he has
said again; that by this decision not
only has the rupee been devalued, but
also the Government and the country.
This is the wverdict of Mr. Morariji
Desai, )

Another thing I want to stress to-
.Apy. Who are the real cgl_prit! who
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had devalued the Indian currency? I
am sorry to point out that one is our
Planning Minister who has no plan
for the prosperity of the country.
Another is our Food Minister who is
thoroughly incompetent to supply
food for the toiling millions of the
nation. The third pathetic man is
our Finance Minister who was made
a scapegoat for the game. And the
fourth personality is our Prime Min-
ister who does not know or does not
care to understand the implications of
devaluation and who has earned for
herself the title of Madam Devalua-
tion. These four people, without con-
sulting anybody, simply ignoring the
public opinion of this country, decid-
ed to devalue the Indian currency,
without taking notice of the real feel-
ings, the depth of feelings, of the
people of this country.

15.25 hrs,
[SHrz 5. L. Samrar in the Chair]

And here is a note prepared by our
Food Minister, Mr. Subramaniam. It
is a blue-covered pamphlet, I think
it is a blueprint of his devalued think-
ing. In page 12, Mr. Subramaniam
has said:

“The fact is that over the last
eighteen years since independence,
we have been building up the eco-
nomy, We have added substan-
tially to the productive capacity
of the country. We have invested
in dams, electricity generation,
roads, schools, steel plants and
fertiliser plants. We have more
wealth to distribute today than
we had two decades ago.”

I suspect the boma fides of the Gov-
ernment on the ground that we wit-
ness today the hearth without fire
and the home without light; through-
out the country people are starving,
dying of starvation. And Mr. Subra-
maniam claims that we have more
wealth today to distribute than we
had two decades ago. The wealth is
being governed or controlled ﬂg
whom? That is the question. We
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am_ght have been produced, but who
is"the owner 'of the real wealth
af this country? That is the question.
The people of this country are being
starved, rack-rented; they are rickety
and emaciated, they have no hope at
all, blinking at the fufure, hoping that
a new Government will come, that
this Government will be dislodged.
What is the criterion for judging the
real wealth of the country? Do not
show me some skyscrapers and say
this is the real wealth of the country.
Show me the faces of the people of
this country. A happy home is the
true yardstick, but have you got any
happy homes in this country? There-
fore, these rea] culprits, I am sorry to
include our Prime Minister also in
that list, have created a condition
wherein we have no option but to
have a no-confinedce motion. '

In this context I think it is fitting
to quote Ernest Hemingway:

“The first panacea of a mis-
managed nation is devaluation of
currency. The next is war. Both
bring temporary prosperity, both
bring permanent ruin. But both
are the refuge of rotten politicians
and economic opportunists.”

I accuse the present Cabinet of being
a den of opportunists. Thess are all
people who have created conditions
whereip this country suffers. Accord-
ing to their own argument, devalua-
ton is inevitable. Who is the real
judge to decide the issue whether de-
valuation is inevitable or not? Had
they consulted at least some economic
pundits, I can understand. Parlia-
ment is simply relegated to the back-
ground, Even Congress people are
relegated to the background. Mr.
Morarji Desai has a grouse, and other
Congress leaders, seasoned parlia-
mentarians, noble-minded people like
Shri Harish Chandra Mathur, are
simply ignored and those four people
did it. (Interruptions). You may
disagree with me but I know what is
going on inside the Congress. There-
fore, this kind of devaluation neces-
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Motion 2028
sarily demands from us nothing but
a no-canﬁiience motion to be tabled
against the Government,

I have already told you that this
Government has developed the art
of borrowing, While our revered
Prime Minister had gone to the United
States and UK., reports appeared in
the Daily Exrpress of London like
this:

“For years India has received
enormous financial bounties from
the West. Yet now Mrs. Gandhi,
Indian Prime Minister, tours the
capitals of the world asking for
further assistance. Why? Be-
cause, her father, the late Mr.
Nehru, botched up the country's
economy. He spent foreign aid
building huge steel mills and
other prestige projects and neg-
lected the most basic industry of
all, agriculture, with the result the
Indian people are worse off than
ever.

“The West ought now to adopt
a new policy towards India. Food
for families in need—Yes. Indis-
criminate cash for reckless lead-
ers—MNo. It is time to stop bail-
ing out the Nehru Dynasty.”

This is what this paper says. It im
for the Government to think about jt
and do as it likes. I gave the name
of the paper, it is Daily Express.

Shrimati Vijay Lakshmi
(Phulpur) :

Pandit
It is a reactionary paper.

An hon. Member: They say that
about a reactionary government.

Shri Manoharan: She knows bet-
ter; she was High Commissioner in
UK

T shall have to refer to the double
dealing and the double talk of our
Home Minister. He has promised in
the last session that a Bill would be
introduced in the House to amend the
Official Languages Act, to give statu-
tory shape to the late Pr:me Minister’s
assurance,
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Shrimati Renu Chakravarity: In
this session? It will not come even
Ain this Parliament.

Shri Manoharan: My friend Mr.
Sezhiyan wrote a letter to Mr., Nanda
.and expressed the hope that he would
.act responsibly. This is his reply:

“Kindly refer to your letter of
April 21, 1966 suggesting that a
Bill should be introduced in the
current session to give statutory
form to the assurances given by
the late Shri Jawaharlal Nehru
and the late Shri Lal Bahadur

‘Shastri to the non-Hindi speaking
people. We would have introduc-
ed the Bill some months ago but
for the situation created by the
conflict with Pakistan. Because
of the pressure of financial and
other urgent business we have
had to put off introduction or con=
sideration of a number of other
Bills during the current session
and a large volume of legislative
business will have to be carried
over to the next one or two
sessions.”

‘He has got enough time to introduce
and take up certain Bills to sabotage
the Opposition; he has got enough
time to introduce Bills tp build his
own party but no time to introduce
this Bill which was assured long time
back. 1 am reminded of the proverb
“Promises are like piecrusts, meant to
be broken’, This Government has
broken so many promises in the past
so0 many years. 1 want a categorical
assurance from the Prime Minister
who understands and knows the feel-
ings of the people of the Hindi speak-
‘ing areas whether the proposed Bill
will be introduced ip this session or
at least in the next session.

Shri N, Sreekantan Nair: She under-
stands the feelings of the Hindi-speak-
ing people much better.

Shri Mancharan: I think she under-
stands™~the feelings of the non-Hindi
speaking people better than others.

AUGUST 2, 1966

Motion

There are ever so many other mat-
ters to bring before this House with
a view to censure the Government.
This Government, I think, is to be top-
pled. I request the genuine Congress
Party people who are sitting here as
Members of Parliament......(An Hon.
Member: They are outside). I still
consider the Congress Members of Par-
liament to be genuine, not only
genuine byt they also understand the
feelings of the people of this country.
The spirit behind the motion of no-
confidence is equally genuine and
nobly motivated. They should also
understand that. Therefore, I request
my Congress friends who are res-
ponsible for the future generations of
this country to vote for this no-con-
fidence motion and see that the present
Government is toppled and new
election is ordereq and a new order
ig created. Thank you.

st gaET Wl (T
gl 7T, @ a9 W1 gEETE
wieT { g frar & 9w F At #
I 7 ¥y 5 g ey A A
g1 # et oweAr g fF Aew A
fFgeo: AT g & AT 39
TG T AT WS AT AT § I ¥ FH
qEt F1 OF 1N FT JATIE 19 FY AT AL
Sffew & st &1 W R W g
ST Y 39 AT EETAI & |

ST gHTL AT & FaT St I
wEet § # & fagaame 9 ST weor
AT TR AT e § fae
Tgt AT 3 & v e fagamy 9%
Porg g ¥ T AT T, o FX
@I §, TAiE Iq W T AFTCHT I
areE a8t @, afeT wre g
¥ 929 A § TZ HATA T2 &Y A,
T &Y gl ga| | Avan fE I yeor
F1 1 Aqqw g1, I gAY ¥ TaT
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TN aF | WA a7 fer A
gmiﬁaﬁfagsmrﬂmﬂrfwr
ar1  fagaam oF B a1 3w g, 7
Zfear faaqam odtfadw oF & o
Y A qefrSz g 1 & 7 are ar g wfww
FHER TR AT F AT T
T mrew fEaT 8, @ o A e ¥
F6 W1 5, AfFa g F9 0F IR
ot Fza1 SF Ag fFm TEE 98
feq it are & fF w9 AF a0 ¥ §©
el A v RdT ¥ ag w21 i fagaamn
F 0T F1 AL A & At NI JaAr A
e fF 78 OF BT 3 8, &W sa
Ao ® g9 AET 92T w6, 59 Ay
T FE AT A TE, T § FE @ T
TTY T AEY &1 gH I H Aferea
¥t agrr A TR & 1 gy fewaay
F A F a9 Wi & 1 g fad
Feft IS Farer vy faar It ar 7 faon
3, SfF a2 WA #1 |9 § miw
1 aq §, gefttoafaen 1 T g,
= far g mgafa wefmm s
Afed | &Y7 & A T Frar FY AEY S
&1 a9z gk fod oF g R aw g,
3o fod gw fagaama & &rni &, awr
F WA ¥, @ F &= A,
agt %1 fradi &, @ 7 el @
F1 T IGF FT WA AT § A9
wag fagg am F @Y I 7/ AR
At &Y @ aw N gwadl gt A
thmae S masa & I3 A
¥ama &1 gar 39 Faei 1 qave A
& faeir g8 o 7= & @9 g
gl AR fgrge & @ aEl &
HTY TG gHaal T &1 |

WM IRIIET RN ITICEH A
w71 fF 7 Ft gaEds Awew i die
forert wifedr 1 g fodl a3 wgw A
A §, Y KT AT G G B W
HIR F7 gaT9 74T 1 T WY gw T
T B gfaT A § oY g I &t

SRAVANA 11, 1888 (SAKA)

Motion 2032
o 7R FG E A g AT 1 9Ty
# uF ava F¢ faa1 AEY T w1 g
Fegfaee qdf & AT A AeArer FY WY
wmaz w1 frar ) & i @ argarfaa
W T g A g oafer ww
T g Fo [F UF AT A7 5T Fg-
foez ardf Wit S & qreE o1, Fiow
A AT AT AT FEAE qOAAT G
AT a8 7 A 7, a1 g a9 ane F
HIET 7 9%y Igid gg a7 FHT HTAT
1 Adt | 7F o fe ang & o ag gfan
T F A9ME FE L@ 4 AT A F
qre # 1 AT ACET S FT ATH A FT
& ST A WM T A A, T H FH
ATTA FY BT A1 F7 &, I BT Hyaw
at gart AT &1 Afvw oF ag @
g fagi Y wiet ot #7 78 =",
af Tt & #1 B FEE WO
TH 3w A A g

TS At qETT 99 it fyer 5%
=T F ar @€ & fF g & 9w
ST fgd, &g aF avoE &1 a1 &
W T g7 FT A @1 W -
fmwﬁwmﬁmfaﬁﬁr@g
& = o stama 3 fergea ) P
#1 faa F=gw fFar & ST fovmar
& R I F Tfaery F F gl F
foram s FRfaee 9T & Far
FH T AT AHAT § W g FAT
TN A I B THT gy §
T e T o A 2
ac e st g AT T | & fF e
FHfre WX dv sfte &1 aer
g A foe wen Y ) g wew
¥ favamg #7 & & 5 ogfara ¥
fermiit &, wegrware ¥ w@oard
1 favaa 8 1 Sfew ot s 91 AT
I8 ¥ fas it § q@ g fawr
3& 3, fremm 8, qarr ¥ 9T o @
o\ g /1 T & 5 AR gy e
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[sfrrt e oftwit]
W R ) TS w FT W
& for dgm @t g fF o qww
falet o WS uw WeaTE W @
9 & qrHA, 99 ¥ FE QET 7 & o
e srever welt @ o fiE qg ST AT AT
Ig SETT A E, TW I AW 0w
AT F &Y ) AT T T A T @ HIT
g9 JET 9 W, $99T T TR GaT Ay
S A W qEr @Y e A A
G T EW e &1 gy A
F7 ot F0 wedft g1 v v W@
% G498, TFTE Tt g cara #
T #T 41, 0F Fdt ¢ fF A Rt arw
q, 7 T e Fer & o= fw
T @ FEd § 5 w1 # o
0, TEHI AT T FA, TF T
ar FEdt & 5 T 3T A o ne
T ® ¥ @, e el we g fF
| 28 FY AT FTT H A AT AT A
fraee TFWRT § a8 W SR qwe H
T et &, o fF T ¥ S O
Fedt ¢ o g7 3w & qangt 71 woor ag
T e 9 § aew% 2| 3 g AR
TFIT &) 2% F1 B BE 3T Al |
T 1 ATE 71 99 A ey A T gy
AT Tfed | a7 w=o T T FeaT
21 ©F o w7 @ gw fawaan
Fal ¥ FIE TEw TG @ 2 gl
qTEl Fedt § fe @I R A fagaay
T F QT AT 3T gw A ar qw
AW F TR FI LA | OF T Fad g
fFar & fooga = mwww o @)
@I 9T A FB TG Fel, a9 fergem
F wTIT TN, & T e
FATNT 7 F g1 1§ 7R afer
FhUEisamamag dfrgu ¥
foeam &t we & 1 wafs @
T Fedl 3, Ffree Ol wEdr &
fF gt wrd aefret w1 o
wefw g 7 e @ 9 g
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WUation 2034

¥ uoag fer &) @ afedi w1 e
¥ 9§ @ g, M @y W
W g & § wifedi & faw w2 ag
EGTT ST g1 A W 59 A
# o7 ¥ 91 F § 98 W @ G
o qIEf Tl & 6 < & forg e wid
F forg g Tt W €T 33 Erae aae
#, gadt Fedt § f5 = J "rw fe
g it g wift o e wFe T
s g1 OF aret et @ fr dvw oW
ForreTae &Y ser el gl Fear
E fF mz qn ¥ 39 1 g
a fergeam ¥ oF ot S A goen
T AT%0 AF1 F1 W 9 HI AT |
T d® ¥ OF  IwEg FaAr & R
FATESe ST FQ, g IETEd
T fa 78 a7 @ @, o oW T
&ov afde T8 31 <& & a9 Fx faamai
FT FIH 7T T DS AT R A
% 59 g9 T FEd ¢ fr aAees
< feqr At qardh & oo femgea
¥ 1 35 qEfw wgar § fF fergeaa &
9 #1 aTAT & sfawr? frem wfegd
i & feg &, woema g, fea 2,
i g, Wy T T ¥ ofy-
FIT LT &5 &1 Al gadl ave feTm-
T Swd ¢ fam # e oA
AHETHIA A7 &1 &, 1 AT AEARTA
F TR WY WL W 3T o fear gy,
i gy Al ag Fed € e fergea
# waeen,  fadl, oifedt, ogfeat
Y TOET F AEFR @ e T
£, 7 fegmara ¥ aorfe 7€t & @@
g (fermw)

sl guET Wit . d 3 e
& uwT afes fenfaw § | afFrTwag
T F §1 99 § WL A8
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T & W ¥, grew & qgT AeaE
FAFTMTR AT &1 A
FE TATH [T AT 8, WOC Fal wATH
Y FAT F T FE AT AW X ATTR
AR =gt g Afed s 92 awE
QT &, THTe g & W " FY
wifeat g & Sifww & et g
A T gra efsdi #1t sEren FY Fiaw
X & TS A mfeat €71 O frar
FATE AR AT F oy § A wifefess
1 e #< fogr s &L

=t @ qwea (THer) o afeat
g F 1 1

ST FAAT WA FEA HT T
72 @ & grew ¥ w=T A AT gee
T R, AW B GEET § HEeEr
o A, AN A At ¥ e
<o w1 4 "7 da § | wE@aw @i
w1 §, me fresr Fare &1 @
e} foerar 2, faast 71T &, 798 &t
w4 &, fFg M T &, Fd @
g fra s e g Ffe a0 S g7
THiadl & WA sow & for ¥ 9w
CHFFAEE 1

T 39 T A9 T oA ¢ fe
wq SN F=ET §, 99 AW S 8,
9« A8 St § A 3 a1 Jewr 8
ST q¥ AfFA FF AT Y AF aw
gt & it @ rfeari s SR & T
3 5 o gt A feam o,
T e gH faemr anfeg o Al
FAqT 9T d9AT A1fgd, A3 w=ar
o 9wt =¥, YT S\
&1 Fgr arr =fgd, sfew A
! fam amr wfgd 1 & ane g
fe m amer # faeet ot fogmd
aifeat § & wow famr = g @@ w5
™ o1 79 5 7 oag w5 feafa
& &1 qF Fad FrE QI T
aifed st & A5@ AT oS AR

SRAVANA 11, 1888 (SAKA)

Motion 2036
I T AW T AAT ot @ A |
w7 g ATfek | WA FE g
T &, & ot a9 w2 § oW

wE T FAAT AFL G 2T &

&t & g% o A & da< F ) A

o gfere ¥t Mt a1 AT TR X A

TR oA e wfey | oag A e

afgr f& et dem ¥ S Wk

AT g5 & A Wy et 9 amy

ag & g Wfgd fo o 4 ox

T, T2 FE W & TafEed ¥ A

TR TFET AT TgT F1 AT Fow

FX NP § WRAT 9@ | aifeai

SET 9K W, AT FT FYL FET AY

o1 Hfer fagrmt @ife) £ fdr

T TAT 31T & AT qg FATE Tl

1 gutr & Fr s

TH A YA T AT AT g
S ZATL SEY F A9T A FgT o Ay
as 1% fafew #re fggeam # fagat
AT qEAATAT & ol 78 awmar m g,
daa fegmi & MA@ amm mar g
T HAATT WG F qAGL T
& ERT | WIS AAEET AT THAATT
|l 1 g7al J A1, ag TF A4
W g | & A% qurd W § 9
fag 1| #fem feet oo fegea &
amfes 7 Tvmd & 9 ¥ fad wr
o7 &1 TR RS ¥ FEd & ar &
qeus wohl awd 3 g oW
AT F a9 AT E o F qad Ay
|G 9% UTT ¥ AA FOA gl g R
afgamsl & ¢ & SET &7 AT &
o e T @ AT A ghar arfgd |
THHT FTT 48 § % o9 g7 agq &
™ ¥ W ¥ 5 o faamg w1 e
fd Fagrmigga sz Fa
& @t wdy &1 afmre @
aifgd = ey & 391 T ¥ 7w
& WY T FTIA AT, L AT &Y
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T AT Fra]
wt geafa & wfesr 2 faarat @& qag

g srot, femit &1 wtfoa fame s,
fe wmr g & smom, fg @
T ST Y ATCAT | A A FTAA
feg =i & forg 3= w=er & Twar
JaH! wEew wfgerdt ¥ faq w

& & qF g A o v e
wa g 1§ s w6 oAt
(i)

aamfa wgizw © & oF A F]
21 T w1 afFa {5 o1 a9 e
TR &1 A AR T
wOAT T G AFAr € ... ..

st sl |w dTE g Wy
e ofsa w8 0

gamfa wgEw : FIRAIT FeA
2w AL TRT § | WIC AMHE g
F oo fa=me orod Gy @ € AR
=TT wowy & fF 3 geea a9 & @ aw
HoT T # IEFT FGAH T qFA € )

@ (wrwim) : afa e
AT, daT HW AG F | AR T
g1

aanfa wgEa ;- W fome w<
qFA § oG WITHT aT¢ WY |

st goET WS WY @R O
g ¥ W E, g wa § AR
R ASIaE § Ty § WEnd
TE fgrgea &1 avar awwt e §
FafE ¥ mew faw aer § & ar 78
& g, ¥ wraor 2w F FA,E0 H, a6
T H, T Y H, qo I e
T A 1 A wgr HA A v 7 Fivw
HCHT UF QAT T 919 HI a1 §
fowy foawgi &1 o @ s o

AUGUST 2, 1968

Motion 2038

@ W, A v wE g
Afgaml & X ¥ R A &
wrfiTe AET @ & ToET oF 9 WY auig
g

1549 hrs.

[Mr. SpeAKER in the Chair ]

garr uF Afgar fgsgam #r oA
HlT FAT & | ST Fgr wran {5 I
Hifoat o &, WX Fwr wwar f®
T TET TG §, WX FET A
f& gt awe Adf €, W< F@r S
for grerr fommae o € O an g
od & = gwdr °f 1 e Fmr oaz
T i T 9F AWARET 71 a9 &
o gad °g e f& wmw #1 &aw
qEt 1 91E v 7t fyan g s e s|a
OF WG &1 9@ HaET &A1 @
ug Wt Jon fomar F oF @+t fggmana
FT Y= Tt &A1 fzar 4y 3w & faw
R FT AE R | FAEY B wEar
I qg o Fa—ALC HE A T WE TE
freery & AF ST FEw gT TH Wl
—fF oR oF & FT TS, AW
oW FT OF fauan & w1 s, fee-
T & g, @t ag fegem w1 gata
grm 1 fEmy qged,  gWTe W
¥ gAY WA FT OF QA AW R R
IR fogar & &1 oW 9 69 a2
@ # A1 SAw ZAW TS &1 fae
YW AM @ T @ T
feor & a1 FEAT FEl aF AAMAR Q,
g W9 g W awe § 1 gafag #
ST ¥ 9 TET F qCATE FAT g’
2 fir  wwr afgemt & av § av w0
o7 & s fegama §t afeam
I gT T qQE & JAd §

# 7z WY wgw ¥ fAEwa w0

gt g fr gt aw fawqm W



2039  No-Confidence

wvavg §, a8 W91 & a1 T, g &1 T
¥ | Srdwgowa QAT A W A A A
UFE T OTH &7 § 7K T A9 T 76
WY & 1 THH T FTOT T ORI AT
I T gH I6 AT H T FC a1
T 7 7g fegs Fum fF 73 229 Uw
FPHT AT A B AT

9 Ak # Fgr wwar § 5 oeria
Fer &7 ST fggemma ) @ @
ErIT 1 Y &1 geF G9T 39T & AT TRIS
3T 8, 9@ W Toee & o dee s
FY Fiferwr F%ar & 1 AfFET gFIFT 7
& 5 o oF gwd fReT ST T S
T & AR g g IaE
AEHTAAT T & 1| 9T AT ¥ ZH 9 gHAT
forar, st qrfeeqra & gq 9 gaar fa,
a1 #7 gw o gfr w7 F g Ad a7
¥ ? o1 e adt 7 f5 ew AT @
S FT qFEEET FCE E, g wET d
UG FT TFIET T GH IS a9 &
FIHE | I T AT g TS 9T fw
TH ATA F 17 TN, GATAAE F] BIF
1, HfFT Al avF 7 39 fuT F
ao fax 7@ gF@r oA 9 #
qOHT GCFIC ¥ WIS ¥ qrdAr FE
fr ag el feey & Jwe & a7
#F A0 gTSIATE F T gUA TEW
W €Y F1 a6 A6 T F F A
FX | W TE gW AN 98 Fifgw #
f Srdequaa v F1€ U A TS
W AL AT

TP g9 Tg I a4 F oA
Tz garer WA o7 f5 9 A7 ¥ A
Tfgw | T® TR W gHTR YH g
W feria frfeet & Fer ar fv Ig@a
0 i T ¥ WA F fawrs T §;
g AT AT WITT T A I A
IEE guell 1, g e & fov
FET | FHE F ogETE W T

SRAVANA 11, 1888 (SAKA)

Motion  204©°

TR T & AT 959 IS FEy W
B mam At I A XY A A
aifaet 1 feemm & | 9= W1 wEFT
Ifqq gwddr, 37 F1 T A, WA
F§ q=g T A AT

g o AT 7 EAT &, A3 e
9T JqreT A fegr AT =Sifg wW
IAHT TN HIG qE ¥ g
Tifgr | 3w AT H oot aF g
FLEIX & 17 T AT § 71 95
FAr FY g% fear s wfgg 1 gwr
feamt & forg a0 sk drew avie
F1 3% gwam g ST oo™
faafas & Tga aFT% 1 FTRAT FT
qEAT & W Oy g A E, Al #
WYH! F=7F (5 o fasfae § fradt
YU & | WEAT A1 Zgaded ad
T& & W T aw & @ w8 g,
i #41 Tt TR T & A A
fawieft ar & 7t 21 37 wfeqeat w1
Fx forgr s e

OF @I & ZH HT 94T AIEl
W< & wmadl g 6 gw a=d | o
AT B FH gE, AT Tq TET & AT
¥ g AT TR i AT ' FA
F1 A {1 9@, &1 F &4 w9 F
Fgar At § fF W) s ww
FrOATT 1 FHIT AT g, at &w
TS A H wew ¥ | g
FHIETT FT T FH AL THIRAL T
P & farc a7 davy & fi dare Y
£ g7 ey & 5 9di feami &
T &Y G W GEETCH aCh & ST
&t w6 ¥ forg sarer & suveT @gfead
fas 1 ¥ gaTdr Afg W & AR
# goerT & frdzT e fe 9g W
adt ¥ 7w Atfa o I )

Tl aF T W TEOR
areAF 8, qAfed w8 & 5 A
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[t gz i)

IR A9 g9 7 7 7 | foow f@l
e # g qifeEt wem & af
WYX w1 T 9t fF g7 S g w1W
o ATHY | §& T FT EFIA T&T SAAT
wifed fF gt T o @12 FroETE
8, & A ¥ o o 5 gk OF A
FT T ¥ 1 I g wnd §, fraR
T W F HEA I W F | WK
faar @ arg #1 W 5 7 @ 99
fegema & &=l &, 99 &7 pUE &
fear @, &t Tt FEf o EEE =W
W O e surer § wwer S ger
TnE W, €9 ST A, ITET qifA-
1T far %, 9| 3T &1 987 Wi
SFHT GEAT |
A 9= Rl & g & fadew wom

e g fF S g meem weer
daa & 33 afsvamw g=T5 81 M0 g,
FE AR IF qTT FT /17 feam & Ff
T Z1IR | AT F T8 AT #7
Arfaa ST 3w FY T F are ¥
W FAGIIA §, EH TA BT T HCET |
T AT FAAT TW @ FT BEAT FN
% g sifavamg =09 39 a9 §LF1
F fars o T Wfgg a1 997 F
o ) 17 e adts F fgas
| 21T =ifgy

Shri J. B, Kripalanj (Amroha): Mr.
Speaker, Sir, I have no intention or
appetite to enter into the controversies
that have been going on for the last
few days. I was not present when this
no-confidence motion was supported by
more than 50 members here. If | had
been there, even though I am in the
opposition, I would not have supported
this motion. There are reasons for
that. It is not because this motion was
sponsored by the communists, not be-
cause this motion is not rigm and I
have confidence in this Government,
but there are other reasons for which

I would not have supported this mo-
tion.

AUGUST 2, 1968

Motion 642

The first of these is that it makes
Congress people to gang up and speak
against their conscience. What they
have been criticising about the Gov-
ernment, in their private circles they
belie themselves and argue against it
in a no-confidence motion. There are
not a few people in the Congress, in-
cluding some members in the Cabinet,
who are not disturbed by the policies
of the Government. They have told
me, “We do not know what is happen-
ing to this country; we do not under-
stand what is going on.” They them-
selves are disturbed, but when a no-
confidence motion is brought, they gang
together and they speak with one
voice. They belie what they have said
in private or in their own circles or
in their own executives or in their
own Cabinets,

1 do not think this Government real-
ly deserves z no-confidence motion. It
deserves our pity. Why? Because it
is slowly and slowly falling by its own
weight. [t has materially and morally
brought down the nation and not ad-
vanced the nation. It has injured the
country; I have absolutely no doubt
about it. It is not a question of the
last few years. This deterioration has
been progressive. The material deter-
ioration is now plain, that the rupee
is devalued ahd there is no country
from which we have not begged for
money. Even to a poor country like
Italy our Finance Minister went to get
some millions of liras, and in that
country children have gone without
their breakfast in order that our peo-
ple may be supplied with food. There
can be ng sadder commentary upon
this Government than that it has not
been able to tackle the primary neces-
sity of life—food—and progressively
we have been getting more and more
food from outside. After all, India is
ap agricultural country. Why is it nok
possible for them to provide food for
the people?

1600 hrs.

We had three Five Year  Plans.
After these three Five Year plans it



. 2043 No-Confidence

.#% considered that among the 24 back-
- ward countries which have recently
, achieved their freedom we are the last
- but one in development. This is not
. something that the Opposition Mem-
bers say, this is something that the
. world has said. Yesterday one Cong-
. yessman said that our Plans have gone
wrong. Why? He said, because we
. were top ambitious for our people, we
wanted to raise their standard of liv-
ing very soor. Sir, in Gita it is writ-
ten that the man who does not know
what his strength is and attempts to
do something which is beyond his
strength is working through tamsic
understanding and he is not working
through satvic understanding—that
means he hag no understanding.

This Government has committed so
- many sins of omission and commission
that one has not to pass a vote of no-
confindence in it but one has to pity it.
Their mistakes are legion. I would
not say these are mistakes, these are
. the sins of omission and commission.
Let me remind the House that when
people are put in responsible positions,
when their decisions affect the lives of
millions of people, it is not that they
have committed a mistake but they
bhave committed a sin. This point I
have learnt from Mahatma Gandhi.
He said that no man in responsible
position should commit a mistake, that
would adversely affect the lives of the
people. People who are at the helm
of affairs should not commit mistakes.
And, these mistakes that they commit
are not mistakes that are committed
on aceount of ignorance, this is unfor-
tunate! A person or an organisation
may be ignorant and might commit a
mistake, but when the same mistakes
are being committed from year to
year, then it iz double stupidity. That
means the people do not learn by ex-
perience. If you read the reports of
the Public Accounts Committee or if
you read the Audit Reports, you will
find that the same mistakes are being
ecommitted over and over again.

It is not these mistakes about which

T complain so much as about the effort

. to cover up the mistakes, the efforts to
eover yp bribery, corruption and mis-
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rule, I heard a few days back that
there are persons who are a some sort
of go-between—what do they call

An hon, Member: Contact men.

shri J. B, Kripa'ani: Yes, contact
men. These contact men—men and
women—commit havoc, and yet when
in this House it is asked that their
names be given and the names of the
firms that employ them, nothing is
done. It is covered up. When there
is a complaint against a Secretary
every effort is made to cover it up.
It is said that if we expose them then
no Secretary would take responsibility.
This is a most absurd reasoning that
can be given for covering up corrup-
tion. Sir, I say, and I say in all
seriousness, that the murder of the late
Chief Minister of Punjab was not
brought up by his enemies but by those
who covered up his sins. His sins went
on so accumulating that somebody or
the other was bound to take revenge
upon him. His blood lies upon all
those who for years covered up his
gins. And such things will happen,
such things are bound to happen if we
go on like this. I want the Congress-
men to keep....

Shri K, C. Sharma (Sardhana): The
case is in the court. It is not permis-
sible to express our opinion when a
case is in the court.

Shri Surendranath Dwivedy (Ken-
drapara): He is not going into the
merits.

Shri J. B, Kripalani: I am not go-
ing into the merits of the case. I am
not saying that this man or that man
killed him., I do not know why a
Congressman having been for years
in the Congress does not understand
this simple thing that he was mur-
dered because of his sins....

Shri K. C. Sharma: My hon. friend
happens to be a layman and therefore
he does not understand the intricacies
of law. He has taught children,

- but I have taught children judges.
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. Shri Surendramath Dwivedy: Your
knowledge of law is very shallow.

Shri J. B. Eripalani: Anyway, I
think the greatest evil that we do is
to cover up these eases of bribery and
corruption. First of all, corruption
was denied. ‘Then our pious Home
Minister came and staked his office.
He said he would take away corrup-
tion in two years. All right. He did
very good work. I remember, the
houses of some of the cinema stars
were searched and lakhs of rupees
were found on which they had paid
no tax. Similarly, there were some
doctors, lawyers and merchants whose
houses were ransacked and it was
found that they had accumulated money
through unlawful means. But their
names never appeared in the papers.
We do not know what was done to
them. I would very much like to be
enlightened by Congressmen, if they
know it, as to what was done to these
peop'e.  If they catch anti-social per-
sons they do not give their names and
we do not know what punishment they
get. This is not the way to tackle cor-
ruption. So, 1 say: let the Congress
people take a little thought to them-
selves, whether their house is in order,
because a house divided against it-
self is built on sand; the wind may
come, the flood may come and it may
be swept away. Remember, institutions
do not dig physically soon. First of
all, they die morally. The moral
au‘horitv of the Congress. the moral
authority of this Government, exists no
more. Go to any house, go to any
club, go to any other association where
people get together, ip the train, in the
bazar, in the buses, what do you find
people talking? That this Government
is thoroughly corrupt, that it has ruin-
ed the nation, that it has starved the
nation. When the moral authority of
the Congress iz gone, then it must be
remembered that it is dead in the uni-
versal scheme of things, even though
it mav take a little more time to die
physically.

Sometimes it happens in the case of
organisations and individuals that
when thev are dying their bodies be-
come bloated and they think that they
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are becoming healthy. They - do ‘not
know that their bodieg are bloated
because they are diseased. When the
patient does not know that his body
is diseased, his base is hopeless, When
a person knows his body is diseased,
he cap take certain measures, he can
call for the doctor. But when the
diseased person thinks that he is
growing more and more healthy, his
case is beyond all remedy. This is
what ig taking place in the case of
the Congress.

Then, again, this Congress, even this
Government, bad ag it is, is divided
in its own ranks. Who carries on cam-
paigns for the demarcation of bounda-
ries? Is it an agitation engineered by
the opposition members? Who inter-
cepts the trains? Is it the opposition
members who tamper with the tracks?
It is done by the Congressmen, and
the Congress organisation passes reso-
lutions praising the agitation and the
Congress Government supports them,
on both sides, whether it may be the
division of territory between Mahara-
shtra and Karnataka, or Bengal and
Bihar or Punjab to be divided into
three parts. Punjab was already a
half State. That half State has been
made into three parts; so, it is one-
sixth of the original Punjab. That great
State that had a great name, that State
which defended our borders so ably,
where women met with jars of milk
the jawans who were returning from
the front, and that too while the
bombs were falling, that State has
been divided. And by whom was it
divided? By the Coneress Govern-
ment. Why was it divided? Because
they had no power to resist the de-
mangd that is against the interests of
the whole of the nation. They had not
the power to resist that. The mem=
bers of the Congress Working Com-
mittee were against this division, the
members of the Cabinet were against
it, but because somebody had threa-
tened with something, so they yielded
against their better judgment. This
is not the way Governments are carri-
ed out. I can understand it if they say
that division of half of the State into
three parts is beneficial to Punjab, If
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they in their wisdom had said that it
is for the goad of the nation, I could
have understood it. But when it was
against their better judgment what
should one say? They have expressed
their opinion quite publicly, quite
loudly that it is g bad decision. Wheh
a Government definitely takes a bad
step deliberately, then | say that Gov-
ernment has to be pitied. It is not a
question of a no-confidence motion.

I want the Congress people to sit
among themselves, gearch their hearts
and reform thelr organisation. They
have to put some life in their Govern-
ment if they really mean business. It
is a great organisation which has done
marvellous service to the country in
the past. Remember our traditions.
What were they? We had a glorious
revolution, the like of which there has
never been in history, a non-violent
fight for freedom, brought to a success-
ful end, and we got swaraj under a
leader the like of which comes only
once in centuries. But what have we
done to this heritage? Because we got
freedom, many other countries also got
their freedom and today those coun-
tries are better off than India.

Shrimati Vljay Lakshmi Papdit:
Which one? They have all fallen like
a pack of cards.

Shri J. B. Kripalani: It is not some-
thing at which one is delighted, it is
not something of which one is
proud, it is not something which one
likes. But I must speak out in these
last days of my life the truth that is
within me. 1 may be wrong, but I
tell you, my friends, I am honest in
what 1 am saying. Go and search
your hearts, find out if what I say is
not correct, is not honest, is not for
the good of the country.

I had been going amongst the masses
of the people and seeing what they
are doing, what they are thinking and
saying, everybody. Fer God's sake, let
not the Congressmen enter into argu-
ments. Two lawyers can argue
against each other. That does not set-
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tle the case. The ease iy settled by:
what the people say, what the people

think wi their hearts, what the
people Suffer from,

I remember there was a controversy
between the great poet Rabindranath
Tagore and Gandhiji. Gandhiji ecal-
led him a great sentinel and said: “you
are talking of the song of the bird; but
when there is nothing in the helly of
the bird, how can he slng?” We are
living in that condition and it is such
that we have to think of it. I appeal
to Congressmen, not because I am In
the opposition but because for quite
some time I was one of them. I have
worked in this organisation for years,
painful years of service. Therefore, I
appeal to them: for God's sake, put
your house in order, be united find
out ways and means for solving the
problems by sitting with us, the mem-
bers of the oppeosition.

Once in this House our late Prime
Minister of sacred memory, Jawaharlal
Nehru, said, “I do not consider that I
am big enough, that 1 am wise enough,
that my organisation is big enough or
wise enough, that my government is
big enough or wise enough to solve all
the problems that face this country;
they are too many, too complicated;
let us put our heads together”. And
do you know why opposition creates
troubles? I will tell you why the
opposition creates trouble. The oppo-
sition consists. of youngmen. When
they find that they are not taken into
confidence, as opposition parties are
taken into confidence in every demo-
cracy, they create trouble. In the
United Kingdom the opposition is con-
sidered the King's Opposition.” It i»
given a respectable place. Its mem-
bers are sent out to propagate for that
country. Its members are given res-
pectable positions, they are taken in
committees and councils. But here
everything is to be confined to Cong-
ressmen and Congressmen alone. T
do not wonder that young people who
fael frustrated create trouble here and
create situations in which, Sir, you
have to intervene, You have to drive
away some people and some people are
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[Shri J. P. Kripalani]
dragged away. Even the poor ser-
geant is not able to tackle these

gentlemen.

Remember these young people, If
they get frustrated, their only possible
manner of expression is to create
trouble. You can avoid that trouble
by taking them into confidence, by
sitting with them, by sharing with
them the power that is necessary for
bringing about reform in the Govern-
ment.

o W AT Wfgm (FaEr-
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[Surt SeaM Lan Sarar in the Chair]
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SgTET WEA & | AAT AT AT F AL FT
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w9 @ gl faw @@ 7@ &)
#fea &7 A %9 7 1 6 AT AT T
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Sy #1 F9 @ F1 A & qGowar
Z A1 T4 F AT A A9 AT L ES
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awt ot g e At fret 1 R
T7E Ay T e & arat 971 =
W Fgt Fat wE W S F qe
fagr 7 a7 fea garet 7, wmaw 15
AT wrafmdl & gty o # gt O
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femmar, 3t Fo-gfee @ W W
e w=ar g1 1w wmd F1 faw
T A FET ST ET TEEHIC W
@ ¥ ar-faare ¥ WM T AT
T 21w wre $AeETT g ¥
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¢ & swda ¥ @t 9 F ofdy
WL s o4, F T FH W@
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1 IAm & W, fee gEa am
%4 ERM—ATY AT 1€ H/T W,
1967 § faT et ¥ & s

g, 9T ®T HFIT §1 AU 99 a9

g AN IO AW FH WG WK
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AT FH W FAW ggd, wer g
a9 &1 ;T WY g, FEETaH
T wE@tT AGE af ¥ 1 T FAEI
FE wqr ZET g, @ 9§ WA
T FEITET THT qqT FIAT OFAT E,
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o WX WA FE, IR Sl @,
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AR EeeEfEr wEr ® #1E W
wet oot sareT wzEEe W 9O
FET W, TEH T §B TGN e
gt | ¥ faidy W go wE aw
famd &, 3o a0 wead ¥ ST
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c@ AT T Ay & T faaman
#rdife | T F waar a0 T ST
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Mo TW HAET difgar: A% ¢
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i oY, e g=@ T aw gfmn
1 mga foT 9T @y S )

foret avwm faeY se=m ot
¥ odar FX AFT Y, IT@ G AN
aed | & W W #1 SWrEer
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o 8 @1 & 9W A F
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Weq EI, JEg FL GF AT A1fZ0
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o T AT AMfgan : q@ 9=
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gdf dmE Y aw aHA g oW
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wrefrdi 1 M1 F 92 IqTT a0 T/
¢ foag o ¥ T =i, qfeawt da=
ST T H A1 S N F q1E FA
FeaEEl ¥ a=w § | qgr F wrardr s
¥ e gt & A g
gt 2, ag A arw fFar awg ¥ w0
TR IR AT A A @I I
qdr F=an & fF agt /S e ¥
TR E | & et & FF Ao gaey
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fs felt ot 2w Y AR AW ¥ w=EA
Al ® gEaEy A & 9nfey |
T 99 w9 qER F (A gAr H
o 7 53¢ foo@ W e
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§ & av et W g # oF qE &
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my @ e gara A T R | g W
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Far 2 Ak @ fF e I
A ITHY Faw 23 Tz g o &
77 M= 0 i faw & 1 o AR
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& 1| wrfae fr @ fad far gAY ST
g 1 frar 7 felt fom gy ag @
T FT WM

59 997 § wqraT wEy oy fegfy &
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Fodmar ) A o W fF oF
UF FEH UT TRI4 IAE qT FIA 6
aar fear @1 ST wageRd gar ak
T & A g9 ¥ 9z 3AF el F 2
faRt ez § T a3 WX ZaTE Wzt
F TR qyT I agy | fHe A9 ¥ wgw
§ e qm o @ § | YA AAY o,
gy A T RE | e o aw F
FX A w3 I € 5 am ad -7
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HTHT WA AW [IF ¥ e e w7
£ fF N =T weA w4 ¥ To7 qerdd
% faers F FTLATE WO FE
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ST i ST ST gfe ¥ o g
i e R aferat &
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[e1e T e wifea]
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3% WY & 1 gmaT FOOT 0% & fF T
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e wred § foradt fawedt woft €1, g #r qu @t w3 @m SeEa
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ST 9TE ACAT QT4 1 T Fg (@
gaT farvama wemaea § &, gAT e
seTaw # §, gATC ATeYT 46 ST
¥ & a1 7 ST a9 @1y |y 9 9w
aFAT & | T8 arer wro fage ¥ o
Fgemar EAT A v g fF
OF q7F a1 AT TAGA F TS I T
FT AT FY AT T AR GERG TTH

faztg # T F

e 78 wed 2 fF @ dw A oan
feafa &1 foast s %1 feafa war
ST &FAT 21 | afg G @A FT A
F w0 §, WA FT FAT § AT A
F4E, GHTT § g FC AT agi S
qgaaTd | agi wAS  qgeTr 6 S
aEaT @ | gl wits @ 9w ¥ |
FH ¢, T TAI T FAA Gg=ET AT
qHAT ¢ WIT FAKT AW A FT AT FFAT
21 wfeer fadr go & &wr T -
a7 wifgdy ot & T F SR AT IH q
§ @19 aig TR T & A6 AR,
3T 21, 72, /R, TR T
w1 afaaremi ¥ @ TR, AT, 416
wfaF wwfa &1 =9 59, faamm 5590,
F ATX AR E, TEET TATL S G

W wg W aw Gada wwe
T w7l W@ a8 arEwifas g, w8
Y g ST B SEE W wi @ar
AE TATT | qq 4 HAG A1 F & W
gwar g1 o @t uw v fagf 2w
F A qar gy ST, o fasfifargel
feafer 2w & dar & o, 2w ¥ &w
XTET ERIT, 49 AT, TEATEY gAY HiT
IqF Az w e Bfaaw forw wafa
F wdrw § oft Sifgar s a8 s
w1 3% &1 wwar € fF gw & Fw
FT 94 § WIS UG dEn aga I
g1 e faer #%F W wE
AT qET F 7@ 1 T T Sy AT
T foram & =\ =g ao faan & wafs
ITFY feFz T A T H A 55 7
gt 7w ¥ 1 Aifgar o ¥ wifw Fraw
FE AT 9@ G A A A G,
o gL i W @) awar g, dufew
wifra o &Y awdt @1 afew fog wif
&1 AT ag AW &, 39 i F@x@ad
* ey & e A &

17 hrs.

fage o g F¥ FoAT IAEH
w1 &, Forady wotra it w18 fgar s
TS 59 419 FI AT AASH [F SR FgF
e we gfee stawt &1 wa@'w fer
IR gaT waE qav & favEt &1
eqez fEy fs gart = X, Srae ¥
s F1 g fad gu § A T
¥ afa oifoe frafg #4711 e
g, ®r§ ara fourd % &1 <F ¥ A
9T g9 AT RSl A ageny §1
F4T qg a7 7l & {6 gwe FaT i s
F T &, ¥ a7 § A6 ¢ fF e
Far o gardy e & AT Ao & 18
wat 41 I FHY A7 af, ¥ ZAA
g =@ w7 fe wfe T w fad..
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[ T gErm qwdEa)
woit ifgd o s A o g, @
A 0g d T w1 fE Uiy ww
30 wfawe w24t fed o a8 14 9f5-
w § W g

wafa AEIRT . T WIAHT §E-
T HYAT WG F AT & |

17.02 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
August 3, 1966/Sravana 12, 1888 (Saka)
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